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(DI.]S-II ST]C'IION)

RA'l'tFI ED MINU'I'FI,S OF''l'l ll,l NORMS COMMITTEE-I I MEE'[ING NO.05/8 I
SCIIEDULED ON 18.06.2015

Pleasc Note

(i) Iror inlbrmation of cxporlcrs, Norms Committec-ll handles all cases pertaining to
fixation/ratification ol norms for lrxport Products lalling under II'C(FIS) Chapter 72 lo
76,18 to 80, 85. Communications in respcct of cases/pcrtaining to NC-ll may bc sent to
cmail address: nc2.dgfit'ri)nic.in

(ii) In ccrtain cascs the dccision of thc Norms Committcc rclcrs to the Recommendations/
Obscrvations/ Dcficicncics rcccivcd lrom thc conccrncd 'l'cchnical Authority. Whercver
applicablc, a scarrned copy of such document has bcen placcd at the end of the Minutes,
in running scrial ordcrs. 'l'hc concerncd lirm/company may go through thc same and

rcspond accordingly.
(iii) Similarly, a scanncd copy of thc blank Standard Deficiency lrormat, which may find a

re['ercnce in NC dccisions, has also bccn altached in thc cnd. 'l'his may also be relcrrcd to
by thc concerncd lirm/company and may bc rcsponded accordingly.

(iv) -l.hc Norms Committee has takcn decision only with rcspcct to technical aspect/wastagc
norrns. While redecming thc applications, RAs should chcck that the applicant has

futfillcd all rcquirements as prcscribcd in policy/procedurc including those in Policy
Circulars No. 50/2009-2014 (ltll 2010) datcd 28th Deccmbcr, 2011, Policy Circular
No.l4(RIi-201212009-14, datcd 4th lrcbruary, 2013 and O.M. No.

01 l92l 180/Misc./AM. I 3/PC-VI/l 0 datcd 1 5.04.2014.

l'he Mecting No.05/81 ol'Norms Committec-ll lor the ycar 2015-16 schedulcd to bc

hcld on 18.06.2015 was actually hcld on 30.06.2015 under the Chairmanship of Shri Jaikant

Singh, Additional Director Gencral of Forcign 'l'rade to consider the following applications for
ratiflcatiorr ol rrorms in rcspcct of advance authorizations under Duty Exemption Scheme

(Chapter-4) of lrorcign 'l'rade Policy 2015-20. 'l'he I'ollowing members were present in thc

mccting:-

Namc & l)esignation

K.S.Sodhi,Asstt.Director(ME)

Shri K.C.Rttu,DDG

llr.tt Jtu_dyl.l u S ah y.ll_p_Q

Casc No.:1/41/81‐Alノ C2/2011

HQ「 ilC

Party Namc:XOlン
・
I｀ I〕CHNOlン OGIItS PVT L´ rD

RI′ A File

Mcct No/Datc:5/8卜      Rttected
AIンC2/2015                 ‐

18.06.2015

Lic.No/1)atc:3H0051788         1

Department

-1-

SI.No.

l Sllri S.K.Jain,Sr.D.0. DIPP
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:O1/81/050/00346/AM12/ :31/83/040/00179//ヽ レ112/ 08.122011

Decision: NC noted that firm/company has not replied to MSME D/L dated 11.ll.zol4
reminder dated23.02.2015 and final reminder dated 29.04.2015. Since no reply was received
from firm/company despitc repeated reminders, thc Committcc dccidcd to reject thc casc wilh
direction to firm/company to pay custom duty & applicable intcrcst lor IloDC.

RA may take suitable conscqucntial action accordingly.

Case No.:36/ll/81-AL,C2/2013 parly Namc:MAGNIIII Mcct No/Date:5/8ト Status: Deferred
MARI]LLI UM ELECTRONIC ALC2/2015

HQ Filc

:01/81/050/00190/AN414/

HQ File

:01/81/050/00076/AM14/

SYSTEMS PVTIン TD.,

RLA Filc
:05/24/040/00421/ノ Mヽ13/

LTD.

RLA Fllc
:03/95/040/01046/AM13/

1806.2015

1´ic.No/Datc:051o345900 Dcfcr
13022013 Datc:28.07.2015

Decision :NC observed that DeitY has informed that thcy havc lurnishcd the commcnts in
respect of the subject AA which has not rcached the NC. NC ul.o notcd that Dcity has bccn
requested to furnish a copy of the commcnts. 'fhc rcply of thc Dcity is still awaitcd. NC,
therefore, decided to send a rcminder to Dcity to cxpcditc thc rcply.

'lhe case stands deferred to2g.07.2015.

Case No.:2114/81-ALC2/2013 parry Name:MC COM Mcct No/Datc:5/8ト Status: Deferrcd
INDUSTRIES(INDIA)PVT. ALン C2/2015

1806.2015

1ンic No/Datc:0310729566 Dcfcr
26.03.2013 1)atc:28.07.2015

Oil:|!二
∬ i:llilil,:Iililllilil‖ ihよ

よ|::CWi:c'現lFtt.#licl11でど『 見]Ilhl:
,c rcply.

Thc casc stands dcfcrrcd t0 28.07.2015.

Case No.:35/4/81-Al,C2/2013 party Namc:LAXMI 4ヽcct No/1)atc:5/81- Status: Deferred
ICLECTRONICS MouIッDS&  AI´ C2/2015
PRECISIoN ENGG PIン TD.  18.06.2015

I-lQ File RI_A lrile Lic.No/Datc:0 7ll0g47t3 Der.er:01/81/050/000901AM|4/ :07 /24/040/00523/AMt3/ 0g.04.2013 Date:28.07.2015
f)ecision :NC observed that DeitY had rcquestcd the firm/company to deputc reprcsentativc
for discussion with the'l'A. NC decided to scnd a reminder to the firm/company to depute thcirrepresentative for discussion with the "l.A in Dcity.

'l'he case stands deferrecl to 2g.07.2015.
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HQ Filc Rlン A Filc

:01/81/050/00118/AM14/       :08/24/040/00032/AM14/      ‐30.04.2013              Date:28.07.2015

Decision : NC observcd that the case under exarFlination of MoEFo NC decided to scnd a

rcnlinder to MoEF to cxpcdite thc rcply.

′
I｀he case stands dcferrcd to 28.07.2015.

Casc No.:2/8/81-ALC2/2013  Party Namc:EPSILON
BAl■
｀
ERIES PVT.LTD.

Casc No.:8/14/81-ALC2/2013  Party Namc:ASSOCIATED
PIGMENTS LIMITED

Casc No.:4/11/81-ALC2/2014  Party Name:lン ARSEN&
TOUBRO LIMITED

HQ「 ilc

Mect No/Datc:5/8卜     Status:Deferred
ALC2/2015
18.06.2015

Lic.No/Datc:0810120617 Defer

NIcct No/Datc:5/81‐       Status:Dcferred
ALC2/2015
18.06.2015

1ンic No/Datc:0210189458 Defcr

Mcct No/Datc:5/81-       Approved

ALC2/2015
18.06.2015

Lic.No/Datc:5210039760

1.03

1.05

HQ Filc RIッ A「 Hc
:01/81/050/00213/AM14/       :02/24/040/00010/AM14/       08.05.2013             1Date:28.07.2015

1)ccision : NC observcd that thc case under cxalnination of MoEF.卜 《C decided tO send a
rcminder to MoEF to expcditc thc rcply.

´
「 hc casc stands dcfc・ rrcd t0 28.07.2015.

RLA「 ile
:01/81/050/00318/Aヽ 415/       :52/24/040/00048/Aヽ 413/        17.05.2013

Dccision:NC dccidcd tO ratify thc nOrms of above AA as pcr wrhtcn cOmments of DIPP

vide t」 .o.No. 12/75/2015-′「 SW/7 datcd 30.06.2015 as undcr:・

1. Net empty weight of export product may be specified as 1762.554 MT.
2. lmport items at Sl. Nos. 1 to 3 & 12 shall be of relevant grade and thickness as

contained in the export product.
3. lmport item at Sl. No. 6 shall be of relevant grade and shape as contained in the

export product.
4. Quantity of import item at sl. No. 1 may be allowed as 9173 Kgs. as

Kgs./Kg. content in the export items.
5. Quantity of import item at sl. No.2 may be allowed as 2315g7 Kgs. as
Kgs./Kg.cOntent in the expOrt ttems.

6.Quanttty ofimport ttem at SI.No.3 may bea‖ owed as l.048 Kgs./Kg.cOntent in the
exportitems as claimed by the flrm.

7.Quantky ofimport ttems at SI.No 4 may be allowed as 60 Nos.(773.728 MT)on net

to net basis with accountability clause.
Quantity of import items at Sl. No 5 may be allowed on net to net basis
Quantity of import items at sl. No 6 may be allowed as 1440 Nos. (61.46 MT) on net
to net basis with accountability clause.
Quantities of import items at sl. No 7 to 11 may be allowed as applied for i.e. g200
Kgs., 4000 Kgs., 800 Kgs., 3000 Kgs. & 300 Kgs. respectively
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11. Quantity of import item at sl. No. t2 may be allowed as 42604 Kgs. as

Kgs./Kg. content in the export items.

RA may take suitable consequential action accordingly.

‐Case No.:1/23/81-ALC2/2013  Party NamelMAK CONTROLS Mcct No/Datc:5/81‐
AND SYSTEMS PVT LTD.  ALC2/2015

18.062015

HQ Filc              RIン A Filc             Lic No/Datc:3210063581
:01/81/050/00387/AM14/       :32/21/040/00032/AM14/       29.05.2013

Decision:NC noted thatI)卜 II has statcd that the casc does not pertain to thcm.

decided to send the application to MoD for examination and comments.

The case stands deferred to 28.07.2015.

Lic.No/Datc:1110027515

06.06.2013

1.03

Status:Deferred

Defer
Date:28.07.2015

NC, thcrcforc,

Status:Dcfcrred

Dcfcr

Datc:28.07.2015

28.04.2015 and

Case No.:1/5/81-ALC2/2014

HQ File

:01/81/050/00151/AM15/

Decision:NC noted that

rerninder dated 23.06.2015

The case stands deferred to 28.07.2015.

Party Name:ANDRITZ HYDRO MectNo/Datei5/81-
PRIVATE LIMITED,       ALC2/2015

18.06.2015

RLA Flle

:11/21/040/00010/Aヽ 414/

Iirm/company has not replied to DI II I)/1. dated

. NC decided to wait for the rcply ol'the lirm.

10

Casc No.:12/11/81-ALC2/2013

HQ Filc

:01/81/050/00166/AM14/

IDecision:NC noted that

relllinder datcd 28.04.2015

1reply Ofthe irm.

Party Namc:VINDHYA
TEIンELINKS L′「 D.,

‐RLA File

Mect No/Datc:5/81‐ Status: I)cferrcd
ΛLC2/2015
1806.2015

1ン ic.No/Datc:1110027518 Defcr

:11/24/040/00021/AM13/       10.06.2013              Datc:28.07.2015

flrm/company has not rcpliCd to DcitY D/L datcd 01.12.2014,

and flnal rernindcr dated 23.06.2015 。NC dccidcd to、 vait for thc

,The case stands deferred to 28.07.2015.

lёlstヽ 8:16'11た 1:ALё2/2bib 111,ヽ ame:PRECIS10N    .MCCt No/Datc:5/81-    Status:Dcferrcd
‐                    IELECTRONICS LTD.      ‐ALC2/2015          ‐

18.06.2015
‐                  ｀                 Lic.ヽ 。/Date:0510357436 1DeferlHQ Flle              lRLA File
:01/81/050/00160/AM14/      :05/24/040/00066/AM14/       18.06 2013              Datc:28.07.2015

1^111_111 .く|^二人.1カ +11+|ス::ムスi、;∩ f ittρ ttrm/comnanv has been referredato DcitY onDecisiOn :NC noted that the reply Of the flrrn/cOmp'ny 'as beil,liliZ

.1二 |,■ ｀,IC、 ′_:t)ヽ 1



l2 Decision:NC observed that clarification from RA was sought to confirm/company whether
the subject AA has been issued on net to net basis as pointed out by the representative of DHI.
NC therefore, decided to send a reminder to RA to expedite the reply.

'l'he case stands deferrcd to 28.07.2015.

Casc No.:59/2/81-Al」 C2/2014  Party Name:LEIGHTON Mect No/Date:5/8ト Rejected
VヽELSPUN CONTRACTORS  ALC2/2015

HQ Filc

:01/81/050/00206/AM14/

HQ Filc

:01/81/050/00060//ヽ M15/

HQ Filc

:01/81/050/00021//ヽ M15/

Casc No.:6/2/81‐ AI」 C2/2014

15

‐HQ Filc
:01/81/050/00007/AM15/

TECHNOLOGIES PRIVATE  ALC2/2015
LIMITED

RLA Filc

:07/24/040/00155/AMi4/

29.06.2015.

′
「 he case stands dcfcrred to 28.07.2015.

Casc No.:1/14/81-ALC2/2013 Party Namc:TTP Mcct No/Datc:5/81‐ Status: Deferred

18.06.2015

Lic.No/Datc:0710098022 Dcfcr
03.09.2013 Date:28.07.2015

Mcct No/Datc:5/8卜      ・Approvcd
iALC2/2015
18062015

Lic.No/Datc:0710101166
0701 2014

Mcct No/Datc:5/81- Status: Deferred
ALC2/2015         ‐
18.06.2015             1

Lic.No/Datc:3410038999 1Defer
i3.01.2014             1Date:28.07.2015

18.062015

Lic.No/Date:0310764005

01 01.2014

- Decision: NC noted that firm/company has not replied to DIll D/t, dated ll.ll.20l4l3 
rcminderdated 23.02.2015 andfinal reminderdated 29.O4.2Ol5.Sincenoreplywasreceived
lrom firm/company despite repeatcd rcminders, the Committee decided to re.iect the case with
direction to firm/company to pay custom duty & applicable interest for IIODC.

RA may take suitable consequential action accordingly.

PVT.LTD.

Rl´ A Filc

:03/95/040/00752/AM14/

Rlン A Filc

:07/24/040/00296/AM14/

Party Name:DELITE
ENGINEERS PVT LTD

RIン A Filc

:34/24/040/00244/AM14/

Casc No.:20/2/81¨AIノC2/2014   Party Namc:HIGHTEMP
IオURNACESIン IMH｀ED

t+ Decision : NC decided to ratify thc norms of above AA as per written comments of DHI vide
U.O. No. 3(13)120151'5W(By224 dated 09.06.2015 (copy enclosed).

RA may take suitable consequential action accordingly.
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Decision : NC noted that the reply of the firm/company has been referred to MSME on
30.03.201 s.

.The case stands Deferred to 28.07.2015.

Case No.:35/2t81-ALC2l20l4 Party Name:GRAVITA INDIA Meet No/Date:5/81- Status:Defcrred
LTD., ALC2/2015

18.06.2015

uq nit" RLA File Lic.No/Datc:t3 t0045824 Defer

,U:01/81/050/00036/AMl5l :1312410401000481AM141 17.01.2014 Date:28.07.2015

Decision : NC observed that the case under examination of MoEIr. NC decided to send a
reminder to MoEF to expedite the reply.

The case stands deferred to 28.07 .2015.

Case No.:61/2181-ALC2/2014 Party Name:CROMPTON Meet No/Date:5/8 l- Approved
GREAVES LIMITED, ALC2I2O15

I 8.06.2015

HQ File RLA File Lic.No/Date:03107610g1
:01/81/050/00062lAMtsl :0319410401006891AMl41 21 .01.2014

l7 Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide

U.O. No. 3(58)12014-TSW(Byl09 datcd 05.03.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:62l2t81-ALC2l2Ol4 Party Name:CROMPTON Meet No/Date:5/81- Status:Dcferred

GREAVES T,IMITED, ALC2I2O15
I 8.06.201 5

RLA File Lic.No/Date:0 310767077 DeferHQ File

,r:ot7tVos0/00063/AMt5/ :03t94t04oto0gottAM14l 21.01.2014 Date:28.07.2015

Decision : NC noted that firm/company has not replied to DFII D/L dated 26.05.2015 and

reminder dated 22.06.2015 . NC decided to wait for the reply of the firm.

The case stands deferred to28.07.2015.

case No.:gll2lgl-ALC2/2014 Party Name:RATNAMANI Mcet No/Datc:5/81- Approved
METALS & TUBES LIMITED ALC2I2O15

r I 8.06.2015

;9 HQ File RLA File Lic.No/Date:0810128237
:0l/81/05 OlOOOg2lAMtsl :08/24/040lQ0464lAMl41 22.01.2014

Decision : NC decided to ratily the norms of above AA as per written comments of DIPP

vide U.o. No.12175/201'-TSW/I9 dated 30.06.2015 as undei:- 

. @U ,,.,.,,,,
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l. Words " Size 14" (355.6 mm) x 6.35 mm(WT),2.75mm 3LPP
Coated-Qty.4356 Meters & Size 14" (355.6 mm) x 6.35 mm(WT)
(tlare) -Qty. 72 Meters "may be suffixed with the description of
cxport product.

2. Words " of relevant grade & thickness 6.35 mm" may be suffixed
with the description of Import item at Sl. No. I and its quantity may
be allowed as 271598 Kgs. as Ll0 Kgs./Kg. content in the export
item taking clue from SION C-820.

3. Quantities of import items at Sl. No.2 &.3 may be allowed as 1235
Kgs. & 1020 Kgs. respectively, taking clue from SION C-593.

4. Quantities of import items at Sl. No. 4 & 5 may be allowed as 579
Kgs. & 14899 Kgs. respectively, taking clue from SION C-1291.

I{A may take suitable consequential action accordingly.

Case No.:66/2/81‐ALC2/2014 Party Name:CROMPTON    Mcet No/Datc:5/81-
GREAVES LIMITED,      ALC2/2015

‐
18.06.2015

HQ「ilC              RLA Filc Lic.No/Datc:0310767749 ‐Defer
:O1/81/050/00067/AM15/      :o3/94/040/00498/AM14/      24.01.2014              Date:28.07.2015

20 Dccision :NC noted that DHI Deflciency lctter was issucd to the flrm/company On

02.06.2015 As no rcply frOrrl the rlrll1/company has bccn rcceivcd froFll thCrn,NC decided to

send a renlindcr tO the■rln/company to expedite rcply.

´
「hc case stands dcfcrrcd t0 28.07.2015.

HQ Filc

:01/81/050/00018/AM15/

Casc No.:27/2/81-ALC2/2014

22

HQ Filc

:01/81/050/00028/AM15/

Party Name:JINDAL SAW Ll｀ D

RLA Filc
:05/23/040/00462/AM14/

Status: Deferred

Status:Deferred

Mcet No/Date:5/81-        Approved

ALC2/2015          1
18.06.2015              ‐

Lic.No/Date:0510378408  1

05.02.2014              1

Casc No.:17/2/81-ALC2/2014 Party Namc:VSM vENTURE  Meet No/Datc:5/81‐

CONTROL SYSTEMS P.Iン TD  ALC2/2015
‐18.062015

RLA File              Lic.No/Datc:0510378008 Dcfcr
:05/24/040/00410/AM14/      .o302 2014              Date:28.07.2015

zt Dccision :NC observcd that copy of thc application of the firm/company has not been
received from RA. I{A was requested to confiim/company whether ttre suU;ect AA has been
issued on repeat basis. 'l'he confirmation from RA i; siill awaited. NC decided to send a
rcmindcr to RA to cxpcdite the reply.

'l-he case stands deferred to 28.07 .2015.

7
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Decision : NC decided to ratify thc norms of above AA as per written comments of DIPP
vide U.O. No. 121141/20f4-TSW/59 dated 05.11.2014 (copy enctosed).

1. Net weight of export items at Sl. No. I to 4 may be specified as 1422.09 M1',
14410.5 MT, 97.179 MT & 11.521 MT respectively.

2. Total Net weight of export items at Sl. No. 5 & 6 put together may be
specified as I 1,293 MT.

3. Net weight of export items at Sl. No. 7,8 &9 may be specified as40.225
MT,25.482 MT & 16.498 MT respectively.

4. Thickness of "3LPP coating" in export items atr Sl. No. I to 4 may be
specified as "3.50 mm".

5. Quantities of import items at Sl. No. I to 5 may be allowed as applied for
taking clue from SION C-593 for export products at Sl. No. I &2.

6. Quantity of import items at Sl. No. 6 may be allowcd as applied for.

7. Quantity of import item at Sl. No, 7 viz. Epoxy Powder may be allowed as 5.468 MT
taking clue from SION C-1292.

8. Quantity of import item at Sl. No. 8 viz. Adhesive may be allowed as 11.995 MT
taking clue from SION C-1292.

9. Quantity of import item at Sl. No. 9 viz. Polypropylene(PP)may be allowcd
as 147.974 MT.

10. Quantities of import items at Sl. No. l0 , I I , 12 &. l3 may be allowed as

7.25 MT, 15.936 MT,88.73 M'l( 2l l5 Rolls) & 1596.15 MT respectivcly.

I 1. Weight of impoft item at Sl. No. 14 may be specified as 20.172 MT and
quantity of this item may be allowed on net to net basis with a accountability
clause.

12. Quantities of import items at Sl. No. 15 to 19 may be allowed as applied for
taking clue from SION C-593 for export product at Sl. No. 3.

13. Quantity of import items at Sl. No. 20 may be allowcd as applied for.

14. Quantity of import item at Sl. No. 21viz. Epoxy Powder may be allowed as 0.038

MT taking clue from SION C-1292.

15. Quantity of import item at Sl. No. 22viz. Adhesive may be allowed as 0.084 MT

taking clue from SION C-1292.

16. Quantity of import item at Sl. No. 23 viz. Polypropylene(PP)may be allowed
as 1.031 MT.

17. Quantities of import items at Sl. No.24,25,26 &27 may be allowed as

0.042 MT,0.l0 MT,602 Kgs. & 6.813 MT rcspectively.

18. Weight of import item at Sl. No. 28 may be specified as I .38 MT and

quantity of this item may be allowed on net to net basis with a accountability
clause.

19. Word "Relevant" may be prefixed with the description of import item at Sl.

8 , b*iii
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20.

21.

22.

No.29 and its quantity may be allowed as 1305 Kgs.

Total quantities of import items at Sl. No. 30 to 3+ put together may be
allowed within 2o/o of FOB value of export items at Sl. No. 5 & 6.

Words " of relevant grade and thickness" may be added with the description
of imporl item at Sl. No. 35.

Quantitics of import items at Sl. No. 35 to 39 may be allowed as applied for
taking clue from SION C-593 for export products at Sl. No. 7 ,8 & 9.

Lic.No/Date:0210199764 Defer
0702.2014

23 
Dccision : NC obscrved that thc case under cxamination of MoEF. NC
reminder to MoEF to expedite the reply.

'l'he casc stands deferred to 28.07 .2015.

HQ File

24 :01/81/050/00049/ノ Mヽ15/

HQ File

25 :01/81/050/00013/AM15/

RLA F‖ e

:02/24/040/00189/AM14/

RLA Filc

:11/24/040/00008/AM14/

(P)LTD.,

RLA File
:05/23/040/00075/AM14/

RA rnay takc suitable conscqucntial action accordingly.

Case No.:71/2/81-ALC2/2014 Party Namc:ASSOCIATED   Mect No/Date:5/8ト
PIGMENTSI′ lMITED      ALC2/2015

1806.2015

HQ Filc

:01/81/050/00072/ノ Mヽ15/

Casc No.:48/2/8卜 A LC2/2014 Party Namc:VINDHYA
TELItl´ INKS Ll｀D.,

Status: Deferred

Date:28.07.2015

decided to send a

Mect No/Date:5/81-    status:Deferrcd
ALC2/2015         ‐
18.06.2015

Lic No/Datc:1110027893 1Defer
12.02.2014 Date:28.07.2015

dccidcd tO send a

18.06.2015

Lic.No/Datc:0510379333  ‐Defcr
13022014 Date:28.07.2015

dccided to send a

Decision : NC observed that the case under examination of DoT. NC
reminder to Dol' to expedite the reply.

J'he case stands deferred to 28.07.2015.

Case No.: l212181-AL,C2/2014 party Name:BIIANSALI Mcct No/Datc:5/8ト Status: Deferred
CABIン ES&CoNDUCTORS  ‐ALC2/2015

Decision : NC obscrvcd that thc casc under examination o[ DoT. NC
rcminder to Dol'to expedite the reply.

'l'hc casc stands defcrred to 28.07.2015.

26 Casc No.:92/2/81-ALC2/2014 Party Namc:RATNAMANI   Mcct No/Date:5/8ト
M ETAIンS&TUBES LIMITED ‐ALC2/2015

9

Status:Deferred



1806.2015

HQ File              RLA Filc             Lic.No/Date:0810128877 Dcfcr
:01/81/050/00093/AM15/      :08/24/040/00510/AM14/       14.02.2014              Date:28.07.2015

Decision :NC noted that the rcply furnishcd by the flrm/company is not in accordance to

DIPP DL.NC thcrcfore,decidcd to scnd a rcmindcr to the flrn1/company to furnish completc

inforrnation as rcqucsted vide DIPP's DL.

Thc case stands deferred to 28.07.2015.

27 :01/81/050/00025/AM15/      :05/23/040/00537/AM13/       24.02.2014              Datc:28.07.2015

Decision : NC observed that the case under exarnination of DoT. NC decidcd to send a

rerllinder to DoT to expeditc the reply.

The case stands deferred to 28.07.2015.

Case No.:24/2/81-ALC2/2014 Party Name:BHANSAIン I
CABLES&CONDUCTORS

HQ Filc

(P)LTD.,

RLA Flle

Meet No/Datc:5/81‐     Status:Defcrrcd
ALC2/2015
18.06.2015

Lic.No/Datc:0510380166 Dcfer

Mcct No/Datci5/81-      Status:Dcfcrrcd
ALC2/2015
18.06.2015

Lic.No/Datc:0510380165 Defcr

Datc:28.07.2015

to the flrrn/company on

1lom thcm,NC decidcd to

Mcct No/Datc:5/8ト

AIンC2/2015
18.06.2015

Lic.No/Datc:3410039725

Status: Dcferred

Case No.:86/2/81-ALC2/2014 Party Namc:BHANSAlン I
CABLES&CONDUCTORS
(P)LTD,

RIッ A Irile

:01/81/050/000421AM|51 :05/2410401004591AMl41 20.03.20t4

29 Decision : NC noted that MSME Deficicncy letter was issucd

09.06.2015 As no reply from the firm/company has bcen rcceived

send a reminder to the firm/company to expedite reply.

The case stands deferred to 28.07 .201 5 .

HQ Filc

:O1/81/050/00087/ANl15/      :05/23/040/00265/ANl13/       24.02 2014              Datc:28.07.2015

Decision : NC observcd that the case undcr cxanlination of Do′「 . NC dccided to send a

rerninder to DoT to expeditc the reply.

The case stands deferrcd to 28.07.2015。

Case No.:4112181-Al'C212014 Party Name:SI IIVAI-lK Mcct No/Date:5/8ト Status: Deferred
BIMETAL CONTROLS LTD. ALC2/2015

1806.2015

HQ Filc RI´A「 ile lッ ic No/Datc:0510382339 Dcfcr

.Case No。 :1/2/81¨ ALC2/2014

30

HQ File

Party Namc:APAR
INDUSl｀ RIES LIMITED

RLA Filc

 ́ ■●
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Case No.:4/5/81-ALC2/2014   Party Namc:AUTOMOTIVE   .Mect No/Dtte:5/81‐
STEEL PIPE INDIA PRIVATE  ALC2/2015
LIMITED               18.06.2015

:01/81/050/00002/AM15/

Dccision:NC obscrved

dccided to scnd c¨ mail to

Thc casc stands dcfcrrcd

:34/24/040/00001/AM15/ 03.04.2014

that copy of application has not received

RA to forward hard copy ofthe application.

to 28.07.2015.

Date:28.07.2015

■om RA.Hcnce NC

Approved

Datc:28.07.2015

in accOrdance to DIPP

rcquisite infOrmatiOn in

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

,, vide U.O. No. 12110312014-TSW/l04 dated 07.08.2014 as under:-

l. Word " of relevant grade and thickness" may be suffixed with the description of
import item and its quantity may allowed as applied for i.e. 5250 MT as 1.05 Kgs./Kg.
content in the cxport product after taking clue from SION C-593.

RA may take suitable consequential action accordingly.

Case No.:30/8/81-AL,C2l20l4 PartyName:MPP Mcct No/Datc:5/81- Approved
TECHNOLOGIES PRIVATE  ALC2/2015

HQ「 ilC
:01/81/050/00154//ヽ 4ヽ15/

HQ「 ilC
:01/81/050/00241/AM15/

HQ File

:01/81/050/00238/AM15/
33 1)ccision :NC 6bζ

crved

DIン●NC decided to send

accordance tO I)IPP I)Iン .

RLA File
:04/24/040/00012/AM15/

l.TD.,

RLA「 ilc
:07/24/040/00022/AM15/

Lic.No/Date:0410157497
30.04.2014

1806.2015

Lic.No/Date:0710103837

01.052014

Mcct No/Datc:5/8ト

AIンC2/2015
18.06.2015

Lic.No/Date:0710104026  Defer

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No.3(89)/Steel Sh./MPPi2Ol4-TSW(B)1212 dated20.O5.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:2718181-ALC2/2014 Party Name:AMC Status:Deferred
C00KWARE(INDIA)
PVT.LTD.

RLA Filc
:07/24/040/00002/AM15/ 1205.2014

that the reply of the firm/company was not
a reminder to thc firm/company to furnish

'l'hc case stands dcfcrred to 28.07 .2015.

β/
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34 Decision :NC observed that MoS has lurnishcd commcnts. Thc representativc
that the firm/company has furnished additional information on the subject AA
examination. NC therefore, decided to defer the casc.

The case stands deferred to 28.07 .2015.

Case No.:38/8/81-ALCZ/2014 Party Namc:NATIONAI.
STEEL AND AGRO
INDUSTRIES IンTD,

RLA File

:56/24/040/00006/AM15/

Case No.:39/8/81-ALC2/2014 Party Namc:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD。

,

HQ File

:01/81/050/00249/Aヽ 415/

HQ File

:01/81/050/00250/AM15/

HQ File

:01/81/050/00253/Aヽ 415/

RLA Filc

:56/24/040/00003/AM15/

RLA Filc

:56/24/040/00004//ヽ M15/

Mcct No/Datc:5/81‐

ALC2/2015
18.06.2015

Lic.No/Datc:5610004271

29.052014

Mcct No/1)atc:5/81-

ALC2/2015
18062015

Mect No/Datc:5/81‐

ALC2/2015
18.06.2015

Lic.No/Datc:5610004268  Dcfcr

29.052014

Status: Deferred

Defer
Date:28.07.2015

of MoS stated
which is under

Status: Deferred

Datc:28.07.2015

Status: Defcrred

Defer
Date:28.07.2015

of MoS statcd
which is undcr

Siatus: Deferred

Datc:28.07.2015

35 Decision : NC observcd that MoS has furnished comments. The rcprescnl.ative of MoS statcd

that the firm/company has furnished additional information on the subject AA which is undcr
examination. NC therefore, decided to defer the case.

The case stands deferred to 28.07 .2015.

Case No.:40/8/81‐ALC2/2014 Party Namc:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

HQ File             RLA Filc             lン ic.No/1)atc:5610004267
:01/81/050/00251/AM15/      :56/24/040/00002/AM15/       29.052014

Decision:NC obscrved that MoS has ftlrnishcd commcnts.′「 he rcprcsentative

that the nrm/company has ftlrnished additional information on the suttcct AA

exarnination.NC thcrefore,dccided to dcfer the case.

The casc stands dcferred to 28.07.2015.

Case No.:42/8/81-ALC2/2014 Party Namc:NAT10NAL
STEEL AND AGRO
INDUS 「́ RIES Iメ I｀D,

Mcct No/Datc:5/81‐

ALC2/2015
18.06.2015

Lic.No/1)ate:5610004269  Dcfcr

29.05.2014

37 Decision : NC observed that MoS has furnished commcnts. The rcpresentative of MoS statcd

that the firm/company has furnished additional information on the subject AA which is under

examination. NC therefore, decided to defer the case.

The case stands deferred to 28.07 .201 5 .

38 Case No.:4318/81-ALC2/2011 Party Name:NAI'IONAL Mect No/Date:5/8ト
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HQ Filc

:01/81/050/00254/Aヽ 415/

STEEL AND AGRO
INDUSTRIES LTD.,

RLA Filc

:56/24/040/00005/AM15/

ALC2/2015
18.06.2015

Lic.No/Date:5610004270
29.05.2014

Defer
Date:28.07.2015

of MoS stated

、vhich is under

Approved

Decision : NC obscrvcd that MoS has furnished comments. The representative
that the firm/company has furnished additional information on the subject AA
examination. NC therefore, decided to defer the case.

'fhe case stands deferred to 28.07.2015.

Casc No.:3/17/81-ALC2/2014  Party Namc:APAR
INDUSTRIES Iン Iヽ41TED

RLA File

:03/94/040/00025/AM15/

Mect No/Datc:5/81-

ALC2/2015
18.06.2015

Lic.No/Datc:0310783542

29.05.2014

39

HQ File

:01/81/050/00538/AM15/

Dccision : NC dccidcd to ratily the norms of above AA as per written comments of DIPP
vide U.O. No. 1217512015-'lSW/39 datcd 30.06.2015 as under:-

1. Net Weights of export products from Sl. No 1 to 38 may be specified as under:

SI No. Net     ExpOrt
weight

(Kgs./Km.)

SI・

No.

Net Export
weight

(Kgs./Km.)

SI.

No.

Net Export
weight
(Kes./Km.)

1 280 14 2340 27 920
2 1180 15 3210 28 1730
3 96.9 16 230 29 1000
4 205 17 290 30 790

5 260 18 490 31 1080
6 325 19 720 32 1770
7 465 20 1735 33 330
8 680 21 1015 34 322

9 1680 22 965 35 1180
10 2340 23 1275 36 2330
11 3210 24 1325 37 3680
12 205 25 1325 38 268.6

13 260 26 3995

2. Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may be
aflowed as 1.01 Kgs./Kg. content in the export products at Sl. No. 4to27,31to 33 & 35 to
38.

Quantity of import item at Sl. No 2 viz. Aluminium Wire Rod may be allowed as 1.01
Kgs./Kg. content in the export products at Sl. No. 1 to 3, 28 to 32 & 34.

Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as 1.025
Kgs./Kg content in the export products at Sl. No. 1 to 32 & 35 to 37, as claimed h/ the firm.

M-,2

3.

4
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5.Quanuties Ofimport ttems at SI.No.4(PVC Resin)&5(PlasuCiSer)mav be allowed as l.025

Kgs./Kg contentin the export products at SI.No.31 to 33&35 to 38 as claimed by the firm.

RA rnay take suitable consequential action accordingly。

Case No.:7/8/81‐ ALC2/2014   Party NamclMPP          Mect No/Datc:5/8ト
TECHNOLOGIES PRIVATE  ALC2/2015

Approved

HQ Filc

:01/81/050/00218/AM15/

HQ File

41 :01/81/050/00244/AM15/

HQ Filc

Casc No。 :32/8/81-ALC2/2014

43

HQ Filc

LTD.,

RLA「 ile
:07/24/040/00070/AM15/

RLA Filc

:05/24/040/00073/AM15/

RI´ A File

Party Namc:NLMK INDIA
SERVICIt CENTl]R PVT
IンTD.,

RIンA「 ilc

18.06.2015

Lic.No/Datc:0710104603

30.05.2014

Status: Deferred
ALC2/2015
18.06.2015

Lic.No/Date:0510388084 Dcfcr
03.06.2014 Date:28.07.2015

dccidcd to send a

Mect No/Datc:5/8卜      Status:Defcrrcd
ALC2/2015
18.06.2015

Lic No/Datc:3210076736 Defer

Mcct No/Datc:5/81‐

ALC2/2015
18.06.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIll vide
U.O. No. 3(89)12014-TSW(B)i225 dated 09.06.2015 (copy encloscd).

RA may take suitable consequential action accordingly.

Case No.:33/8181-ALC2/2014 Party Name:Mlr'f IlNERtl t,I'D. Meet No/Date:5/8 I -

Decision : NC observed that the case under examination of MoEI". NC
reminder to MoEF to expedite the reply.

The case stands deferred to 28.07 .2015.

Casc No。 :3/8/81‐ALC2/2014  Party Namc:SALZER
ELECTRONICS LTD

:01/81/050/00214/AM15/      132/24/040/00004/AM15/      106.06.2014              Datc:28.07.2015

Decision:NC noted that flrm/company reply is not in accordance to E)III Deflciency lctter.

卜(C decided to scnd a rerninder to thc「 lrn1/connpany to cxpeditc thc rcply in accordancc to

DHI DL.

The casc stands dcferred to 28.07.2015.

|∠
|「

I´ic No/Datc:0310784579

Status: I)eferrcd

^ 
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:01/81/050/00243/AM15/

Decision:NC noted
28.05.2015.

:03/95/040/00173//ヽ M15/ 06.06 2014              Date:28.07.2015

that the reply of the firm/company has been referred to DHI on

´
「 hc case stands defcrrcd to 28.07.2015。

Case No.:28/8/81¨ALC2/2014  Party Namc:VOESTALPINE   .Mcet No/Date:5/81‐     ‐Reiected

Decision: NC noted that firm/company has not replied to DHI D/L dated 12.11.2014,

reminder dated23.02.2015 and final reminder dated 29.04.2015. Since no reply was received

lrom firm/company despite repeatcd reminders, the Committee dccided to reject the case with
dircction to firm/company to pay custom duty & applicable intcrcst for EODC.

I{A may take suitable conscqucntial action accordingly.

Casc No。 :34/8/81-ALC2/2014  Party Name:RAHEE TRACK   Meet No/Date:5/81‐
TECHNOLOGIES PRIVATE   ALC2/2015
LIMITED,              18.06.2015

Approved

HQ Filc

:01/81/050/00239/Aヽ 415/

HQ Filc

:01/81/050/00245/AN415/

Case No.:37/8/81-AI」 C2/2014

HQ Fllc

VAE VKN INDIA P.
LTD(「ORMIζ RIンY

RI´ A Irilc

:05/24/040/00108/AN415/

RI´ A Filc

:02/24/040/00042/AM15/

Party Namc:STERA
ENGIN EERING INDIA
PRIVATE lン IMITED

RLA「 ile

ALC2/2015
18062015

Lic.No/Date:0510388531

10.06.2014

Lic.No/Datc:0210204012

10.06.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vidc U.O. No. 1217512015-1'SW/45 dated 30.06.2015 as under:-

Advance Authorisation may be ratified as under on repeat basis as per their Advance

45   Authorization  No. 0210161414 dated   30.06.201l ratified in NC meeting No. 21/81 dated

31.12.2013:

1. Total net weight of export products at Sl.No.1& 2 may be specified as 133.108 MT

containing 95.77 Mf of Rails.

2. Quantity of import item at S.No.1 may be allowed as 101.113 MT as

Kg./Kg. content in export items after taking 20 Yo recovery from scrap.

RA may take suitable consequential action accordingly.

1056

Mcet No/1)atc15/81‐ Status: Deferred
ALC2/2015          1
18.06.2015             1

Lic.No/Date:0410158825 1Defer

46
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Thc case stands dcfcrred to 28.07.2015.

ICase No.:22/11/81-ALC2/2014 ‐Pany Name:RUBY MICA
COMPANY LIMITED

:01/81/050/00248/AM15/

Decision:NC notcd that

HQ File

:01/81/050/00336/AM15/

HQ Flle

:01/81/050/00340/AM15/

:04/24/040/00046/AM15/ 25062014

the reply of the firm/company has been referred to

RLA File

:02/24/040/00057/AM15/

RLA File

107/24/040/00093/AM15/

RLA Filc
:09/24/040/00057/AM15/

Mcet No/Datc:5/81-     Reiected
ALC2/2015
18.06.2015

Lic.No/Datc:0210204262

27.06.2014

Date:28.07.2015

MSME.

Status: Defcrred

Datc:28.07.2015

Status: I)efcrred

Date:28.07.2015

corrcct copy of the

RA,Hyderabad to

Status: Deferrcd

Defer

Decision : NC noted that firm/company has not replied to DIPP D/L dated 10.12.2014,
47 

reminderdated 23.02.2015 and final reminderdated 29.04.2015. Since no reply was receivcd

from firm/company despite repeated reminders, the Committee dccided to reject the case with
direction to firm/company to pay custom duty & applicable intercst for EODC.

RA may take suitable conscquential action accordingly.

Case No.:26/11/81-ALC2/2014 Party Name:HIGHTEMP
FURNACES LIMITED

Mcet No/Datc:5/81‐

ALC2/2015
18.06.2015

08.07.2014

Mcct No/Datc:5/8ト

ALC2/2015
18.06.2015

Iンic.No/Datci071 01 05513  Dcfcr

03.07.2014

48 1Decision:NC decided to scnd a letterto nrm/company to submit the following infolHlation as pcr

lwrittcn comments of DHI vide U.0.No.3(82)datcd 29.05.2015 as undcr:―

IInfOrmation as per SI.3,4,5,8&1l of SDL for each cxpon product scparatcly.

IThe case stands deferred to 28.07.2015.

Case No.:35/11/81‐ ALC2/2014 Party Name:HBL POヽ VER    Mcct No/Datc:5/81-
SYSTEMS LTD.,         Alン C2/2015

18.06.2015

HQ Filc

:01/81/050/00349/AM15/
1′ ic No/Datc:0910060610 Dcfci・

49 DLciζ
ibn:漁ё obser↓ ea that RA Hyderabad was rcquestcd to furnish a

application which is still awaitcd. NC dccidcd to scnd a rcnlindcr to

expedite thc reply.

IThc case stands defcrrcd to 28.07.2015.

Case No.:12/11/81-ALC2/2014 Party Namc:ASSOCIATED
PIGMENTS LIMITED

50

HQ Filc RIン A Filc

16

Lic.No/Datc:021



:01/81/050/00326/AM15/      :02/24/040/00069/AM15/       09.07.2014             1Date:28.07.2015

Decision : NC obscrved that the casc under examination of MoEF.NC decided to send a

rcnlindcr to MoEF to expedite the reply.

´
「 he case stands dcfcrred to 28.07.2015.

Casc No.:15/H/81-AI」 C2/2014 Party Name:AERO CANS    Meet No/Datc:5/81‐      ‐Reiected
INDIA PVT LTD          ALC2/2015

18.06.2015

HQ File               RLA Irilc              lLic.No/Datc:3H0064546  1
:01/81/050/00329//ヽ M15/       :31/83/040/00099/AM15/        11.07.2014

引
l‖‖慇∴魁∫翔 2肥猟Tll罫電黒総胤fT誠 .児 17hc鍬謂継腫馳
from irm/company despitc repeatcd rcmindcrs,the Committee dccided to rlectthC Case with

direction to nrrn/company to pay custonl duty 2L applicablc intercst fbr EODC.

RA may take suitablc conscqucntial action accordingly.

Casc No.:13/11/81¨ ALC2/2014 Party Name:ASSOCIATED    Mcet No/Datc:5/81-     Reiected
PIGMENTS LIMI′「 ED       ‐ALC2/2015           ‐

18.06.2015

HQ File                 RI´ A Filc                Lic.No/Datc:0210204471
:01/81/050/00327/AM15/        :02/24/040/00073/AM15/        14.07.2014

"l∬‖諄:∬∬職』i:W‖F‖il::r蹴』けよ:麗濯電icl:囀漁腫腎よ
from Arm/company despite repeatcd remindcrs,the Committec decided to rttcCt the case with

direction to flrrn/company to pay custorn duty 2貶 applicable intcrcst for EODC.

RA lnay takc suitablc consequential action accordingly.

Casc No.:43/11/81¨        Party Name:HEENA METAL  Meet No/Date:5/8卜     Status:Deferred
ALC2/2014            PVT LTD              ALC2/2015

18.06.2015

HQ F‖c                RLA FHc                Lic.No/Date:0310786766 1Defer
:01/81/050/00357/AM15/      :03/94/040/00089/AM15/       14.07.2014              Date:28.07.2015

53 Decision : NC noted that MSME Deflciency letter、 vas issued to the flrm/company on

09.06.2015。 As no rcply fl・ orn thc flrn1/company has been rcccived frorll thern,NC decided

to scnd a rcnlinder to the nrΠ 1/company to expeditc rcply.

′
I｀hc casc stands dcfcrrcd to 28.07.2015.

」7 "
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HQ File

:01/81/050/00374/AM15/

Decision : NC noted that firm/company has not replied to DIPP D/L dated 10.12.2014,

reminder dated23.02.2015 and final reminder dated 30.04.2015. Since no reply was received

from firm/company despite repeated reminders, the Committee decided to reject the case with

direction to firm/company to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:60/11/81-ALC2/2014 Party Namc:R.R KABEL
LIMITED,

RLA Flle

:03/95/040/00188/AM15/

Meet No/Datc:5/81‐      Rciected
ALC2/2015
18.06.2015

Lic.No/Datc1031 0786855

15.07.2014

Status: Deferred

Mcct No/Datc:5/8ト Status: Deferred
ALC2/2015
18.06.2015

Lic.No/Date:0310786927  Dcfcr

Status: I)cferrcd

Case No.:29/11/81‐ ALC2/2014 Party Name:ALSTOM INDIA  IMeet No/Datc:5/81‐
LIMITED,               IALC2/2015

‐18.06.2015

HQ Flle RLA Filc Iッ ic No/1)atc:3410040368  Dcfcr

:01/81/050/00343/AM15/      :34/24/040/00013/AM15/      16.07.2014              Date:28.07.2015

Decision:NC noted that the rcply of thc flrm/company has bcen referred to DHI on
28.05.2015.

The case stands deferrcd to 28.07.2015.

Casc No.:69/H/81-ALC2/2014 Party Namc:NLMK INDIA
SERVICE CENTER PVT.

HQ Filc

LTD。 ,

RLA File

561:O1/81/050/00383/AM15/      103/95/040/00312/AM15/      
■6.07.2014              Datc:28.07.2015

1Decision : NC noted that the reply of the flrrn/company has bcen referred to E)Hl on
i28.05.2015.

IThe case stands deferred to 28.07.2015.

Case No.:73/11/81-

ALC2/2014

HQ File

Party Namc:ALSTOM INDIA IMcct No/Date:5/81-
LIMITED,              :ALC2/2015

‐18.06.2015

RIン A Filc lンiC No/1)atc:0310786931  Dcfcr

:01/81/050/003871 AMl5/ :0319410401003471AMl51 16.07.2014 Date:28.07.20I5

sz Decision : NC noted that DIII vide U.O. No. 3(143)12014llSW(B)/239 dated24.06.2015 has

stated that firm's reply is not in accordance to their U.O. dated ll.l1.2014. DIll has

suggested that the firm/company may be adviscd to furnish the requisite information. NC,
therefore, decided to send a letter to firm/company to submit the following information as pcr
written comments of DHI vide U.O. No. dated I I .l I .2014 (copy enclosed).

18 li=二轟F
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'l'hc casc stands dcfcrrcd to 28.07 .2015.

Case No.:27llll8l-LLC2/2014 Party Name:ESWARI GLOBAL Meet No/Date:5/81- Rejected

HQ Filc

:01/81/050/00341//ヽ M15/

st Decision : NC noted that the value addition is lcss than 15Yo as pointed out by the

representative of thc MSME. NC decided to reject the case with direction to firm/company to

pay custom duty & applicable interest for EODC.

RA may take suitablc consequential action accordingly.

Casc No. : 23l I I /81 - Al,C2l20 I 4 P arty N ame: FR I CTI ON 4ヽcct No/Datc:5/81-

METAL FIBRES(INDIA)   IALC2/2015
P LTD                ■8.06.2015

HQ Filc

:01/81/050/00337/ANl15/

METALINDUSTRIES
PRIVATE LIⅣllTED.

RLA Filc

:07/24/040/00126//ヽ M15/

RLA Filc

:05/23/040/00140/AM15/

ALC2/2015
18.06.2015

Lic.No/Date:0710105804

17.07.2014

Lic.No/Datc:0510389786

18.07.2014

Meet No/Datc:5/81‐

ALC2/2015
18.06.2015

Status:Deferrcd

Defcr

Date:28.07.2015

28.04.2015 and

Status:Deferred

59 
Dccision : NC notcd that firm/company has not replied to MSME D/L dated

reminder dated 22.06.2015 . NC decided to wait for the reply of the firm.

The case stands defcrred to 28.07 .2015.

Casc No。 :21/11/81-ALC2/2014 Party Name:SHREEM
ELECTRIC LTD.

HQ Filc RLA Irilc Lic.No/Datc:3110064588  Defcr

:01/81/050/00335/A■ 115/      :31/83/040/00106//ヽ
～
115/      122.07.2014              Date:28.07.2015

60 Dccision:NC obscrved that bcitY had rcqucstcd thc flrm/company to depute representat市 e

for discussion with thc′ I｀A.NC dccided to scnd a rerninder to the nrrn/company to depute

thcir represcntative for discussion with the TA in DeitY.

″
I｀ hc casc stands dcfcrrcd to 28.07.2015.

Casc No.:38/11/81-ALC2/2014 Party Namc:NTL         IMeet No/Date:5/81‐
1〕 lンECTRONICSINDlA LTD. ALC2/2015

118.06.2015

6l ug rit. RLA「 ilc L′ic No/Datc:0510389922 Dettr

Status:Deferred

Date:28.07.2015

D/L datcd 12.03.2015 and

:01/81/050/00352/ANl15/      :05/24/040/00181/AM15/       23.07.2014

Dccision:NC notcd that irrn/company has not replicd to DcitY
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reminder dated,22.06.2015 . NC decided

The case stands deferred to 28.07 .2015.

Case No.:44/11/81‐ ALC2/2014

HQ File

:01/81/050/00358/AM15/

Decision:NC noted that

rerninder dated 26.04.2015

reply ofthe flrrn.

to wait for the reply of the firm.

Party Name:NAMCO      Mcct No/Date:5/8ト
INDUSTRIES PVT LTD.,    ALC2/2015

18.06.2015

Status: Deferred

Datc:28.07.2015

rcfcrrcd to DIPP on

The case stands deferred to 28.07.2015.

Case No.:52lll/81-ALC2/2014 Party Name:JINDAL SAW Ll-D Meet No/Date:5/81- Status:Deferred
ALC2/2015
18.06.2015

Lic.No/Datc:0510389948 1Dcfcr

RLA F‖ e Iンic No/Datc:0310787293  Dcfcr

:03/95/040/00359/ANl15/      24.07 2014              Date:28.07.2015

nrrl1/company has not replicd to MoS  D/L datcd 05.Ol.2015,

and flnal renlinder dated 23.06.2015.NC decided to、 vait for thc

RLA File

:05/23/040/00167/AM15/ 24.072014

that thc reply of the firm/company has bcen

HQ Filc

63 :01/81/050/00366/AM15/

Decision:NC noted
28.05.2015.

'fhe case stands deferred to 28.07 .2015.

Case No.:17/11/81-ALC2/2014 Party Name:I´ AXMI

HQ File

:01/81/050/00331/Aヽ 415/

RLA File

:07/21/040/00360/ANl15/

1′ic No/Date:0710106186

25.07.2014

ILejcctcdMcct No/Datc:5/81‐

ELECTRONICS MOULDS&  ALC2/2015
PRECIS10N ENGG P.Lフ TD    18 06.2015

Decision: NC noted that firm/company has not replied to C&PC D/L dated 13.11.2014,
reminder dated24.02.2015 and final reminder dated 29.04.2015. Since no reply was rcceived
from firm/company despitc repcated reminders, the Committec dccidcd to reject the case with
direction to firm/company to pay custom duty & applicable intcrest for EODC.

RA may take suitable consequential action accordingly.

65 Case No.:6/11/81-ALC2/2014 Party NamciSIECHEM
TECHNOLOGIES PRIVATE

Mcct No/Datc:5/8ト

ALC2/2015

20
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Decision : NC observed that the case under examination of DoT. NC
rcminder to DoT to expedite the reply.

'l'he case stands deferred to 28.07.2015.

Date:28.07.2015

decided to send a

Casc No.:71/11/81-Alフ C2/2014  Party Namc:ASSOCIATED    Mcct No/Datc:5/8ト
CABLES PVT.LTD.       ALC2/2015

18.06.2015

HQ Filc RIン A File Lic.No/Datc:0310787376

66 :01/81/050/00385/AM15/        :03/94/040/00317/AM15/       28.072014

Dccision:NC observed that thc suttCCt AA was ratined in MoNo.2/81 dated 5.5.2015

actua‖ y hcld on 19.05.2015.Hence,NC decided to withdraw the case.

Casc No.:10/11/81-ALC2/2014 Party Namc:VIKARSH Mcet No/Datc:5/81‐ Status: Deferred
STAMPINGSINDIA PVT   'Alン C2/2015
1ンTD.                 18.06.2015

HQ Filc

:01/81/050/00320/AM15/

HQ Filc

:01/81/050/00324/AM15/

HQ「 ilC
:01/81/050/00381/AM15/

LIMITED

RLA Filc
:04/24/040/00091/AM15/

RLA Filc

:31/83/040/00108/AM15/

RIン A Fllc

:03/95/040/00373/AM15/

18.06.2015

Lic.No/Datc:0410159116 ‐Defer
28.07.2014

Lic.No/Datc:3110064657  ‐Defer

30.07.2014

lVithdrawn

Date:28.07.2015

67 Dccision :NC observcd that RA was rcquested to clarify whcther the case, where SION
already exist, is rcquired to be sent to NC for ratification. 'fhe clarification from RA is still
awaited. NC decided to send a reminder to RA to expedite the reply.

J'he casc stands deferred to 28.07 .2015.

Casc No。 :67/11/81-ALC2/2014 Party Namc:SUPRA QUALITY MeetNo/Date:5/8ト
EXPORTS(INDIA)PVTo LTD  ALC2/2015

18.06.2015

Rejected

Lic.No/Date:0310787455

31.07.2014

I)ecision: NC noted that firm/company has not reptied to DIPP D/1. dated l}.l2.2}l4.
68 ,.rinder dated 24.02.2015 and final reminder dated 29.04.2015. Since no reply was received

from firm/company despite repcatcd remindcrs, the Committcc decided to reject the case with

direction to firm/company to pay custom duty & applicable intercst for EODC.

RA may take suitable consequential action accordingly.
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Lic No/Datc:0710106235 Dcfcr
:01/81/050/00566/AM15/      :07/24/040/00155/AM15/ 31 07.2014

69 Decision : NC noted that DIPP Deficiency letter was issued to the
28.04.2015. As no reply l'rom the firm/company has been received from
to send a reminder to the firm/company to expedite reply.

The case stands deferred to 28.07 .2015.

Case No.:31/17/81¨

ALC2/2014

HQ File

HQ Filc

i01/81/050/00350/Aヽ 415/

Dccision:NC notcd that

not received DL and has

DL to thc nrm/company

HQ Filc

71 :01/81/050/00384/Aヽ
415/

Decision:NC noted
28.05.2015.

Party Namc:VEER‐ 0‐

METALS PVT.LTD

RLA File

LIMITED

RLA Filc
:04/24/040/00101//ヽ M15/

Mcet No/Datc:5/8ト

ALC2/2015
18.06.2015

Status: Dcfcrred

Datc:28.07.2015

「lrll1/company on

them,NC decidcd

18.06.2015

1′ ic.No/Datc:0410159126 Dcfcr

Datc:28.07.2015

statcd that thcy havc

to scnd a copy ofthc

Status: Deferred

Lic.No/Datc:0310787740 Dcfer
06.08.2014              Datc:28.07.2015

Case No. :36/l I l8l - ALCZ /201 4 P arty N ame : lN DO COOI- Mcct No/Date:5/8ト Status: I)eferred
COMPOSITES PRIVATE    ALC2/2015

The case stands deferred to 28.07.2015.

Case No.:70/11/81-ALC2/2014 Party Namc:NLMK INDIA
SERVICE CENTER PVT.
LTD,

RLA File

:03/95/040/00384/AM15/

01.08.2014

firm/company vide email dated 25.06.2015 has
rcqucsted for a copy of thc same. NC decidcd

to cxpedite the reply.

Mect No/Datc:5/8ト

ALC2/2015
18062015

that the reply of the firm/company has been referred to DHI on

′
「 he case stands defcrred to 28.07.2015.

Case No.:86/11ノ81‐ALC2/2014 Party Name:ASSOCIATED   IMcet No/Date:5/81-
PIGMENTS LIMITED     :ALC2/2015

118.06.2015

‐HQ File

72 :01/81/050/00400/AM15/

RLA File
:02/24/040/00091//ヽ M15/

1ン ic.No/Datc:0210204734  Dcfcr
08.08.2014

Status: Deferrcd

Datc:28.07.2015

dccidcd to scnd aDecision : NC observed that the case under examination of MoEF. NC
reminder to MoEF to expedite the reply.

The case stands deferred to 28.07 .201 5 .

73 Case No.:32/11/81-ALC2/2014 Party Name:DELPHI
CONNECT10N SYSTEMS

■ 2

Status: Dcfcrred



:01/81/050/00346/AM15/      :10/24/040/00039/AM15/       11.08.2014              Date:28.07.2015

Dccision : NC obscrvcd that thc casc undcr exarnination of Cぞ %PC.NC decided to send a

relllindcr to C&PC to cxpedite thc rcply.

′
「 he casc stands dcfcrrcd to 28.07.2015.

HQ Filc

HQ Filc

:01/81/050/00353/AM15/

INDIA LIMH｀ ED,

RLA「 ilc

18.062015

Lic.No/Datc:1010058729 Defer

Mcct No/Date:5/81‐

ALC2/2015
18.062015

Lic.No/Datc:3410040446

14.08.2014

Casc No。 :40/11/81-ALC2/2014 Party Namc:AS′「 A INDIA
PRIVA′ I｀E LIMITED

RLA Filc

:34/24/040/00088/AM15/

Casc No。 :39/11/81-ALC2/2014 Party Name:MAHARASHTRA
SEAML13SS LTD

Mcct No/Datc:5/81-     Approvcd
ALC2/2015         1
18.06.2015

Lic.No/Datc:0510390616
20.08.2014              ‐

Rejected

HQ Filc

:01/81/050/00354/AM15/

Decision: NC noted that firm/company has not replied to DIPP D/L dated 11.12.2014,
74 

re*ind"rdated 24.02.2015 and final reminderdated 29.04.2015. Since no replywas received

from firm/company despite repeated reminders, the Committee decided to reject the case with

direction to firm/company to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

RLA「 ilc
:05/24/040/00226/AM15/

2.

3.

4

5.

6

Dccision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No.1217512015-'fSW/75 dated 30.06.2015 as under:-

1. Net weight of export products at Sl. No. 2 & 3 may be modified as7'J..72 MT & 65.49

MT respectively.
Wall Thickness(WT) of 9.L7 mm,12.70 mm, 11.40 mm & 7.11 mm may be specified

with the description export items at Sl. No. 1,2,3 & 4 respectively

Description of import item at Sl. No. 1 may be modified as "Alloy Steel

Rounds/Billets of relevant grade " and its quantity may be allowed as 537.444

MT as 1-.20 MT/MT content in the export items takinE clue from sloN c-797.

Quantity of import item at Sl. No. 2 may be allowed as 2009 Nos., taking clue

from SION at Sl.No. C- 366.

lmport item at Sl. No. 3 may be deleted as export items are not coated and

therefore, not required by the firm.

Quantity of import item at Sl. No. 4 may be as allowed as applied for i.e. 3.980

MT, taking clue from SION at Sl. No. C- 366.

RA may take suitablc consequential action accordingly.

2Ъ



76

HQ File

:01/81/050/00367/AM15/

HQ File

77 :01/81/050/003`8/AM15/

Case No.:65/11/81-

ALC2/2014

79

HQ Filc

:01/81/050/00379/AM15/

RLA File

:05/24/040/00169/AM15/

RLA Filc

:05/24/040/00178/AM15/

Party Name:DIAMOND
METAL SCREENS(P)LTD

RLA Filc
:07/24/040/00184/AM15/

Decision : NC decided to ratify the norms of above AA as pcr written comments of DIPP
vide U.O. No. 121751201 5-'fSW/76 dated 30.06.201 5 as under:-

Words " OD:244.48 mm, WallThickness(WT) : 13.84 mm" may be suffixed with the
description export item.
Description of import item at Sl. No. 1 may be modified as "Alloy Steel Billets of
relevant grade " and its quantity may be allowed as applied for i.e. 497 MT as 1.25
MT/MT content in the export item as per SION C-1884.

Quantities of import items at Sl. No. 2, 3 & 4 put together may be as allowed, upto
2o/o of FOB value of exports taking clue from SION at Sl. No. C- 1884.

RA may take suitable consequential action accordingly.

Case No.:54lll/81-LLC2/2014 Party Name:MD]'ENERII L]'D. Meet No/Datc:5/81- Status: Deferred
ALC2/2015         ‐
18.06.2015

Lic.No/Dttc:0510390703 Dcfcr

Case No.:53/11/81‐ ALC2/2014 Party Namc:MAHARASHTRA IMcct No/Datc:5/8ト
SEAMLESS LTD          ALC2/2015

118.06.2015

Approved

Lic.No/Datc:0510390715

22.08.2014

22.08.2014

Mcct No/Datc:5/81- Status: Deferred
ALC2/2015
18.06.2015

1ン ic No/Datc:0710106526 Dcfcr

2.

3.

Decision : NC observed that the case under examination of MoEF. NC
reminder to MoEF to expedite the reply.

The case stands deferred to 28.07 .2015.

Datc:28.07.2015

dccidcd to scnd a

Case No.:2/l llSl-ALC2l20l4 Partv Name:TTP Meet No/Date:5/8ト Status: Dcferred
TECHNOLOGIES PRIVATE  ALン C2/2015
1フIMITED               18.06.2015

HQ Filc RLA Filc Iンic.No/Datc:0710106521  Dcfcr

78‐
:01/81/050/00316/AMi5/      :07/24/040/00170/AM15/      25.08.2014             ,Date:28.07.2015

Decision:NC observed that copy of application has not receivcd frOm RA.Hencc NC

decided to send e― mailto RA to forward hard cOpy ofthe application.

The case stands deferred t0 28.07.2015.

2今
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Decision : NC decided to send a lettcr to firm/company to submit thc following inforrnation as per

written comments of DIPP vide U.O. No. 1217512015-'fSW/79 dated 30.06.2015 as under:-

Reply submitted by the firm/company vide their letter dated 28th April, 2015 is same as

submitted by them earlier vide their letter 17th December, 2014 which has already been perused

and firm/company may be asked to submit the following information as decided in NC meeting

dated 24.02.2015 :

Although there are no indigenous inputs in export items, weight of certain Ladder

type cable trays (Sl. No. 1 & 2 of Annexure-A) is more than the Raw material weights

and the same may be clarified and corrected.
Weight of Cable tray accessories (at Sl. No. 12 to 16 of Annexure-A) has not been

indicated and also not included in export Weight.
lnformation in respect of Sl. No. 11 & 11A of Standard Deficiency Format, for

Perforated Cable Trays (Sl. No. 5 to 11 of Annexure-A).

'l'he casc stands deferrcd 1o28.07.2015.

1.

2

3.

Case No.:76/11/81-ALC2/2014 Party Namc:l′ M WIND POWER‐ Mect No/Datc:5/8ト
BLADES(INDIA)PVT.IフTD  IALC2/2015

118.062015

RIン A Filc

:05/24/040/00254/ANl15/

Party Namc:WIELAND
M El・ALSINDIA PRIVATE

Mcct No/Datc:5/8ト

ALンC2/2015

Status: Deferrcd

HQ IrilC RLA F‖ c Lic.No/Datc:0710106571  Defer

:01/81/050/00390/AM15/      107/24/040/00175/AM15/       27.08.2014              Date:28.07.2015
80D`tisi6n:Nё

 notさd that Arm/company Aムζ not replied to C&PC D/L dated 17.02.2015 and

rclninder datcd 20.05.2015.NC decidcd to、 vait for the rcply ofthe flrm.

・
I｀ he casc stands dcfcrrcd to 28.07.2015。

Case No.:80/11/81-ALC2/2014 Party Namc:P E S ENGINEERS Mect No/Date:5/8ト
PRIVATE LIヽ 41TED        ALC2/2015

18.06.2015

Rejected

Lic.No/Date:0510391049

09.09.2014

Decision : NC noted that firm/company has not replied to DIPP D/L dated 11.12.2014,
8l 

,e*inder dated 24.02.2015 and final reminder dated 29.04.2015. Since no reply was received

I'rom firm/company despite repeatcd reminders, the Committee decided to reject the case with

direction to firm/company to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

HQ Fllc

:01/81/050/00394/AM15/

82 Casc No。
:8/11/81-Alフ C2/2014

2J

Appr<lvcd
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HQ Filc

:01/81/050/00322/AM15/

IHQ File

83101/81/050/00611/AM15/

Decision :NC notcd that
29.06.2015.

LTD.,

RLA F‖ c

:07/24/040/00230/AM15/

LIMITED,

RLA File
:02/24/040/00139/AM15/

18.06.2015

1ンic No/Datc:0710106770

26.09.2014

18.06.2015

Lic.No/Datc:0210205074  1Dcfcr

Decision: NC decided to ratily thc norms of above AA as perwrittcn comments oIMSME
vide U.O. No.30(4lyl5-ME dated 02.06.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Caso No.:76/17/81-ALC2/2014 Party Namc:RAHEE TRACK  Meet No/Datc:5/8ト
TECHNOLOGIES PRIVATE  ALC2/2015

Status: Dcferred

17.10.2014

the reply of the firm/company has

Datc:28.07.2015

bcen rcfcrrcd to E)IPP on

The case stands defcrred to 28.07.2015。

Case No.:61/17ノ81‐ALC2/2014 Party Name:GOLDSTONE   IMcct No/Datc:5/8ト
INFRATECH LIMITED     ALC2/2015
‐                           ‐18.06.2015

IHQ File

841:01/81/050/00596/AM15/

RLA File

:09/24/040/00384/AMi5/

RLA F‖ e

:07/24/040/00257/AM15/

Party Namc:ALSTOM INDIA
LIMITED,

RLA Filc

Lic.No/Date:0910061174

03.11.2014

Status:Dcferred

Dcfer

‐Date:28.07.2015

DIPP(Chem.).

Approved

Decision : NC noted that the reply of the firm/company has becn referred to
The firm/company has stated that the supply is to ADB projects.

The case stands deferred to 28.07 .2015.

Case No.:57/17lEl-ALC2l20l4 Party Name:LAXMI Mcct No/Datc:5/8ト
ELECTRONICS MOULDS&  ALC2/2015
PRECIS10N ENGG P.1フ TD.   18.062015

HQ File

:01/81/050/00592/AM15/
Lic No/Dttc:07101069H
05.11.2014

Decision : NC decided to ratify the norms of above AA as per written comments of Deity
vide U.O. No. l7(5)/201S-IPHW dated 19.05.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No。 :13/17/81¨ ALC2/2014

HQ Filc

26

Status: Deferred

⌒   ,

Mcct No/Datc:5/8ト

ALC2/2015
1806.2015

1ッ ic No/1)atcio3 1



:01/81/050/00548/AM15/

Dccision:NC notcd
28.05。 2015.

:03/94/040/00737/AM15/ 12.ll.2014

that the rcply of the firm/company has been

Date:28.07.2015

referrcd to DHl on

87 
Dp"irion : NC noted that firm/company has not replied to DIPP D/L dated

remindcr dated22.06.2015 . NC decided to wait for the reply of the firm.

'l'he case stands deferred to 28.07 .2015.

Case No.:20/l7l8l-ALC2l20l4 Party Namc:UT'I'AM CAI-VA Meet No/Date:5i8 l- Status: Deferred

HQ Filc

:O1/81/050/00537/AM15/

HQ File

88 :01/81/050/00555/AM15/

Dccision:NC noted
18.06.2015.

RLA「Hc
:03/94/040/00731//ヽ M15/

Meet No/Datc:5/81‐

ALC2/2015
18.06.2015

Lic.No/Datc:0310791013

13.11.2014

′
「 hc casc stands dcfcrrcd to 28.07.2015.

Casc No。 :2/17/81‐ ALC2/2014 Party Namc:JALAN WIRES
PVT lンTD.

Status:Dcferred

Defer
Date:28.07.2015

28.04.2015 and

Date:28.07.2015

becn rcfcrred to MoS on

STEELS LIMITED,

RLA「 1lc
:03/95/040/00638//ヽ M15/ 18.11.2014

that thc reply of the firm/company has

ALC2/2015
18.06.2015

Lic.No/Datc:031079‖ 82 Defer

´
「he casc stands dcfcrrcd to 28.07.2015.

Case No.:67/17/81-ALC2/2014 Party Name:DYNAMIC
CABlン ES PVT.1ン TD.

HQ Filc RLA File Lic.No/Datc:1310047704  Defer

:01/81/050/00602/AM15/      :13/24/040/00036/AⅣ l15/      121.11.2014              Date:28.07。 2015

1)ccision : NC noted that thc reply of the flrr1/company has bccn referred to E)IPP on

24.06.2015.

′
「 he casc stands dcfcrrcd to 28.07.2015.

INDIA  Mcct No/1)atc:5/8ト Status: Deferred

Mect No/Date:5/81‐

ALフC2/2015

18.06.2015

Status: Deferred

Party Namc:ALS・「 OM
I´IMITED, AlンC2/2015

18.062015

Lic.No/Date:3410040713 DeferRLA Filc

:34/24/040/00214/AM15/ 24.11.2014 Date:28.07.2015

the reply of thc firm/company has been referred to DIII on

Case No。 :35/17/81‐ ALC2/2014

HQ Filc

:01/81/050/00570/AM15/

Dccision:NC notcd that
28.05.2015.

2年
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´
「 he case stands dcferred to 28.07.2015.

Casc No.:77/17/81-A12C2/2014 Party Name:Alン S´ I｀OM INDIA  Mcct No/1)atc:5/81‐

The case stands deferred to 28.07 .2015.

Case No.:41/17/81‐ ALC2/2014‐

‐HQ File              l
:01/81/050/00576/AM15/

Decision:NC noted that
12.06.2015.

Party Name:ALSTOM INDIA Meet NoiDate:5/81- Status: I)eferred
LI～1lTED, ALC2/2015

1806.2015

1ンic.No/Datei34100407H  DcfcrRLA File
Date:28.07.201524.11.2014:34/24/040/00208/ノ Mヽ15/

the reply of the flrm/company has been referred to E)III on

Status: Defcrred
1フIMITED,

RLA Filc

:34/24/040/00209/AM15/

AlンC2/2015

18.062015

Lic.No/Datc:3410040712  DcfcrHQ Filc

92 :01/81/050/00612/AM15/

Decision:NC notcd
12.06.2015.

2411.2014

that the reply of the firm/company has been

Datc:28.07.2015

rcFctrrcd to I)III on

IHQ File

193:01/81/050/00615/AM15/

The case stands deferred to 28 .07 .2015 .

Case No.:80/ l7l8l-ALC2l20l4 Party Name:t,ARSEN &
TOUBRO LIM11｀ ED

RLA Filc

:03/95/040/00655/AM15/

lンic.No/Datc:0310791357 Dcttr

Mcct No/Datc:5/8ト

'ALC2/2015
118.06.2015

24.11.2014

Status:Deferred

Datc:28.07.2015

referrcd to DeitY on

Status: Deferred

Decision : NC noted that the reply of the firm/company has been

20.06.2015.

´
I｀ he casc stands dcfcrred to 28.07.2015.

Casc No.:36/17/81-A LC2/2014 Pany Namc:Alン STOM INDIA  Mcct No/1)atc:5/81-

‐HQ File
‐94 :01/81/050/00571/AM15/

Decision:NC noted
12.06.2015.

LIMITED,

RLA Filc
:34/24/040/00213/AM15/

ALC2/2015
18.06.2015

Lic.No/Datc:3410040722 1DcFcr
25.11.2014 1)atc:28.07.2015

that the reply of the firm/company has been referred to DI.ll on

1・hc case stands dcfcrred to 28.07.2015.

95 Casc No.:52/17/81-Al」 C2/2014 Status:Defcrrcd

l′〕り;'′′′
′///
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HQ File

:01/81/050/00587/AM15/

Dccision:NC noted that

relnindcr datcd 22.06.2015

HQ File

:01/81/050/00588/AM15/

HQ Filc

:01/81/050/00551/Aヽ 415/

HQ Filc

98 :01/81/050/00573/AM15/

Dccision:NC noted that
29.06.2015.

PVT L´I｀D.

RLA Filc
:34/24/040/00222/AM15/

RIン A Filc

:10/24/040/00081/AM15/

RLA「 ilc
:03/95/040/00545/AN415/

ALC2/2015
18.06.2015

Lic.No/Date:3410040731

28.11.2014

Defer
‐Date:28.07.2015

28.04.2015 andfirm/company has not replied to DIPP D/L dated

. NC decided to wait for the reply of the firm.

Thc casc stands dcfcrrcd to 28.07.2015.

Case No.:53/17/81¨ AlフC2/2014 Party NameiSOURIAU INDIA  IMcct NO/Date:5/8ト
PRIVATE LIMITED        ALC2/2015

‐18.062015

96 Dccision:NC decidcd to ratify the norms of above AA as per written comments of DcitY

vidc U.0.No.17(6)/2015¨ IPHW datcd 3.06.2015(copy Cnc10scd).

RA may takc suitablc consequcntial action accordingly.

Case No.:16/17/81-Al,C2/2014  Party Name:STERLITE
TECHNOLOGIES LTD

Approved

1ッic.No/Date:1010058929

04.12.2014

‐Mcet No/Datc:5/81‐      ‐Closed
ALC2/2015
118.06.2015              ‐

Lic.No/Date:0310791733
105.122014             1

Status: Deferred

Date:28.07.2015

refcrred to DHl on

97 Decision : l'he firm/company vide their letter dated 24.06.2015 has stated that the subject AA

has becn surrcndered to the officc of the ADGF'T, Mumbai due to the cancellation of the said

export order. In view of this, NC dccided to close the case.

RA may take suitable consequential action accordingly.

Casc No.:38/17/81-ALC2/2014 Party Namc:HONDA SIEL   Mcct No/Datc:5/8ト
POWER PRODUCTS LTDo  ALC2/2015

18.06.2015

RLA Filc

:05/23/040/00395/AM15/

Lic.No/Datc:0510392304  Defer

05.122014

the reply of the firm/company has been

'l'hc casc stands defcrred to 28.07 .2015.
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Case No.:45/17/81-ALC2/2014 Party Namc:BINDAL

SMELTING PVT LTD

HQ File

:01/81/050/00580/AM15/

Decision:NC noted
29.06.2015.

RLA File

:05/23/040/00383//ヽ M15/

Mcct No/Date:5/81-

ALC2/2015
18.06.2015

Lic.No/Date:0510392310

08.122014

Status:Dcferred

Dcfcr
Datc:28.07.2015

to MSME onthat the reply ol'the firm/company has bcen referred

The case stands deferred to 28.07.2015.

Case No.:15/17/81-ALC2/2014 Party Name:MONTEX GLASS MectNo/Datc:5/8ト

FIBREIND PVT LTD      AIン C2/2015
18.062015

I   HQ Filc              lRLA File             Lic.No/Date:0310791833 1Defcr
.    :01/81/050/00550/AM15/      :03/95/040/00675/AM15/      09.12.2014             1Datc:28.07.2015

1100 Decision:NC notcd that DIPP Denciency lCtter was issucd tO the flrm/company on

‐  09.06.2015.As no reply from the nrm/company has bcen rcceived from thcm,NC decided

l   tO Send a rcrninder to the flrm/cOmpany to expeditc rcply.

I   The Case stands deferred t0 28.07.2015.

Case No.:56/17 /81-ALC2/2014 Party Name:[,M WIND 4ヽcct No/Date:5/81- Status:Deferred
POWER BLADES(lNDIA)  ALC2/2015

HQ Filc

101 :01/81/050/00591/AM15/

PVT.LTD

RLA File
:07/24/040/00323/AM15/

RLA Filc

Status: Deferrcd

18.06.2015

Lic.No/Date:0710107176 DoFcr
12.122014 Datc:28.07.2015

decided to send a

McctTヾ o/Date:5/81‐       ‐status:Dofcrrcd
ALC2/2015         1
18.0`.2015            1

Lic.No/Datc:0310791996 1Dcfer

Decision : NC observed that the case under examination of C&pc. NC
reminder to C&PC to expedite the reply.

The case stands deferred to 29.07 .2015.

Case No.:14/17/81-ALC2/2014 Party Namc:R.R KABEL

LIMITED,

102

HQ File

:01/81/050/00549/AM15/

Decision:NC noted that

rerninder dated 22.06.2015

:03/95/040/00736/AM15/      ‐15 12.2014             ‐Datc:28.07.2015

■rrn/cOmpany has nOt replied tO DIPP D/L dated 29.04.2015 and

.NC decided tO wait fbrthe reply ofthc ttrm.

The case stands deferred to 28.07 .2015.

1031Case No.:18/17/81-ALC2/2014 Party Name:PHOENIX FOILS
PVT.LTD.

Mcet No/Datc:5/8ト

ALC2/2015
Approved

b,,,.EET 
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I)ecision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No. 2(2) l20l 5 -l'W-Vol- I I dated 22.05 .20 | 5 (copy enclosed).

RA may take suitable consequential action accordingly.

Casc No.:19/17/81‐ Alノ C2/2014 Party Namc:PHOENIX FOILS  Mcct No/Date:5/81‐
PVT.LTD.             ALC2/2015

18.06.2015

Approved

HQ「 ilC
:01/81/050/00554//ヽ M15/

HQ「 ilC
:01/81/050/00553/ノ Mヽ15/

HQ File

i01/81/050/00557/ノ M`15/

RLA Filc

:03/95/040/00688/AMi5/

RLA File

:03/95/040/00687/AM15/

RLA「 ile
i03/95/040/00685/AM15/

RLA Filc

:03/95/040/00554/AM 15/

18.062015

Lic.No/Date:0310792000

15.12.2014

Lic.No/Datc:0310792004

15.12.2014

Lic.No/Date:0310792006

15.122014

Lic.No/Datc:0310792002

15.12.2014

104 Decision NC decided to ratify the norms of above AA as per written comments of MoS vide
U.O. No. 2(2)12015-'l'W-Vol-ll dated 22.05.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Casc No.:22/17/81-ALC2/2014 Party Name:PHOENIX FOILS  Meet No/Date:5/8ト
PVT.LTD.              ALC2/2015

18.06.2015

Approved

l0s Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No. 2(2)/2015-'l'W-Vol-ll dated 22.05.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Casc No.:24/17/81-Alノ C2/2014 Party Namc:PHOENIX FOILS  'Meet No/Date:5/8ト
PVT.I′TD.             ALC2/2015

18.06.2015

Approved

HQ Fllc

:01/81/050/00559/AM15/

t06 Dccision : NC decided to ratify the norms of above AA as per written comments of MoS

vide U.O. No. 2(2)/20 1 5-l'W-Vol-l I dated 22.05.2015 (copy enclosed).

RA may take suitable consequential action accordingly.
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Case No.:69/17/81-ALC2/2014 Party Namc:DIGI DRIVES    Mect No/Datc:5/8ト Approved

,107 Decision : NC decided to ratify the norms of above AA as per written comments of DIII
vide U.O. No. 3(78)/2015-TSW(B)/139 dated 27 .03.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

CaseNo.:70/17/81-ALC2/2014 PaflyName:DIGIDRIVES MectNo/Datc:5/81- Approved

HQ File

:01/81/050/00604/AM15/

HQ File

:01/81/050/00605/AM15/

HQ File

:01/81/050/00606/Aン 115/

Case No.:73/17/81-ALC2/2014

HO HQ Filc
:01/81/050/00608/AM15/

P.LTD

RLA F‖ e

:05/23/040/00420/AM15/

P.LTD

RLA File
:05/23/040/00422/AM15/

P.LTD

RLA Filc

:05/23/040/00421/AM15/

Party Name:DIGI DRIVES
P.LTD

RLA File
:05/23/040/00419/AM15/

ALC2/2015
18.06.2015

1ンic.No/Datc:0510392411

1512.2014

ALC2/2015
18.06.2015

Lic.No/Datc:0510392413
15.122014

ALC2/2015
18.06.2015

Lic.No/Datc:0510392412

15.122014

IMcet No/Datc:5/8卜     
・
Approved

lALC2/2015
118.06.2015

1Lic.No/Date10510392410  ‐

15.12.2014

tos Decision : NC decided to ratify the norms of above AA as per written comments ol DIll
vide U.o. No. 3(79)/2015-TSW(B)/135 dated 27.03.2015 (copy encrosed).

RA may take suitable consequential action accordingly.

case No.:71l17/81-ALC2/2014 Party Name:DIGI DRIVES Mect No/Date:5/g l- Approved

I0g Decision : NC decided to ratify the norms of above AA as per written comments of DHI
,vide U.o. No. 3(75)/201 5-TSW(B)/134 dated 27.03.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Decision : NC decided to ratify the norms of above AA as per written 
"orn..nt. 

of DHI
vide U.o. No. 3(76)/2015-TSW(B)/I38 dated 27.03.2015 (copy enctol-d), ofi|Wr/.,\ ."Tlfr4Hff#i{#$Fff:::

m#*ifr#lffi::;
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RA may take suitable consequential action accordingly.

Casc No.:7/17/81¨ALC2/2014

HQ Filc

lll :01/81/050/00542/AM15/

Dccision:NC noted that
15.06.2015.

Party Name:KALPANA
INTERNATIONAL

RI´ A Filc

i06/24/040/00027/AM15/

thc reply of the firm/company has

Mect No/Date:5/81-     IStatus:Deferred

ALC2/2015
1806.2015

Lic.No/Datc:0610038008 Dcfer

16.122014 Date:28.07.2015

becn referred to E)IPP on

つ
４

1｀ hc case stands dcferrcd to 28.07.2015。

Case No.:65/17/81-Al“ C2/2014 Party Namc:RUBY MICA    Mcct No/Datc:5/8ト
ICOMPANY LIMITED      IALC2/2015

118.062015

HQ Filc             RLA Filc             Lic.No/Datc:0210205341
101/81/050/00600/AM15/      102/24/040/00185/Aヽ 415/      16.12.2014

Dccision:NC notcd that「 lrin/company has not replied to DIPP D/L dated

rcrnindcr dated 22.06.2015。 N(〕 decided to wait fbr the rcply ofthe flrm.

The casc stands dcfcrred to 28.07.2015.

Status:Defcrrcd

Dcfcr

Date:28.07.2015

28.04.2015 and

HQ Filc

:01/81/050/00 57 5lAMlsl :3412410401002301AMl51 17 .t2.20]r 4 Date:28.07.2015
ll3 Decision : NC noted that DHI Deficiency letter was issued to the firm/company on

09.06.2015. As no reply from the firm/company has been received from them, NC decided

to send a reminder to the firm/company to expcdite reply.

'l'he case stands defcrred to 28.07 .2015.

Case No.:28/17 /81-Al,C2/2014 Party Name:VIKARSI'l Mcct No/Datc:5/8ト Approved
Sl｀AMPINGSINDIA PVT.   ALC2/2015

Casc No.:40/17/81¨ AI′C2/2014 Party Namc:BANCO
PRODUCTS(INDIA)
LIMITED

RLA Filc

‐Ⅳlcet No/Datc:5/81‐      IStatus:Dcfcrred l

ALC2/2015
18.06.2015            1

Lic.No/Date:3410040807 Defer

18.062015
tLic No/Datei31 1 0065 146

18.122014
HQ Fllc
l14 :O1/81/050/00563/AM15/

LTD.

RLA File

:31/83/040/00203/AM15/

Dccision : NC dccidcd to ratify thc norms of above AA as per written comments of DHI
vidc U.0.No.3(31)/2015-TSW(3)/75 datcd 05.02.2015(copy Cnc10sed).

33



RA may take suitable conscquential action accordingly.

Case No.:29l17 /81-ALC2l20l4 Parly Name:VIKARSH 4ヽcct No/Datc:5/81‐ Approved
STAMPINGSINDIA PVT.   ALC2/2015

HQ File

:01/81/050/00564/AM15/

Its Decision : NC decided to ratify the norms of abovc AA as per written comments of DHI
vide U.O. No. 3(32)/2015-TSW(B)174 dated 05.02.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No。 :39/17/81¨ ALC2/2014 1Party Namc:WELSPUN CORP  Mcct No/Datc:5/81‐
LTD.                 ALC2/2015

18.06.2015

Approvcd

HQ File

:01/81/050/00574/AM15/

'Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.l2l24l20l5-TSW/186 dated 10.03.2015 as under:-

lt6
Taking clue from SION C-2004, Advance Authorization may be ratified as under:

(i) Word "Relevant" may be prefixed with the description of import item at Sl. No. 1
and its quantity may be allowed as applied for i.e. 26250 MT as 1.05 MT/MT.
content in the export products.

RA may take suitable consequential action accordingly.

Case No.:42/17/81‐ ALC2/2014 Party Name:WELSPUN CORP  Mcct No/Date:5/81‐
‐LTD.                 ‐ALC2/2015

18.06.2015

Approved

HQ Filc

:01/81/050/00577/Aヽ 415/

LTD.

RLA File

:31/83/040/00202/AⅣ l15/

RLA File

:34/24/040/00239/ノ Ⅳヽ115/

RLA File

:34/24/040/00228/AM15/

18.06.2015

Lic.No/Date:3110065147

18.12.2014

Lic.No/Date:3410040810

18.12.2014

Lic.No/Datc:3410040808

18122014

Decision:NC decided to radfy/the norms of above AA as pcr writtcn comments of DIPP
l17 vide U.0.No. 12/24/2015-´

I｀ SW/187 dated 10.03.2015 as under:―

1.

1.

2.

Quantities of export products at Sl. No. I may also be specified as under in
addition to its、 veight.

OD 24“ (609.60 mm)x14.30 mm Wtthk― qty 40795 mtrs.′

OD 24‖ (609.60 mm)x15 91 mm Wtthk― qty 325 mtrs.

3牛
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Quantities ofexport products at SI.No.2 may also be specifled as undcr in
addition to its、 veight.

OD 32‖ (812.80 mm)x17.64 mm WThk― qty 135000 mtrs.′

OD 32“ (812.80 mm)x22.24 mm Wtthk― qty 15000 mtrs.′

OD 32‖ (812.80 mm)x25.45 mm WThk― qty 6246 mtrs.′

Word "Relevant" may be prefixed with the description of import item at

Sl. No.l.
'fhickncss of import item at Sl. No.l may bc specified as "14.30 mm,
15.91 mm, 17.64mm.22.24 mm & 25.45 mm".

1'aking clue from SION at Sl. No. C-l291lC-1292, quantities of import
itcms may be allowed as undcr:

Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 67908.5

MT as 1.05 MT/MT content in the export products.

Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as applied

for i.e. 268159.2 Kgs.

Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as

245647.8 Kgs inclusive of 5 % wastage.

Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as 108056

Kgs inclusive of 5 % wastage.

Quantity of import item at Sl. No. 5 viz. Polyethylene may be allowed as

1676491, Kgs. inclusive of 5% wastage.

Quantity of import item at Sl. No. 6 viz. lnternal Epoxy Lining may be allowed as

96391 Kgs. inclusive of 5 % wastage.

Quantities of import items at Sl. No.7 may be allowed within 6% of fob value

of exports.

RA may take suitable consequential action accordingly.

Case No.:43/17/81-ALC2/2014 Party Namc:ヽ VELンSPUN CORP
l´TD.

Mcct No/Datc:5/81‐ Approved
ALC2/2015
18.06.2015

Lic.No/Date:3410040812
18.12.2014

as per written commcnts of DIPP

underi―

2.

1.

2.

3.

3.

4.

5.

(i)

(11)

(面 )

(iV)

(V)

(Vi)

(Vil)

HQ Filc

:01/81/050/00578/AM15/

RLA Filc

:34/24/040/00182/AM15/

Decision : NC dccidcd to ratily thc norms o[ abovc AA
vide I.J.O. No.1212412015-1'SW/188 dated 10.03.2015 as

つ
４

3.

L Quantity of export product may also be specified as 150,000 Meters in

addition to its weight.

Word "Relevant" may be prefixed
No.l.
'faking clue from SION at Sl. No.
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be allowed as under:

(i) Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 64567.3 MT
as L.05 MT/MT Content in the export product.

(ii) Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as applied
for i.e. 254965.1 Kgs.

(iii) Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as applied
for i.e. 129250.4 Kgs inclusive of 5% wastage.

(iv) Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as 113559 Kgs

inclusive of 5% wastage.
(v) Quantity of import item at Sl. No. 5 viz. Polyethylene may be allowed as 1542506

Kgs. inclusive of 5 % wastage.
(vi) Quantitiesof importitemsatSl.No.6maybeallowedwithin 6%offobvalueof

exports.

RA may take suitable conscquential action accordingly.

Case No.:75/17/81‐ ALC2/2014 Party Namc:WELSPUN CORP ‐Mcet No/Date:5/81‐
LTD.                  AIン C2/2015

118.06.2015

Approved

HQ File

:01/81/050/00610/Aル 115/
Lic.No/Datc:3410040809

:34/24/040/00229/AM15/       18.122014

Decision : NC decided to ratify the norms of above AA as per writtcn comments of DIpp
vide U.O. No. 1212412015-TSW/190 dated 10.03.2015 as under:-

QuantitiCS ofexpOrt products at SI.No.l may also bc spccifled as undcrin
addition to its weight.

OD 24"(609.60 mm)x14.30 mm Wtthk― qty 40795 mtrs.′
OD 24‖ (609.60 mm)x15.91 mm Wtthk― qty 325 mtrs.

鵬 鰤 lll稲 :1lЮ

duds江 割.NQ 2 may JЮ bc wcdiedttund∝ h

OD 32H(812.80 mm)x17.64 mm lA/丁 hk― qty 135000 mtrs.′
OD 32“ (812.80 mm)x22.24 mm Wtthk一 qty 15000 mtrs.′
OD 32‖ (812.80 mm)x25.45 mm WThk一 qty 6246 mtrs.′

Word``Relevant''rnay bc prcnxed、 vith thc description OfimpOrt itern at Sl.
No.1.

Thickness ofimportitem at SI.No.l may be spccifled as``14.30 mm,15.91

1nin,17.64 1nm.22.24rnm 6こ 25.45 1nnl''.

Taking clue from SIoN at Si.No.C_1291/C_1292,quantities Of import

items may be aHOwcd as under:

(i)Quanttty Ofimportitem at SI.No.l may be allowed as applied fori.e.67908.5M丁

as 1.05 MT/MT content in the export products.
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(ii) Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as applied

for i.e. 268159.2 Kgs.

(iii) Quantity of impon item at Sl. No. 3 viz. Epoxy Powder may be allowed as

245647 .8 Kgs inclusive of 5 % wastage.
(iv) Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as 108056 Kgs

inclusive of 5% wastage.
(v)Quantity of import item at Sl. No. 5 viz. Polyethylene may be allowed as 1616491

Kgs. inclusive of 5 % wastage.
(vi) Quantity of import item at Sl. No. 6 viz. lnternal Epoxy Lining may be allowed as

96391 Kgs. inclusive of 5 % wastage.
(vii) Quantities of import items at Sl. No. 7 may be allowed within 6 % of fob value of

exports.

RA may take suitable consequential action accordingly.

Casc No.:34/17/81-Alン C2/2014 Party Namc:CODINA      IMect No/Date:5/8卜     Status:Deferred
METALIC PRIVATE      .ALC2/2015
LIMITED              18.06.2015          ‐

HQ Filc                Rlン A Filc               Lic.No/Date:0410159916 Defer
120 :01/81/050/00569/AM15/      .:04/24/040/00239/AM15/      19.12.2014             ‐Date:28.07.2015

Dccision:NC noted that the reply ofthc rlrrn/company has been referred to DIPP.

′
「 he case stands dcferrcd to 28.07.2015.

Case No.:44/17/81¨ ALC2/2014 Party Namc:L.D.D.N.IMPEX  Mect No/Date:5/81‐     Status:Deferrcd
lALC2/2015         1
18.06.2015

HQ Filc                RLA Filc               Lic.No/Date:0510392549 1Defer
:01/81/050/00579/AM15/      :05/23/040/00438/Aン 115/      122.12.2014             Date:28.07.2015

121‐
Detisioi:Nё  notcd thai nr品 /86mpany httζ  not repli8a to DIPP 5/L datさd金な.o4.Oo13 ind

rerninder dated 22.06.2015.NC decidcd to wait fbrthe reply ofthe flrm.

′
I｀hc case stands dcfcrrcd to 28.07.2015.

Case No.:50/l7l8l-Al,C2/2014 Pa*y Name:ALSTRONG Meet No/Date:5/81- Status:Deferred
ENTERPRISES INDIA ALC2I2OI5
PV'[.L]'D. 18.06.2015

I lQ lrile RLA File Lic.No/Date:0 510392636 Defer
122.9y1911950/00585/AMl5/ :05t23t040t004571AMt51 31.12.2014 Date:28.07.2015

Decision : NC noted that the reply of the firm/company has been referred to DIPP on

I 5.06.2015.
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The case stands deferred to 28.07.2015.

Case No.:47/17/81¨ ALC2/2014 Party Name:MANDEEP CABLE McetNo/Date:5/8卜      Approvcd
PVT.LTD.              ALC2/2015

18.06.2015

1HQ File              lRLA File              lLic.No/Datc:0510392666
:01/81/050/00582/AM15/       105/24/040/00461/AM15/       01.01.2015

1Decision:NC dccidcd to ratify the norms of above AA as per wrkten comments of DIPP
lvidc U.O.No.12/75/2015-TSW/123 dated 30.06.2015 as undcr:―

Advance Authorisation may be ratified as under on repeat basis as per their Advance

Authorization No. 0510391808 dated 29.10.2014 ratified in NC meeting No. 03/81 dated

19.05.2015:

123 (i) "30 V, HDPE lnsulated, MPPO Jacketted" may suffixed with description of export
item.

(ii) Net Weight of export items may be specified as 19869 Kgs.

(iii) Quantity of import item at Sl. No. 1 may be allowed as 3026 Kgs. as 1.01

kgs./Kg. content in the export item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as applied for i.e 960 Kgs. on

net to net basis.

(v) Quantity of import item at Sl. No. 3 may be allowed as 3100 Kgs. as 1.05

kgs./Kg. content in the export item.
(vi) Quantity of import item at Sl. No. 4 may be allowed as s 1.02 Kgs./kg. content in

the export item as claimed by the firm.

RA may take suitable consequential action accordingly.

ICase No.:83/17/81‐ ALC2/2014 Party Name:BILCARE     Meet No/Date:5/8卜     IStatus:Deferrcd
l                     LIMITED              ALC2/2015

18.06.2015             1

1HQ File              RLA File              lJc.No/Date:3H0065209 1Defer

1241:01/81/050/00618/AM15/      :31/83/040/00227/AM15/      15.01.2015             1Datc:28.07.2015

1Decision:NC observed that the case under examination of C&PC.NC decided to send a
rel■ inderto C&PC to expedite thc reply.

IThe case stands defcrred to 28.07.2015。

ICase No.:84/17/81-ALC2/2014 Party Namc:BILCARE     .Mcct No/Date:5/8卜     Status:Defcrrcd
LIMITED

RLA File

ALC2/2015
18.06.2015            1

Lic.No/Date:3110065219 Defer
125 HQ File

:01/81/050/00619/AM15/      :31/83/040/00228/AM15/      20.01.2015 Datc:28.07.2015

Decision : NC observed that the case under examination of C&PC. NC decided to send a
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remindcrtO C&PC to expeditc thc reply.

The case stands deferrcd to 28.07.2015.

Casc No.:26/17/81-ALC2/2014 Party NamclMAK CONTROLS IMect No/Date:5/81‐

AND SYSTEMS PVT LTD.  ALC2/2015
18.06.2015

HQ File              RLA File             Lic No/Datc:3210077400 Defer

126 :01/81/050/00561/AM15/      :32/21/040/00162/AM15/      21.01.2015             Date:28.07.2015

Dccision : lヽ C obscrvcd that thc casc under cxanlination of MoD.NC decided to send a

renlinderto MoD to expedite the rcply.

Thc case stands defcrrcd to 28.07.2015.

128 HQ IlilC
:01/81/050/00617/AM15/

RLA lrilc

:13/24/040/00009/AM13/

RIン A Filc

l13/24/040/00008/AM13/

Status:Deferred

Mcct No/Datc:5/8卜      Approved
ALC2/2015
18.062015

1ン iC●No/Datc:1310047786
13.02.2015

105

1.02

Meet No/Datc:5/81‐      Approvcd
ALC2/2015
18.06.2015

Lic.No/Date:1310047787
13.022015

127

Casc No.:81/17/81-Al“ C2/2014 Party Namc:TIRUPATI
PLAS′ I｀OMA`I｀ lCS PVT
LIMITED

HQ Filc

:01/81/050/00616/AM15/

Decision : NC dccidcd to ratify thc norms of above AA as per written comments of DIPP
vide U.O. No. 1217512015-'l'SW/127 dated 30.06.2015 as under:-

Net hAreights Of 200.45,И 丁′117.6 MT′ 130233M丁′4472M丁′35.625'MT&  16.484A/1丁
mav be specified wlth the quantities of export products at SI.N()l to 6 respectively.

Quanttty ofimport item at SI.No l viz.Aluminium ingots(E.C.Grade)may be allowed as

206.144 MT as 1.01 Kgs./Kg. content in the export products at Sl. No. 1 to 6.

3. Quantities of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

Kgs./Kg content in the export products at Sl. No. 1 & 2.

Quantities of import items at Sl. No.3 viz. PVC Compound may be allowed as 1.05

Kgs./Kg content in the export products at Sl. No. 1 to 6.

Quantities of import item at Sl. No 4 viz. Gl Wire may be allowed as 122.304 MT as

1.02 Kgs./Kg. content in the export products at Sl. No. 3, 4 & 5.

1.

2.

4.

5.

6. Quantity of import item at Sl. No 5 viz. Gl Strip may be allowed as 6.63 MT as

KSs./Kg. content in the export product at Sl. No. 6.

RA may take suitable consequential action accordingly.

Casc No.:82/17/81-Alッ C2/2014 Party Namc:TIRUPATI
PLAS´ I｀OMA′「 ICS PVT
LIMITED

Decision : NC decidcd to ratify thc norms
vide U.O. No. 121751201 5-1'SW/128 dated

of above AA as per written comments of DIPP

30.06.2015 as under:-
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Net Weights of 292.235M丁 ′245.09'И T,194.963M丁 ′66.65M丁′53.125M丁 &   24.726

MT may be specified with the quantities of export products at SI.No l to 6 respectively.

Quanuty Ofimportitem at SI.No l viz.Aluminium ingots(E.C.Grade)may be allowed as

294.212 MT as 1.01 Kgs./Kg. content in the export products at Sl. No. 1to 6.

Quantities of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

Kgs./Kg content in the export products at Sl. No. 1 & 2.

Quantities of import items at Sl. No.3 viz. PVC Compound may be allowed as

Kgs./Kg content in the export products at Sl. No. 1to 6.

Quantities of import item at Sl. No 4 viz. Gl Wire may be allowed as 182.807 MT as

1.02 Kgs./Kg. content in the export products at Sl. No. 3, 4 & 5.

Quantity of import item at Sl. No 5 viz. Gl Strip may be allowed as 9.945 MT as L.02

Kgs./Kg. content in the export product at Sl. No. 6.

RA may take suitable consequential action accordingly.

2.

3.

4

5.

6.

Mcct No/Dtte:5/81‐

ALC2/2015
1806.2015

Lic.No/Datc:0310794411

09.03.2015

1.05

1.05

Status:Defcrred

Defer
Datc:28.07.2015

Case No.:20/5/81‐ALC2/2015 Party Namc:ANIK
INDUSTRIES LIMITED

IHQ Filc

129‐
101/81/050/00120/AM16/

HQ Fllc
1311:01/81/050/00123/AM16/

RLA Fllc

:03/94/040/01014/AM15/

RLA「 ilc
:03/95/040/01019/AM15/

Status: Dcferred

Mcet No/Date:5/81‐     Status:Dcfcrrcd
ALC2/2015
18.06.2015

Lic.No/Datc:0310794570 Defer

13.03.2015             Datc:28.07.2015

Decision : NC observed that the case under examination of MoS. NC decided to send a

reminder to MoS to expedite the reply.

The case stands deferred to 28.07 .2015.

HQ File RLA Filc Lic.No/Datc:0310794491  Dcfcr

1301:01/81/050/00134/Aヽ
416/      :03/95/040/00881/AM15/      10.03.2015             Date:28.07.2015

1Decision :NC observed that thc casc under cxalnination of DeitY.NC decidcd to send a

lreminder to DeitY lo expcditc thc reply.

.The case stands dcferred to 28.07.2015。

Case No.:34/5/81-ALC2/2015 Party Namc:UM CABLES    Mect No/Datc:5/81‐
LTD。 ,                ALC2/2015

18.06.2015

Case No.:23/5/81-ALC2/2015 Party Namc:PHOENIX FOILS
PVT LTD.

Decision : NC observed that the case under examination of MoS. NC decided to send a

reminder to MoS to expedite the reply.



The case stands dcfcrrcd to 28.07.2015.

Case No.:29/5/81-ALC2ノ 2015  Party Namc:TISTEELS PVT.  :Mcct No/Date:5/81‐
LTD.                 ALC2/2015

18.06.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

t:z vide U.O. No. 1217512015-TSW/132 dated 30.06.2015 as under:-

Taking clue from SION C-1198, quantity of import item may be allowed as 18540 Kgs. as

1.03 Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

caseNo.:2615181-ALC2/2015 PartyName:STEELGIIMS, MeetNo/Date:5/81- Approved
ALC2/2015
18.06.20i5

Lic.No/Datc:0310794573

1603.2015

Dccision:NC dccidcd to rati″ thC nOrms of abovc AA as pcr writtcn comments of DIPP

vide t」 .〇 .No. 12/75/2015-TSW/133 datcd 30.06.2015 as under:―

1. Word" secondary" may be deleted from the description of import item and words

"of relevant grade & thickness" may be suffixed with its description and its quantity

may be allowed as applied for i.e. 54 MT taking clue from SION C-1861.

HQ Filc

:01/81/050/00129/A～ 116/

HQ Filc

:01/81/050/00126/AM16/

HQ File

:01/81/050/00128/AM16/

RLA Flle

103/95/040/00863/AM15/

RLA Filc

:03/95/040/01034/Aヽ 415/

RIン A File

:03/95/040/01035/AM15/

1″ic No/Datc:0310794568

1303.2015

ALC2/2015
18.062015

Lic.No/Date:0310794572
16.03.2015

Approved

Approved

RA may take suitablc consequcntial action accordingly.

Case No.:28/5/81-ALC2/2015 Party Name:STtrEL GEMS, Mcet Noi Date:5i81-

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. 1217512015-TSW/134 dated 30.06.2015 as under:-
134

1. Word" secondary" may be deleted from the description of import item and words "of

relevant grade & thickness" may be suffixed with its description and its quantity may

be allowed as applied for i.e. 64 MT taking clue from sloN c-1861-.

RA may take suitable consequential action accordingly.

一
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Case No.:27/5/81-ALC2/2015 Party Name:TWENTY FIRST Mcet No/Date:5/81-    status:Deferred
l                    CENTURY WIRE RODS LTDo ALC2/2015

18.06.2015

HQ File              RLA Filc              Lic.No/Datc:0310794639 ‐Defer
135 :01/81/050/00127/AM16/      :03/95/040/01042/AM15/      17.03 2015             Datc:28.07.2015
‐Decision : NC observed that thc case under exanlinatiOn of MoS.NC decided tO send a

rcrnindcr to MOS to expeditc the rcply.

.The casc stands dcferred t0 28.07.2015.

Case No.:39/5/81-ALC2/2015 Party Name:R.R.KABEL Mcet NoiDate:5/81- Status:DeferredLIMITED, ALC2I2O15
I 8.06.201 5

HQ File RLA File Lic.NoiDate:O 310794640 Defer: :01/81/050/00139/AM16l :03t95/040/01018/AMl5/ l7.o3.zol5 Date:28.07.201S

Decision : NC decided to send a letter to firm/company to subrnit the following information as per, written comments of DIPP vide U.O. No. 1217512015-TSW/136 dated 30.06.2b15 as under:-

1. Size of conductors in cables alongwith quantities of cables in Kms., conductor size wise.

t36 2. Details of import items at Sl. No. 2,3 &4 and their specific use in export item
, 3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 28.07 .2015.

Case No.:21/y81‐ALC2/2015  Party NameiSTEEL GEMS,   IMCet No/Date:5/81-     Approved

ALC2/2015         ‐
18.06.2015

HQ File               RLA File
l′ ic.No/Datc:0310794698

101/81/050/00121/AM16/       :o3/95/040/01069/AM15/       19.o3.2015

Decision:NC decided to ratify the nOrms of above AA as per w面 tten cOmmcnts of DIPP
137 vide U.o.No.12/75/2015-´

「 SW/137 datcd 30.06.2015 as under:_

1.  VVOrd〃 secOndary″ may be deleted from the descriptiOn ofimportitem and wOrds″
Of

‐         relevant grade&thickness″  may be suffixed with its description and its quantity may
be a‖ owed asapp‖ ed fOri.e.64 Mtttaking clue frOm SKDN C-1861.

RA rnay take suitablc cOnsequential actiOn accOrdingly.
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Casc No.:42/5/81-ALC2/2015  Party Namc:DYNAMIC
ICABLES PVT.LTD.

HQ Filc

:01/81/050/00142/AM16/

RLA File              lLic.No/Date:1310047815
:13/24/040/00054/AM15/       ■9.03.2015

Mcct No/Datc:5/8ト

・ALC2/2015
18.062015

Approved

Approved

１

　

２

　

　

　

３

Dccision : NC decidcd to ratily thc norms of above AA as pcr written commenls of DIPP
vide U.〇 .No.12/75/2015-TSW/138 datcd 30.06.2015 as under:―

Net weight of export product may be specified as 23161, Kgs.

Quantity of import item at Sl. No 1 viz. Aluminium lngots may be allowed as applied for
i.e. 17986 Kgs. on net to net basis.

Quantity of import item No. 2 viz. XLPE Compound may be allowed as applied for i.e.

5175 Kgs. on net to net basis.

RA may take suitable consequential action accordingly.

CaseNo.:30/st81-LLCZl2OlS PartyName:STEELGEMS, MeetNo/Date:5/81-
AlフC2/2015
1806.2015

HQ Filc              RIッ A Filc             Lic No/Dttci03 1 0794743
:01/81/050/00130/AM16/ :03/95/040/01070/AM15/ 20.03.2015

Dccision:NC dccided to ratl″ the nOrms of abovc AA as pcr writtcn comments of

139‐
Vide U.〇 .No.12/75/2015-TSヽ V/139 datcd 30.06.2015 as under:―

1. Word" secondary" may be deleted from the description of import item and words

"of relevant grade & thickness" may be suffixed with its description and its quantity

may be allowed as applied for i.e. 64 MT taking clue from SION C-1861.

RA may take suitable consequential action accordingly.

ICasc No.:35/5/81-Al」 C2/2015 Party Name:ASSOCIATED   IMcet No/Date:5/81‐     Status:Deferrcd l

CABLES PVT LTD       IALC2/2015                    1
‐1806.2015

1HQ Filc               RLA F‖ c              Lic No/Dttc:0310794764 1Defer       
‐

140:01/81/050/00135/AM16/    :03/94/040/01128/AM15/   120 03 2015        1Date:28.07.2015
‐
Dccision:NC dccided to scnd a lcttcrto■ rm/company to submitthc fo1lowing informadon as pcr l

lwritten comments of DIPP vidc U.0.No.12/75/2015-TSW/140 datcd 30.06.2015 as under:―     |

‐
      1.  Deta‖ ed calculations forthe requirement of each raw material′ export product wise   l

DIPPI
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supported by the Cross sectional diagram of the cable/Buyers data sheet.
2. Total Net weights of each cable including the net weights of all inputs (imported as well

indigenous, except packing materials)
3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 28.07.2015.

Datc:28.07.2015

Decision : NC decided to send a letter to firm/company to submit the following information as per
written comments of DIPP vide u.o. No.121751201s-Tsw/l4l dated 30.06.2015 as under:-

l4l 1' Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported as well
indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 28.07 .2015.

Casc No.:40/5/81-ALCZl20tS Party Name:REXNORI)

HQ Flle

:O1/81/050/00136/AMi6/

143 HQ Filc
:01/81/050/00103/AM16/

RLA File

:03/94/040/01152/AN415/

EIンECTRONICS&
CONTROLS LTD.

RIンA File

:03/95/040/009o4/AM15/

Case No。 :36ん/81-ALC2/2015 Party Name:ASSOCIATED   IMcet No/Date:5/8ト
CABLES PVT LTD.      AIン C2/2015

,18.06.2015

Status: Deferred

Iンic.No/1)atc:0310794761 Dcfcr

20.03.2015

Mect No/Date:5/8卜     status:Dcfcrrcd
ALC2/2015
18.062015

Lic.No/Datc:0310794804 Defer

Date:28.07.2015

RA.}Iencc NC

4ヽcct No/Date:5/81- Status:Deferred

Datc:28.07.2015

decided tO send a

う
ι
И
争

HQ File

:01/81/050/00140/AM16/

Dccision:NC observed

decided to scnd c― mail to

The case stands deferred to 28.07.2015.

Case No.:3/5/81-AL,C2/2015 party Name:DEt.pHI

23032015

that copy of application has not received from
RA to forward hard copy of the application.

CONNECTION SYSTEMS   ALC2/2015
1NDIA PRIVATE LIMI・ I｀ED,  18.062015

RLA Filc
:10/24/040/00135/AM15/

Lic.No/Datc:1010o59079  DoFer
2503.2015

Decision:NC Observed that the case undcr cxarninatiOn of C&PC.NC

remindertO C&Pc tO expeditc the reply.

t ' "' t"''
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'l'he case stands deferred ro 28.07 .2015.

Case No.:2215/81-Al,C2l20t5 Party Name:PHOENIX FOILS Meet No/Date:5/8 l- Status:Deferred
PV'f. LTD. ALC2/2015

r 8.06.2015

I{Q lrile RLA File Lic.No/Date:03107g4878 Defer

,OO:011811050100122/AMl6l :03195104010108l/AMl5/ 25.03.2015 Date:28.07.2015:

Decision : NC observed that the case under examination of MoS. NC decided to send a

reminder to MoS to expedite the reply.

'lhe case stands deferred to 28.07 .2015.

Case No.:3715/81-Al,C2l2015 Party Name:APAR Meet No/Date:5/8 l- Status:Deferred
INDUSTRIES LIMITED ALCZI2OIS

18.06.2015

HQ lrile RLA File Lic.No/Date:0310794906 Defer
:01/81/050/00l37lAMl6l :03194104010116l /AM l5/ 26.03.2015 Date:28.07.2015

Decision : NC decided to scnd a letter to firm/company to submit the following information as per

written comments of DIPP vide U.O. No. 121751201 5-TSW/145 dated 30.06.2015 as under:-

L. Voltage rating of cables.145 z. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

3. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)
4. Material balancing viz. net content of each imported and indigenous input, export

product wise,

5. Total requirement of each raw material, export product wise, in a tabular form

'l'he case stands defcrred to 28.07 .2015.

Casc No.:43/5/81-Al,C2l2015 Party Name:DYNAMIC Meet NoiDate:5/8 l- Status:Dcferred
CABLES PVT. LTD. ALC2I2OI5

I 8.06.201 5

HQ File RLA File Lic.No/Date:1310047828 Defer

:01/81/050/00 l43lAMl6l :131241040/00058/AM t 5/ 26.03.2015 Date:28.07.2015

Decision : NC dccided to send a lctter to firm/company to submit the following information as per

,oU 
written comments of DIPP vide U.O. No.l2l75l20l5-TSW/146 dated 30.06.2015 as under:-

1. Voltage rating of cable.

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3.TotalNetweightsofeachcableincludingthenetweightsofallinputs(importedas
well indigenous, except packing materials)

4. Material balancing viz. net content of each imported and indigenous input ffi KM ofW;
'=:iY-':::li':i"1
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export product.
5. Wastage claimed on each import items, if any.

The case stands deferred to 28.07 .2015.

Case No.:31/ 5l8l-ALC2l20l5 Party Name:SUPRA QUALITY Meet Noi Date:5/81-
EXPORTS(rNDIA) pVT. LTD. ALC2t20t5

r 8.06.20 r 5

IHQ Filc

1471:01/81/050/00131/AM16/

IHQ File

148:01/81/050/00124/AM16/

HQ File

:01/81/050/00138/AM16/

RLA Fi!c

:03/95/040/01049/ANl15/

AlンLOYS PRIVATE
LIMITED.

RLA Filc

RL′A Filc

:03/95/040/00939/AM15/

Lic.No/Datc:0310794963

27.03.2015

Status:Dcfcrrcd

Defer

Date:28.07.2015

NC dccidcd to

Status: Defcrred

Date:28.07。2015

dccided to scnd a

Decision :NC noted the DHI statement that the case does not pertain to them.
send the case to DIPP for comments.

The case stands deferred to 28.07 .2015.

CaseNo.:24l5181-LLC2l20l5 PartyName:METALCARE MeetNo/Date:5/81-
AlンC2/2015
1806.2015

Lic.No/Date:0310795006 Defer
:03/95/040/01054/AM15/      30.03.2015

Decision : NC observed that the case under examination of MSME. NC
reminder to MSME to expedite the reply.

The case stands deferred to 28.07 .2015.

Case No.:38/5/81-ALC2/2015  Party Name:STERLI′ I｀E
TECHNOLOGIES L´ I｀D.

Decision : NC decided to ratify the norms of above AA as per written comments of DIpp
vide U.O. No.1217512015-TSW/149 dated 30.06.2015 as under:-

Advance Authorisation may be ratified as under on repeat basis as per their Advance

t4g Authorization No. 0310783667 dated 30.05 .201,4:

Mcct No/Date:5/8卜      Approvcd
ALC2/2015         1
18.06.2015             1

Lic.No/Date:0310795002

30.03.2015

at Sl. No. 1 and its
as claimed by the

1. Net weight of export product may be specified as 11712 Kgs.
2. Word "lngots" may be suffixed with the description of import item

quantity may be allowed as 1.02 Kgs./Kg. content in the export item
firm, taking clue from SION C-1394.

3. Quantity of import item at Sl. No.
export item as claimed by the firm,

4. Quantity of import item at Sl. No.
export item as claimed by the firm,

2 may be al10wed as l.10 Kgs./Kg.content in the

taking clue from SloN C-1394.

3 may be allowed as l.075 Kgs./Kg.cOntent in the

taking clue from SK)NC-1394.

"
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HQ File

150 :01/81/050/00105/AM16/

HQ Fllc

:01/81/050/00108/AM16/

HQ File

:01/81/050/00125/AM16/

HQ Filc

153.:01/81/050/00119/AM16/

Dccision:NC noted
obscrved that thc casc

RLA File

:07/24/040/00475/AM15/

RLA Filc

RLA Filc

RIン A Filc

Decision : NC observcd that the case under examination of C&PC.
rcminder to C&PC to cxpcdite the rcply.

The casc stands deferred lo 28.07 .2015.

Casc No.:3/5/81‐ Alフ C2/2015  Party Namc:HICAL NSE    IMcct No/Datc:5/8ト
ELECTRONICS PRIVATE   IALC2/2015
LIヽ41TED              18.06.2015

Lic.No/Datc10710107977 Defcr

RA may take suitablc consequential action accordingly.

Casc No.:5/5/81-ALC2/2015  Party Name:IMAGE LABELS
PVT.LTD,

Mcct No/Datei5/81‐     Status:DeFerred
ALC2/2015
18.06.2015

Lic.No/Date:0710107976 Defer

31032015 Date:28.07.2015

NC dccided to scnd a

Status: Dcferred

Datc:28.07.2015

decided to scnd a

Meet No/Datc:5/81‐     Status:Defcrrcd

ALC2/2015
1806.2015

Lic.No/Date:0310795045 Defor

1ンic No/Datc:0310795181 Dcfcr

:07/24/040/00487/AM15/      131.032015

Dccision : NC obscrvcd that the case under examination of DeitY. NC

reminder to DeitY to expcdite the reply.

The case stands dcferrcd to 28 .07 .2015 .

Casc No.:25/5/81-Alノ C2/2015 Party Name:STEEL GEMS,

:03/95/040/01119/AM15/      31.03.2015 Date:28.07.2015

152 Decision :NC noted that MoS has discussed with the applicant about the export product and

informed that the applicant might have surrendered the license. NC decided to get the status

checked from firm/CLA.

'lhe case stands deferred to 28.07.2015.

Casc No.:19/5/8t-ALC2/2015 Party Name:MONTEX GLASS Meet No/Date:5/8 l- Status:Deferred

FIBRE rND PVT'LrD i!ff::rr:

:03/95/040/01031/AM15/      .08.04.2015             Datc:28.07.2015

1:httsl:哨話:llI肌鰐l譜協T鼠品:編:器lbl話
′
I｀ hc casc stands dcfcrrcd to 28.07.2015.
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Case No.:6/5181-ALC2l20l5 Party Name:VILAS Meet No/Date:5/8 I - Status:Deferred
TRANSCORE L]'D AI.C2I2OI5

r 8.06.201 s

HQ File RLA File Lic.No/Date:34t0041136 Defer

, rO :01/81/050/00106/AM l6l :34124/040/00006/AM l6l I0.04.201 5 Date:2E.07.2015

Decision : NC observed that the case under examination of MoS. NC dccidcd 1o scnd a
reminder to MoS to expedite the reply.

The case stands deferred to 28.07 .2015.

Case No.:32l5/81-ALC2/2015 Party Name:R.R.KABEL Meet No/Dare:5/8 l- Status:Deferred
LIMITED, ALC2I2O15

I 8.06.201 s

I1Q File RLA File Lic.No/Date:0 3to7g52lt Defer
:01/81/050/00132lAMl6l :03195/040/00993lAVlsl 13.04.2015 Date:28.07.2015

Decision : NC decided to send a letter to firm/company to submit the following information as per
written comments of DIPP vide U.O. No. 1217512015-TSW/155 dated 30.06.2015 as under:-

155 1. Size of conductors in cables alongwith quantities of cables in Kms., conductor size wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 28.07.2015.

Case No.:33/5/81¨ALC2/2015  Party Name:PHOENIX      Mcet No/Date:5/8卜      Approvcd
INDUSTRIES PVT.LTD     ALC2/2015

118.06.2015             1

1HQ File              lRLA Filc              
‐Lic.No/Datc:0310795278 1

:01/81/050/00133/AM16/       :o3/95/040/00624/AM14/       1304.2015              1

156 Decision:NC dccided tO ratify the nOrms of above AA as pcr written comments Of
RISh江亜〕vide U.0。 No.  datcd 30.06.2015(copy enc10scd)。

‐RA rnay take suitable cOnsequential actiOn accOrdingly。

Case No.:7/5/81-ALC2/2015  Palty Name:TATA POWER   Mect No/Datc:5/8卜     status:Dcfcrrcd

157.                  S°
LAR SYSTEMS L′ I｀D.   ALC2/2015

1806.2015

HQ Fllc             RLA「 ilc Iン iC●No/Datc:0710108018 Defer
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:01/81/050/00107/AM16/ :07/24/040/00470/AMi5/ 15.04.2015 I)atc:28.07.2015

Decision :NC observed that the case was under examination of MSME. The representative
ol'MSMII stated that the case does not pertain to them. NC decided to send the application to
MNRE for examination and comments.

'l'he case stands deferred to 28.07 .2015.

HQ Filc

:01/81/050/00104/AM16/
158 Dccision:｀

こdecided
writtcn commcnts of
cncloscd).

Casc No。 :4/5/81¨ Al,C2/2015  Party Namc:TD POヽVER
SYSTEMS LTD

Mcct No/Date:5/81‐      Status:Defcrrcd
ALC2/2015
18.06.2015

Lic.No/Datc:0710108076 Defer
Datc:28。 07.2015

infbrmation as pcr

22.06.2015 (copy

RLA File

:07/24/040/00013/AM16/ 17.04.2015

to send a letter to flrln/company to sublnit the fo1lo、 ving

DHI vidc U.0.No.3(143)/2015/TSW(13ソ 240 datcd

'f he casc stands deferrcd to 28.07 .201 5 .

Case No.:41/5/81¨ALC2/2015  Party Name:JLC
ELECTROMET PVT.LTD.,

McctTヾ o/Datc:5/81‐        Approvcd
ALC2/2015
18.06.2015

Lic.No/Datc:1310047844  1

17.04.2015

HQ rilc

:01/81/050/00141/AM16/

RLA Filc

:13/24/040/00001/AM16/

159

Decision : NC decidcd to ratify thc norms of above AA as per written comments of DIPP

vidc U.O. No.1217512015-TSW/159 dated 30.06.2015 as undcr:-

1. Taking clue from SION C-1580, quantities of import items at Sl No. 1, 2 & 3 may be

allowed as applied for i.e. 15038 Kgs., 4017 Kgs. & 325 Kgs respectively as 1.03

Kgs./Kg. content in the export item.

RA may take suitable consequential action accordingly.

Mcct No/Datc:5/81-

ALC2/2015
18.06.2015

Status: Deferred

HQ「 ilC RLA「 ilc Lic No/1)atc:0510393999 Defer

160・
01/81/050/00109/AM16/    :05/23/040/00006/今 M16/    27.04.2015        Date:28.07.2015

Dccision :NC obscrved that thc casc under exalllination of MSME.NC decided to send a

rcrlinderto MSME to cxpeditc thc reply.

´
「 hc case stands dcfcrrcd to 28.07.2015.

Casc No.:9/5/81‐ ALC2/2015  Party Namc:BINDAL
SMEL′ I｀ING PVT LTD

ん落t,

ti.`

4-9
' '':r' ;1 'lccr

' '_-l I
l i-. . ... fr^ (lA

. :,. {trj-\tvn?rcc

ii{. -.t i-it! '^ii6, trt+'q gi"trr

⌒



Case No.:16/5/81-ALC2/2015 Party Name:AGH ALTECH   Mect No/Datc15/81-
PRIVATE LIMITED       ALC2/2015

18.06.2015

HQ File

:01/81/050/00116/AM16/

HQ Flle

:01/81/050/00110/AM16/

HQ File

:01/81/050/00111/AM16/

Decision:NC dccided to
written comments of DIPP

RIン A File

:05/23/040/00023/AM16/

Iンic.No/Datc:0510394025 1Dcfcr

Status: Deferred

Dato:28.07.2015

Status: Deferred

29.042015

l6l ,Decision : NC decided to send a letter to firm/company to submit the following information as per

rcomments of the representative of DIPP as under :-

:

Information in respect of Sl. No. I I of SDL.

The case stands deferred to 28.07 .2015.

Case No。 :10/5/81‐ALC2/2015 Party Namc:JINDAL SAW   IMeet No/Datc:5/8ト
LTD                 ALC2/2015

18.06.2015

162

Decision : NC decided to send a letter to firm/company to submit the following information as per

written comments of DIPP vide U.O. No. l2l75l20l 5-1'SW/l 62 dated 30.06.201 5 as under:-

1. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency
Format, Export product wise.
Thickness of external coating and internal lining in export items at Sl.
No. l, 2 &3
Detailed calculations/basis for the quantities of coating and lining
materials, supported by coating/lining thicknesses and coating/lining
areas in export items and wastages claimcd at each stage of
manufacture.

The case stands defcrred to 28.07.2015.

Case No.:11/5ノ 81-ALC2/2015 Party Name:JINDAL SAW
LTD

Mect No/Date:5/8卜     Status:Deferrcd
ALC2/2015
18.062015            1

Lic.No/Datc:0510394071 1Defer

RLA File
:05/23/040/00012/AM16/

Lic No/Datc10510394072 Defcr
01.05.2015 Datc:28.07.2015

RI´ A Filc

:05/23/040/00011/AM16/      01.052015 Datc:28.07.2015

send a letter to firm/company to submit thc following inforrnation as pcr
vide U.O. No.1211512015-1'SW/163 dated 30.06.2015 as under:-

2.

3.

163

1. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency
Format.
Thickness of external coating and internal lining in export item.
Detailed calculations/basis for the quantities of coating and lining
materials, supported by coating/lining thicknesses and coating/lining
areas in export item and wastages claimed at each stage of
manufacture.
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'l'he case stands defcrred to 28.07.2015.

Case No.:I215/81-ALC2/2015 Party Name:l'l'P Meet No/Date:5/81- Approved
ELECTRONICS PRIVATE LTD ALC2I2OI5

I 8.06.20 r 5

IIQ Irile RLA File Lic.No/Date:0510394077
:0li 8l /050/001l2lAMl6l :051231040100021lAMl6l 0l .05.201 5

Decision : NC dccided to ratify thc norms of above AA on rcpeat basis as per written
comments of DIPP vide U.O. No.1217512015-1'SW/164 dated 30.06.2015 as under:-

164 1. Net weight of export product may be specified as 8025 Kgs.

2. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 7196.25 Kgs.

inclusive of 1% wastage.
3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 152.25 Kgs.

inclusive of '1.5 % wastage.

RA may take suitable consequential action accordingly.

Case No.:l/S l8l-ALC2l20l5 PartyName:SI{lVA MeetNo/Date:5/81- Approved
UTENSIt,S INDUSTRIES ALC2I2OI5
PVT. Ll'D., 18.06.2015

ItQ File RLA F'ile Lic.No/Date:0510394101 Defer
:01/81/050/0010l /AM l6i :0512410401000371AM161 05.05.201 5 Date:28.07.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

tos vide U.O. No. 1217512015-TSW/165 dated 30.06.2015 as undcr:-

1. Quantity of import item may be allowed as applied for i.e. 250 MT as 1.10 Kgs./Kg.

content in the export product

RA may take suitable consequential action accordingly.

Case No.:2/5/81-Al,C2l2015 Party Name:VINAYAK Meet No/Date:5/8 l- Approved
IN'I.ERNA'I'IONAI- AI,CZI2OI5
HOUSEWARESPRIVATE I8.06.20I5
LIMITI]I)

166 11q 1:;1. RLA Filc Lic.No/Date:0510394108

Decision : NC dccidcd to ratily thc norms olabove AA as pcr written comments of DIPP

vide U.O. No.121751201s-'fSW/166 dated 30.06.2015 as under:-

5)



1. Words "of relevant thickness" may be suffixed with the descriptions of import items at Sl.

No. 1 & 2 and their quantities may be allowed as applied for i.e. 70.4 MT & 40.70 MT

respectively as 1.10 Kgs./kg. content in the export items at Sl. No. 1 & 2.

RA may take suitable consequential action accordingly.

Decision:NC decided to ratify the norms of above AA as pcr wntten commcnts of DIPP

167 Vide U.O.No.12/75/2015-TSW/167 dated 30.06.2015 as under:―

1. Words``of relevant thickness″  may be suff† xed wlth the descriptions of import and its

quantiues may be allowed as l.15 Kgs./kg.content in the export kem′ taking clue from

S!ONC-782.

RA nnay take suitable consequential action accordingly。

Casc No.:14/5/81¨ALC2/2015  Party Name:ARFIN INDIA    Meet No/Date:5/8ト
LIMITED                ALC2/2015

18.062015

Approved

IHQ File
:O1/81/050/00114/AM16/

Decision : NC decided to ratify the norms of abovc AA on rcpeat basis as per writtcn
r68 comments of DIPP vide U.O. No. 1217512015-TSW/168 dated 30.06.2015 as under:-

(i) Quantity of import item may be allowed as 318 MT as 1.06 Kgs./Kg. content in the
export product.

RA may take suitable consequential action accordingly.

Case No.:15/5/81‐ALC2/2015  Party Namc:MERCURY
INDUSTRIES LTD

Mcct No/Datc:5/8卜       Approved
ALC2/2015
18.06.2015

Lic.No/Datc:0610038145

08.05.2015              1

Lic.No/Datc:0810135238

11.05.2015

18.06.2015

1ン ic.No/Date:0410160496 Defer
12.052015

HQ File

:01/81/050/00115/AM16/

Case No.:17/5/81‐ALC2/2015

HQ File

:01/81/050/00117/AM16/

RLA Filc

:06/24/040/00005/AM16/

RLA Filc

:08/24/040/00029/AM16/

LIMITED

RLA File

:04/24/040/00006/AM16/

Party Name:TOSHIBA JSW   Mcet No/Datc:5/81‐     Status:Dcfcrrcd
POWER SYSTEMS PRIVATE Alン C2/2015

Date:28.07.2015

Decision : NC decided to send a letter to firm/company to submit inlormation as per writtcn

169
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The case stands defcrrcd to 28.07.2015.

‐
Case No。 :18/5/81-ALC2/2015 Party Namc:TOSHIBA JSW   Mect No/Date:5/8ト

POWER SYSTEMS PRIVATE ALC2/2015
Status: Deferred

Mcet No/Datc:5/8卜      Status:Deferrcd

ALC2/2015
18.06.2015

Lic.No/Date:5610004629 Defcr
16.06.2015             Date:28.07.2015

rcccivcd from RA.Hence NC decided to

LIMITED

RLA Fllc

■8.06.2015

Lic.No/Date:0410160497 Defer

‐Lic.No/Datc:0810135332

21.05.2015

HQ「 ile
:01/81/050/00118/AM16/ :04/24/040/00010//ヽ M16/ 12.05.2015 Datc:28.07.20151

170 
D..irion : NC decided to send a letter to firm/company to submit information as per written

comments of DHI vide U.O. No. 3(la0)/2015-TSW (8)1236 dated 23.06.2015 (copy enclosed).

The case stands deferred to 28.07 .2015.

Casc No.:13/5/81‐ALC2/2015  Party Name:GURU RAJENDRA'Mcct No/Datc:5/81‐      Reiected
METALlンOYSINDIA PVT.  IALC2/2015
LTD.,                   18.06.2015

HQ「 ile
:01/81/050/00H3/AM16/

Rlン A Filc

:08/24/040/00052/AM16/

rzr Decision : NC notcd that vaiue addition is less than I 5o/oaspointed out by the representative

of the MSME and decided to reject the case with direction to company to pay custom duty &

applicablc interest for EODC.

IIA may take suitablc consequential action accordingly.

Casc No.:44/5/81-ALC2/2015 Party Name:MI´ I｀TAL
APPlン IANCES LIMITED,

HQI'1lC RLA Flle

:01/81/050i00l44lAMl6l :56/241040100050/AMl5/
172' '- Dccision : NC obscrved that copy of application has not

send e-mail to RA to forward hard copy of the application.

l'hc case stands deferred to 28.07.2015.

OⅢ inc Agcnda Mccting No.05/81 datcd 18.06。 2015

Sl.No.50

CASE NO.AR― M/s Savcra Auto Comps (P) Ltd.

Mecting   No.
05/81

F.No.01/80/050/00042/AM12/DES― II
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Dated: I Request of M/s Savera Auto Comps (P) Ltd. for fixation of adhoc Norms
18.06.2015    1 in reSpect ofAdvance License No.0310622965 dated 23.03.2011.

Decision NC observed that the case is under examination of C&PC. NC decided to send a

reminder to C&PC to expedite the reply.

The case stands deferred to 28.07 .2015.

Sl.No.51

SI.No.52

Sl.No.53

CASE NO.AR― M/s. I-ietner Shriram Manufacturins Limited
Mccting   No.
05/81

F.No.01/81/050/0488/AM10/DES¨ H

Dated:

18.06.2015

Advancc Licence No.0410110189 dated 15.12.2009

RLA's FoNo.04/24/040/00236/AM10

Decision : NC decided to ratify the norms of above AA as per written comments of C&PC
vide O.M. No.460l ll2ll2010-PC.ll dated22.08.2014 (copy enclosed).

RA may take suitable consequential action accordingly.

CASE NO.C-1 M/s. Carclo l'echnical Plastics (P) Ltd.
Meeting   No.
05/81

F.No.01/81/162/0043/AM'14/DES¨ II

Dated:

18.06。2015
Request of M/s. Carclo Technical Plastics (P) Ltd. Bangalore
(100%EOU) forwarded by Development Commissioner SCEZ
Bangalore for fixation of scrap/wastage norms.

Decision : NC observed that the case under examination of
reminder to C&PC to expedite the reply.

The case stands deferred to 28.07.2015.

C&PC.NC dccided to send a

Case No. AR- M/s. Lloyd Insulations (lndia) Limitcd
Meeting No.

05/81

F. No.O1/81/50/36/AM-10/DES― II

Dated:―

18.06.2015

Request for amendment in description
Advance License No. 05102A1176 dated

of import ite■ ls in respect

12.05.2009.

Of

７

ル

,手 ,1■ 1'
“

● ,“■1111'ハ
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Decision : NC noted that the reply of the firm/company has been referred to DHI on
r6.06.2015.

'l'he case stands deferred to 28.07 .2015.

SI.No.54

SI.No.55

SI.No.56

ＵＨ／
一̈

Case No. AR- M/s.Delton Cables Limited

Mccting No。

05/81

F.No.01/81/50/279/AM12/DES― II

Dated:一

18.06.2015

Rcqucst for ratiflcation of norms in respect of Advance Liccnse No.

051030531l datcd 14.10.2011.

Decision : NC observed that the case under
reminder to DIPP to expedite the reply.

l-he case stands deferrcd to28.07.2015.

exarninatlon Of DIPP.NC decided to scnd a

Case No. AR- M/s. Salz-cr Elcctronics Limited
Mccting No.

05/81

lr.No.01/81/162/0019/AM16/Dl]S― II

Datcd:―

18.06.2015

Request for fixation of ad-hoc norms in respect of Advance
Authori sation No. 321 0042832 dated I 0.02.20 I 0.

Decision : NC observed that the case under examination of DHI.

'['he case stands deferred to 28.07 .2015.

Case No.AR― M/s. Modinc'fhermal Systems Pvt. Ltd.
Mccting No.

05/81

Ir.No.01/81/50/317/AM14/DES― II

Datcd:¨

18.06.2015

Request for revision of ad-hoc norms in respect of Advance
Authorisation No. 0410150483 dated 03.10.201 3.

Decision:NC decided to ratify the norms of above AA as per wntten comments of DIPP

vide U.0.No.12/75/2015-TSW/167 dated 30.06.2015 as undcr:―

As the manufacturing process involves  many manufacturing operations including dimple

formation′ tube formation,seam welding′ tube reduction′ _belly slzlng etc._and takin:ン mt°
り
物
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consideration wastages involved at different stages of manufacture, norms may be modified as

under:

Quantity of import item may be allowed as 1.05 Kgs./kg. content in the export item.

RA may take suitable consequential action accordingly.

SI.No.57

SI.No. 58

Case No.AR¨ M/s. Helvoet Rubber & Plastic'l'echnologies (lndia) Pvt. l-td.
Meeting No.

05/81

F.No.01/81/50/1134/AM05/DES― II

Datcd:¨

18.06.2015

Request for ratiflcation of Norlns in rcspect of Advancc Authorisation

No.3110019676 dated 25.02.2005.

Decision : NC decided to send a letter to firm/company to submit the following information
as per comments of the representative of DIPP as under:-

Information in respect of Sl. No. 3,4, 5 & I I of SDL.

The case stands deferred to 28.07 .2015.

Casc No.AR― M/s. Sundcr Impcx Pvt. I-td.
Mceting No.

05/81

F.No.01/81/50/391/AM13/DES― II

Dated:―

18.06.2015

Request for ratiflcation of Norins in respect of Advance Authorisation

Nos.  0510314436  datcd  13.01.2012,  0510318983  datcd  28.02.2012,
0510321160 dated 27.03.2012, 0510325545 datcd 22.05.2012, 0510334027
dated  07.09.2012,  0510337524  datcd  19.10.2012,  0510344802  datcd

04.02.2013, 0510347522 dated 26.02.2013, 0510360747 datcd 24.07.2013,

0510371490 dated 21.ll.2013,0510381172 dated 07.03.2014 and 0510386819

datcd 19.05.2014.

Decision : Firm's representative Sh. Manish Bansal, Director appcarcd for the Personal
Hearing. He stated that they have already completed export of "Stainless Steel Utensils and
other household articles madc of stainless steel" & import of "Stainlcss Stcel Circles" against
all theabove-mentioned l2Nos.ol'AdvanceAuthorizations. Ilealsoinl'ormedthattheactual
import & export against the above-mentioned Advance Authorizations were made prior to
ratification of Advance Authorizations and therefore, they are not in a position to mention the
thickness of stainless steel on export documents. 'fhey are, therefore, not able to comply with
the condition thatthe "Stainless Steel Circles" should be of same thickncss as contained in
the "Stainless Steel Utensils and other household articles made of stainless r,ieel" exported

甘.基ふ
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against thc Advance Authorizations and as a r

authorizations. Hc has also informed that

thickness have becn correctly mentioned.

「 irΠl's rcprcscntativc also informed the

(1)  Although the export of``Stainless Steel Utcnsils and other houschold articles
madc of stainicss steel''has bccn completed、 vith thc``Stainless Stecl Circles

of rclevant gradc and thickncss"  irnported under the respective Advance

Authorizations, but thcy have only mentioncd gradc of stainless steel in the

export documents and not its thickness as they were not a、 vare about this

condition at thc tirne of exports.

(li) AH exports and imports havc been completed and this is requircd only forthe
purposc of rcdcmption ofthc Advance Authorizations.

(lii)There is no changc in the quantity of import item as already ratifled by thc
Norms Committee.

(iV)ThCrc is no rcvenuc loss to Govcrnmcnt as export and import has been made
in Kilograms 、vith thc samc gradc of stainlcss stecl 、vhich has also becn

bccn mentioncd in cxport &import documcnts.

Sh. Ⅳlanish Bansal, thcrcforc, rcqucstcd that thc 、vords ``of rclcvant thickness"

sufflxed、 vith the dcscription ofimport items in thc above― rnentioned Advance Authorizations

by thc Norms Corrlinittce may bc removed for the purpose of redemption of Advance

Authorizations.

NC noted that out of 12 Nos.of Advance Authorizations(0510314436 datcd
13.01.2012, 0510318983 datcd 28.02.2012, 0510321160 dated 27.03.2012, 0510325545 dated
22.05.2012, 0510334027 dated 07.09.2012, 0510337524 datcd 19.10.2012, 0510344802 dated
04.02.2013, 0510347522 datcd 26.02.2013, 0510360747 dated 24.07.2013, 0510371490 dated

21.H.2013,0510381172 datcd 07.03.2014 and 0510386819 datcd 19.05.2014),the Cases of 9 Nos.

of Advancc Authorizations (0510314436 datcd 13.01.2012,051032H60 datcd 27.03.2012,
0510334027 datcd 07.09.2012, 0510337524 datcd 19.10.2012, 0510344802 datcd 04.02.2013,
0510347522 datcd 26.02.2013, 0510360747 dated 24.07.2013, 0510371490 datcd 21.11.2013 and

0510381172 datcd 07.03.2014)wcrc ratincd while one Advancc Authorization(0510318983

datcd 28.02.2012)was rttCCtCd.The applications of two Advance Authorizations(0510325545

datcd 22.05.2012 and 0510386819 dated 19.05.2014)have nOt yet been received in norms

committcc.

ComΠlittce dclibcratcd on thc issue and keeping abovc in vic、 v,dccided that,、vords

“of rclcvant thickness''sufrlxed、 vith thc dcscription of impo■ items in the above―rnentioned

9 Nos.of Advance Authorizations(0510314436 dated 13.01.2012,0510321160 dated 27.03.2012,

0510334027 datcd 07.09.2012, 0510337524 dated 19.10.2012, 0510344802 dated 04.02.2013,

1 0510347522 datcd 26.02.2013, 0510360747 datcd 24.07.2013, 0510371490 datcd 21.11.2013 and

∬ lf∬ 鮮 饉獲 轟 撚 i橘 騰
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SI.No. 59

Case No. AR- M/s.Polycab Wires Pvt.Ltd.

Mceting No.

05/81

F.No.01/81/50/336/AM11/1)ES― H

Dated:―

18.06.2015

Request for rttiflcation of Norms in rcspcct of Advance Authorisation

No.0310601031 dated ll.ll.2010.

Decision : NC observed that the case is under examination of DIPP. NC, therefore decided
to send a reminder to DIPP to expedite reply in the matter..

The case stands deferred to 28.07 .2015.

Date:24.06.2015
Place:New Delhi

燿/
(Pradyumna Sahu)

Foreign′ I｀ radc I)cvclopmcnt OfAcer
‐   1‐ 「 ‐~‐ ｀`す 1`で 1■ ■::リ

‐                     、.■ i`なer

il `1: liT'■ d0

・軍:IIitニユぶ:鷺ぶirC・

58



ネ夢
ζ
"lf

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1810612015 - Case No. 4/11/81 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 52100397G0 dated 17.05.2013)

Advance Authorization may be ratified as under:

l. Net empty weight of export product may be specified as 1762.554 MT.
2. Import items at Sl. Nos. I to 3 & 12 shall be of relevant grade and thickness as

contained in the export product.
3. Import item at Sl. No. 6 shall be of relevant grade and shape as contained in the

export product.
4. Quantity of import item at Sl. No. I may be allowed as 9173 Kgs. as

1.03 Kgs./Kg. content in the export items.
5. Quantity of import item at Sl. No.2 may be allowed as 231597 Kgs. as

1.05 Kgs./Kg. content in the export items.
6. Quantity of import item at Sl. No.3 may be allowed as 1.048 Kgs./Kg. content in

the export items as claimed by the firm.
7 . Quantity of import items at Sl. No 4 may be allowed as 60 Nos. (773.725 MT) on

net to net basis with accountability clause.
8. Quantity of import items at Sl. No 5 may be allowed on net to net basis
9. Quantity of import items at Sl. No 6 may be allowed as 1440 Nos. (61.46 MT) on

net to net basis with accountability clause.
10. Quantities of import items at Sl. No 7 to 11 may be allowed as applied for i.e.

8200 Kgs., 4000 Kgs., 800 Kgs., 3000 Kgs. & 300 Kgs. respectively
ll.Quantity of import item at Sl. No. 12 may be allowed as 42604 Kgs. as

1.03 Kgs./Kg. content in the export items.

Norms committee may take a view

/一 育市 lヶ
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/75/2015-TSW/7 datcd 30/06/2015

つ
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Ministry of Hcavy lndustHcs&Public Enterpriscs

Department of Heavy lndustry

TSWIB)Scction

SutteCt :Application of M/s Hightemp Fu■ ■■aces Ltd for ratiication of norm Of

AA No.0710101166 dated 07.01.2014.

Reference:DG「FID Note No.01/81/50/21/AM15/DES― I1/29 Dt.21.05.2015

Reference abovc applicadon and subsequent reply submitted by the rl..1.

vide their letter dated 29.04.2015 thc proposal has been exarnincd and based

on info.1..atiOn made available therein the proposalis recommended as under:

Export Product: Carbo Nitridhg/Sealed Quench Fu...ace Model―  TKM 100X (Net
weight 23 MTl-l No.

Imっort ltem8:

が
↓

` 60

Sl No Import Item Q″ a110WCd
1-3,5-9, 13-18 Components May be allowed on net to net basis as per

condition of GN-4 for engineering
products.

10-12 Insulation Bricks 1.O3 ke/ke content in the export product.
4 Graphite Packing Net to net basis i.e. 1 kg/kg content in the

export product

This issue with the approval of IA (KKT).

Gr」許げ
Sr.Development Offlccr

rDO,DES II,DGロ
DHIUO No.3(13)/2015/TSW(B)/  

′́
_    dated 09 06 2015

0
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Ministry of Heavy Industries & Public Enterpriseso.O"r,ffidustry

suacct: Application of M/s CrOmpton Grcavcs Ltd.for ratiication of norrn of

AA No.0310767091 datcd 21.01.2014.

Rcfcrcnce: DGtt ID Note No.01/81/50/62/AM15/DES I1/205 dated
30.12.2014.

With rcfcrcncc to abovc application the undcrsigncd is dircctcd to rcfcr to

firrn's rcply datcd 12.12.2014 and to convey that norln for suojcct authOrization

nl〔ぅ′bc ratificd as pcr SI(DN C-284.

This issuc with thc approval ofIA(KKT).

(Gttrtt Singh)

Sr.Devclopment Officer

FTDO,DES―II,DG日
DHIUO No 3(58)/2014/TSW(B)/        datCd 05.03.2015.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1810612015 - Case No. 91/2/81 ( lWs. Ratnamani Metals & Tubes
Limited ) (Advance Authorization No. 0810128237 dated 22.01.2014)

Advance Authorization may be ratified as under :

1. Words " Size 14" (355.6 mm) x 6.35 mm(WT),2.75mm 3LPP Coated-

Qty. 4356 Meters & Size 14" (355.6 mm) x 6.35 mm(WT) (Bare) -Qty.
72 Meters "may be suffixed with the description of export product.

2. Words " of relevant grade & thickness 6.35 mm" may be suffixed with
the description of Import item at Sl. No. 1 and its quantity may be

allowed as 271598 Kgs. as 1.10 Kgs./Kg. content in the export item
taking clue from SION C-820.

3. Quantities of import items at Sl. No. 2 & 3 may be allowed as 1235 Kgs.
& 1020 Kgs. respectively, taking clue from SION C-593.

4. Quantities of import items at Sl. No. 4 & 5 may be allowed as 579 Kgs.
& 14899 Kgs. respectively, taking clue from SION C-1291.

Norms committee may take a view

′ ´了林1「
(S.Ko Jain)

Development Offlcer

Norms Collllmittee II

DIPP No.12/75/2015-TSW/19 dated   30/06/2015
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r -l 11 Quantities of imptrrl items at Sl. No ll " 2-). 16 & 27 ma1'be allenetj as
0.0+l \lT. 0.10 \l t. 6t)l Kgs. ct 6.8 l-j \ll- rc-spcrrri\cl\.

l8 \\'eicht of import irc'nri,rr SI. No. f 8 ntul lre spc-cit)etl as l.]8 NIT and clurnrir.r
o1'this item mar,'bc allor,ied on net t(j,let L,lrsis riith lr accountabilitl'clarrs,.:.

l() \\'trrd -'Rele,,'ant' ntil-\ be prctised rirtir tlre descri;rtion olimport item irt Sl. ;\o
19 .tncl its c1r-rantitl ilra-i he allrrlr,etl as []Ui Kss.

-l(). ltttltl clttentities ol'intgrtrt't itenrs at SI. No. l0 ttr.1.-l ptrt togetirer nri.i-\ l'rr: ullorrtrtl
rrithin 1 ()o rrlFOII ralrrc ol'crport ilerrrs itt Sl. rr-o -i & 6.

I l. \\'rtrds '- trl relerlrttl unttlc .tntl thickncss" lurrr lr.' lrrLltrd riith tlrc clcsr:ripri,rrr ol-

r. intport itc'nr at Sl. No l-i.
1

l-1. (ltuurtitics ot'imPoll ttcr'l1s i.rl Sl. No. l5 to l9 nrar lre allorr,ecl as apgrlicti lirr
tilkins clLre tl-om SION 1'-.i9-3 lbr exporl pr'odrrcls at SI. No. 7. 8 .t 9.

Nt)llnS cr)rnlltittec mtrV teke I r ic$

..:'--' -- t:t t 
' 4.

(S. l{. ,f ain)
Developmenl Officer

Norm,s Corlmittee II
DIPP No. 12,/1+1/2014-TS\\'/59 dated 05 /11/201+
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Departlnent Of lndustrial POlicy`&PromotiOn

(TSV/)

】ユ 器 温 li網 鵠 :ぶ λギぜ 盤 :餌
た 畑 °md市ettd RF hda h市 激e

157497 dated 30.04.2014)

Advancc AllthOrisation nla)'be ratined as tinder:

L‖
」ごIIj鮮11‖楡蜂ili標妥1撚批J

Nornls COlnnlittee nlay take a vie、
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Development Officer
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Ministry of Hcavy lndustHes&Public Enterp五 ses
Departinent of Hcavy lndustry

TSW(B〕 Section

Su可eCt :  ApplicatiOn of M/s MPP Technologies Pvt.Ltd.for ratiflcation of

nornl of AA No.0710103837 dated 01.05.2014.

Reference: DG「F ID Note No.01/81/50/241 AM 15/DES H/14 Dated
30.04.2015

Reference above applicatiOn and subsequent reply subnlitted by the flrrrl

vide their letter 24.02。 2015 has been exanlined and based on information rFlade

available therein,the proposalis recorrmended as under:

Ex,ort Product: Corrllgated Fin Wall Transfo..■ ■er Tanks/COrrugated Fin Wall

(ranging from 50 KVA to 5000 KVA)

′…ネ lゞ

(Gttrtt Singh)

Sr.Development Offlcer

rt、デ

rDO,DES¨ II,DG円 .

DHI UO No.3(89)/Steel sh./MPP/2014/TSW(Bキ
〔
Ъ11)     dated 20.05。 2015。

1lmport lnputs:

Sl.

No。

Import Item Qty. recommended

CRCA Non alloy Steel Sheets/Coils
1 mm to 3 mm thickness

1.05 kglks content in the export
product.

2 HR non alloy Steel Sheet/Plates
(thickness ranging from 3 mm to 16
mm)

1.05 kg/kg content in the export
product

3 Relevant paint related material As per SION C-1647(Misco item-2)
4 Welding Wire Within 2%o of the weight of the steel

sheet/plate to be welded.
5 Steel Grits As per SION C-L647 (Misc. item - 6)

6 Packaging Material As per policy for packaging material.l

This issue with the approval of IA(KKT).

λ μ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1810612015 - Case No.3/17181 (M/s Apar Industries Limited) (Advance
Authorization No. 03 10783542 dated 29.05.2014)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No I to 38 may be specified as under:

Sl.

No.
Net Export
weight
(Kgs./Km.)

Sl.

No.
Net Export
weight
(Kes./I(m.)

Sl.

No.
Net Export
weight
(Kss./Km.)

1 280 14 2340 27 920

2 1180 15 3210 28 1730

3 96.9 16 230 29 1000

4 205 17 290 30 790

5 260 18 490 31 1080

6 325 19 720 32 1770

7 465 20 1735 33 330

8 680 21 1015 34 322

9 1680 22 965 35 1180

10 2340 23 1275 36 2330

3210 24 1325 37 3680

12 205 25 1325 38 268.6

13 260 26 3995

2.Quantity of import item at Sl.No l宙 zo Copper Wire Rod(8 mm di→ (E.C.Grade)may
be allowed as l.01 Kgs./Kg.content in the export products at Sl.No.4 to 27,31 to 33&

35 to 38.

3.Quantity of import item at Sl.No 2 viz.Aluminium Wirc Rod may be allowed as
l.01 Kgs./Kg.contentin the export products at Sl.No.l to 3,28 to 32そ %34.

4.Quantities of import item at Sl.No。 3 vizo XLPE Compound may be allowed as

l.025 Kgs./Kg contcnt in the export products at Sl.No.l to 32 8ι  35 to 37,as clailned by

thc flHll.

5.Quantities of import items at Sl.No.4(PVC Resin)&5(PlastiCiSer)may be allowed as

l.025 Kgs./Kg content in the cxport products at Sl.No.31 to 33&5 35 to 38 as claiined

by the flHll.

NorFnS COmrnittee may takc a view

/´ 孫 1レ

(S.K.Jain)
Development Offlcer

Norms Colllmittee II

E)IPP No.12/75/2015-TSW/39 dated   30/06/2015
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Ministry of Hcavy lndustries&Public EnterpHses

Dcpartment of Heavy lndustry

TSW(B〕 Section

Su●eCt :ApplicatiOn of M/s MPP Technolo」 es PVt.Ltd.for ratiflcatiOn of no...l of
AA No.0710104603 dated 30.05.2014.

Reference:DGH ID Note No.01/81/50/218/AM15/DES― I1/30 Dt 21.05.2015

Referencc above applicadOn and subsequent rcply subnlitted by the fl.11.

vide their letter dated 07.052015,the proposalis rccominended as under:

聴っort Product: Transfo....er Fin Wan(stinless steeD-l Kg.

Imっort ltem:

l     stahless steel Coil-1.05 kg.

2  Welding Wirc―Withm 2%ofthe welght ofthe Steel Sheet to bc welded

ル″ン

This issuc with the approval ofIA(KKT)

rDO,DES― II,DG「r
DHIUO No 3(89)/2014/TSW(B)/

色才糞千′
Sr.Devclopment offlcer

dated 09.06.2015.
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Department of Industrial Policy & Promotion
(rslY)

NC Meeting dated 1810612015 - Case No. 34/8/81 (M/s Rahee Track Technologies Pvt. Limited)
(Advance Authorization No.0210204012 dated 10.06.2014)

Advance Authorisation may be ratified as under on repeat basis as per their Advance

Authorization No. 0210161414 dated 30.06.201I ratified in NC meeting No. 21181 dated

31.12.2013:

1. Total net weight of export products at Sl.No.l & 2 may be specified as

133.108 MT containing95.77 MT of Rails.
2. Quantity of import item at S.No.l may be allowed as 101.113 MT as

1.056 Kg./Kg. content in export items after taking 20 %o recovery from scrap.

Norms committee may take a view

~L‐
・

´  

一3・ l(|′ r
(S.Ko Jain)

Development Offlcer

Norms Committee Ⅱ
DIPP No.12/75/2015-TSW/45 dated   30/06/2015
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Ministry of Hcavy lndustries&Public Enterprises

Departmcnt of Hcavγ  lndustly
TSW(B)Section

SutteCt : ApplicatiOn of M/s Hightemp Fumaces Ltd for ratiicatiOn of norm of

AA No.0710105513 dated 03 07 2014

Reference:DGFT UO No 01/81/50/340/AM 15/DES H/254 Datcd 16.032015

Reference above application the firm may be requested to
informatioir as per Sl. No. 3, 4, 5, 8 & 11 of SDL for each export pr,
separately.

rDO,DES― II.DG「 F.
DHIUO No.3(82)/2015/TSW(B)/

(G可輌αμ チ
Sr Development Offlcer

dated 29 05 2015

Sh
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Ministly of Hcavy lndusthes&Public EnterpHscs

Department of Hcavy lndustty

TSWIBI Section

SutteCt Application Of M/s Alstom F)Ltd.for radication of no..1.Of AA No.

0310786931 dated 16.07.2014.

Refcrence:DG「rID Note No.01/81/50/387/AM 15/DES― I1/33 Dt.28.05.2015

0/o DG口r may refer tO■11.1's reply datcd 18.05.2015 foNarded to this
office under above reference. It is observed form the reply that the
suggested vide this office UO of even no. dated l1.ll.2}l4 has not
furnished. The firm may therefore be advised to furnish aforesaid

Sr. Development Officer
日 DO,DES II,DG「F
DHIUO No 3(143)/2014/TSW(B)/〇 dated 24 06 2015.

`・
`σ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lgl06t20l5 - Case No.39/11/81 ( M/s. Maharashtra Seamless Limited )
(Advance Authorization No. 0510390616 dated 20.08.2014)

Advance Authorisation may be ratified as under:

I . Net weight of export products at Sl. No. 2 & 3 may be modified as 7l .72 MT &
65.49 MT respectivelY.

2. Wall Thickness(wT) of 9.17 mm, 12.70 mm, 11.40 mm &,7.11 mm may be

specified with the description export items at Sl. No. 1,2,3 & 4 respectively

3. description of import iiem at Sl. No. 1 may be modified as "Alloy Steel

Rounds/Billets ol relevant grade " and its quantity may be allowed as

537.444 MT as 1.20 MTA4T content in the export items taking clue from SION

c-797.
4. euantity of import item at Sl. No. 2 may be allowed as 2009 Nos., taking

clue from SION at Sl.No. C- 366.

5. Import item at Sl. No. 3 may be deleted as export items are not coated and

therefore, not required by the firm.
6. euantity of import item at Sl. No. 4 may be as allowed as applied for i.e.

3.980 MT, taking clue from SION at Sl. No. C- 366'

Norms committee maY take a view

多 ´茸セ′ll―
(S.Ko Jain)

Development OfflCer

Norms Committee Ⅱ
DIPP No.12/75/2015-TSW/75 datcd 30/06/2015
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 1810612015 - Case No. 53/11/81 ( M/s. Maharashtra Seamless Limited )
(Advance Authorization No. 05 I 03907 I 5 dated 22.08.201 4)

l.

Advance Authorisation may be ratified as under:

Words " OD: 244.48 mm, Wall Thickness(WT) : 13.84 mm" may be suffixed

with the description export item.
Desqiption of import item at Sl. No. I may be modified as "Alloy Steel Billets of
relevant grade " and its quantity may be allowed as applied for i.e. 497 MT as

1.25 MT/MT content in the export item as per SION C-l884.

Quantities of import items at Sl. No. 2, 3 & 4 put together may be as allowed ,

upto 2 % of FOB value of exports taking clue from SION at Sl. No. C- 1884.

Norms committee may take a view

2.

3.

'/ '/--

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217512015-TSW/76 dated 30/06/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1810612015 - Case No. 65/11181 (M/s. Diamond Metal Screens

(Private) Limited) (Advance Authorization No. 0710106526 dated 25.08.2014)

Reply submitted by the firm vide their letter dated 28th April, 2015 is same as submitted
by them earlier vide their letter 17th December, 2014 which has already been perused and

firm may be asked to submit the following information as decided in NC meeting dated

24.02.2015:

1. Although there are no indigenous inputs in export items, weight of certain Ladder

type cable trays(Sl. No. 1 & 2 of Annexure-A) is more than the Raw material

weights and the same may be clarified and corrected.
2. Weight of Cable tray accessories (at Sl. No 12 to 16 of Annexure-A) has not

been indicated and also not included in export Weight.
3. Information in respect of Sl. No. 11 & llA of Standard Deficiency Format, for

Perforated Cable Trays (Sl. No. 5 to I I of Annexure-A).

Norms committee may take a view

_  
フ
L=二

=L二
「

´

蒸.K.Jttaヶ
Development Officer

Norms Committee I
DIPP No。 12/75/2015-TSW/79 dated   30/06/2015
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Subject:AAno07l0106770dated26.09.14inrespectofM/sWielandMetalslndiaPvt.
Ltd.

Norms maY be fixed as follows:-

elmportofitematSno.lmaybeallowedforT4Sl.g2kgafteraffecting50oh

. m*n#T"J:".;,Tr ;:'i;#Tii,o*, e2 kgafter affecting 50%

. m:*:n#T,"J:"-;ff;:X"H"ii 
,o*, e2 kgafter arrecting 50%

. *f:nilT"Jl"";'Tf ;:'/;;3i"ii, ,,0*ro kg after arrecting 50%

. m*:n#T";|..;'ff;:T#1"?i, 
,no, u, kg arter arrecting 50%

recovery for scrap and inclusiv e of 3Yo wastage'

This issues with the approval of Director (ME) for taking view by NC'

ウ ハ
も

(K.S.SOdhi)
AD(ME)

¨ 5

75



θll斜ルびガリ|卜‐ C毛″
Government of India

Ministry of Communications and Information Technology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-l10003

`|:

Sub:Rati「ECatiOn of nonms in tenms ofPana 4.7 ofHBP。 (Vol.1)in respect of Advance
Authorization No. 071010691l  dated  5。 11.2014  issued to M/s.  Laxnli
Electronics Moulds and PК cision Enggo Pvt Ltd.Bangalore.

Reference DGFT U.0.No.01/81/50/AN115/DES-11/131 dated 16.01.2015 vide which
corrments ofths Department have been souま t on the abOve mentioned application of M/s.
Laxn■  Electronics Ⅳloulds and Precision Engg Pvt Ltd.Bangalore for ratiflcation of the
norms ofadvance licence issued under Para 4 7 for export of``Parts of Mobile Chargers''

2.The FOB value of∝ portis Rs 12,540,000.00(USS 202,258.00)and CIF value ofIInportis

Rs 9,309,300.00(USS 150,150.00).

lettl霧 常 L鳳 肥 httΨ le彙槻 £::器 ■ 品 常 翼 出 la鰐恵 漏 び寵
export product.This Department recommends ratiflcation of norms of advance authorization

on netto net basis on`Nil'Ivastage basis.

E)irector

Shri PradvulYIna Sahu_F「 DO.0/o DGFT、 Udvo2 Bhavan、 New Delhi

DIT U.0.No 17(5)/2015-IPI‐ IW dated 19.05.2015

伽 か
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鉢十 しヽ｀ヽ ‐`Mく

移 師み)タGovernment of India

Ministry of Communications and Information Technology

Department of Information Technology

Electronics Niketan, 6, CGO ComPlex
New Delhi-l10003

Sub: Ratification of norms in terms of Para 4.1 of HBP. (Vol.l) in respec-t of Advance

Authorization No.1010058929 dated 4.12.2014 issued in favour of M/s' souriau

India Pvt. Ltd. Cochin

Ref'.erence DGFT U.O. No. 0l/gl/50/AMls/DES-Il/123 datecl 13.1.2015 vide which

comments of this Department have been sought on the above mentioned application of M/s'

Souriau India Pvt. Ltd. Cochin for export of "Connector Plug Body etc".

2. The FOB value of export is Rs.10,226,945.00 (US$ 167,930,'13) and CIF value of Import is

Rs 3,599,700.00 (US$ 58,153.47).

3. The application has been examined in the Department of Information Technology from

technical angle. The items proposed for import are essential to assemble the export product'

This Department recommends iatification of norms of advance authorization on net to net basis

with accountability clause on Nil wastage'

On U.O. No. l7(6)/2015-IPHW dated 3'06'2015
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Sterlite Technologies Limited

・(7ス:nu躙,譜船:」::0卜 a‖eにa→
Mumbal-400099
Maharashtra,!NDiA
CIN No:L31300DN2000PLC000340

Phone:+91-22‐ 61140555
Fax:+91‐ 22¨61140599

-sterlitetechnologies com

化 /

Date: 24-06-2015

To,

Additional Director General of Foreign Trade

DES ll Section, Room No. 404,

4'h Floor, Udyog Bhavan

New Delhi- 1-10011

a..D6/ rs /t,, t

.....#-'_lra{n"_'*'

α。議薫猟Лfi:器ぼ

Sub:Ratification of Norms of Advance Authorization No.0310791733 dated 05.12.2014

File No.:F No 01/81/50/00585/AM15

Ref:Meeting No 02/81 Datedi 05 05 2015

DF・ ar Sir

ilils is to inform you that above advance authori2atiOn has been surrendered to office of the Additional Director

Gcneral of Foreign Trade,Mumbal due to the sald ExpOrt order has been cance‖ ed.

Sc fulther we would like to inform you that no need to process for fixation of the norms against this authorization.

Thank you,

vours faithfully

Kind Attn… 脚

||
Dy, Manager-SCM

Copy: FTDO - Pradyumna Sahu

78

Registered office: Survey No. 68/1 ' Madhuban Dam Road, Rakholl 396 230

Union Territory of Dadra & Nagar Haveli, INDIA
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23/002015  Sterlite Technologies Ma‖ ‐F、ЧJ:RatincatiOnofNorrrlsofAdvanceAuthorisationNo 0310791733dated05122014issuedunderPara47ofHBP

_ .   イ⌒

六 ｀ )

Stcrlite

Fwd:Ratification l

05.12.2014 issued

Krish na kum a r Ve rma < krish na. ve rma@ste rl ite. com >

No.0310791733 dated

' rr,L)SSirClC

Mahesh Mahalingam <mahesh.mahalingam@sterlite.com>
To. Exim Cables <exim.cables@sterlite.com>, Krishnakumar Verma
< manges h. lokre@sterlite. com>

Fonararded message

Date Mon, Jun 22, 2015 at 1:39 PM
Subject Ratification of Norms of Adr,ance Authorisation No. 0310791733 dated 05.12.2014 issued under Para 4.7 of

HtlP Vol. l.

lO. :. r.ri I .it,.r.

129

TIME BOUND
REMINDER

GOVERNMEN丁 OF INDIA
MINISTRY OF COMMERCE&INDUSIRY
DEPARnllEN丁 OF COMMERCE

DIRECTORA■ 三GENERAL OF FOREIGN TRADE
DES‖ SEC¬ ON,ROOM NO.404,4¬ H FL00R,UDYOG BHAWAN

F No 01/81/50/00585/AM15

To

NEllV DELH卜11001l llVEBSITE:d91 90Vin

Datedi

Mis. Sterlite Technologies Limited.

E Mail: mahesh.mahalingam@sterlite.com

Subject: Ratrfrcation ofNorms ofAdvance Authorisation No.0310791733 dated 05.12.2014 issued

urrder Para 4 7 oflIBP, \bl t.

Meeting No. 02/81 Dated: 05.05'2015.

Sir,

please refer to this offce letter of e\en no. dated 28.04.2015 requesting you to furnish certain information/

documents required for ratification of norms of abo\e mentioned Adwnce Authorization. Howe\er, it is informed that

the said information/documents har,e not been receired in this office so far. The Committee also decided to check

fom firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed Export, firm should

pro1ide a copy of project Authority Certifcate (PAC). ln case supply is against lnwlidation letter of an EPCG

authorization, please provide following information:- (i) EPCG licence number and date (ii) CIF wlue of the licence (iii)

whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty sared amount (v) Products

to be manufactured (r,i) How EPCG licence holder intends to discharge the EO against the EPCG licence.

2. you are, therefore, once again requested to furnish the requisite details within three (3) weeks fom the date

of issue of this letter. The information /reply must be sent to the authorities as mentioned in the letter referred to in

aborc paragraph.

79 Yours faithfully

of Norms of Advance Authorisation
under Para 4.7 of HBP, Vol. l.

Mon,」 un 22,2015 at l:53 PM
くknshna.verrna(DSte‖ ite com>,Mangesh Lokre

htpsプ /mi1 9oo91e co耐 田 il/JO/?画=2&i卜 231b4f3377&u― pt8tq=■ orn%3Anthesh mhJingam%40sterine comaqs=true8tsearch―
query8tth=14ela5d21
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(3/06/2015  Sterlite Technolo9ies Mall― FⅥd:RatincatiOnofNorrrsofAdttnceAuthorisationNo 0310791733datedo5122014issuedunderPara47ofHBP.

も
、ヽイ (Pradyumna Sahu)

Foreign Trade Dev31opment Omcer
Tel:011-23061562/Ext.267

E―mJli nc2 d91@:1lC i:

γヽith N/Varm Regards,

S.Mahesll Mahalingam
General Manager(Foreign Trade&lndirect Tax)

Stjpply Chain Management

Steriite Technoiogies Limited 1 202‐ 205 Enterprise Centre

∨llle Pane(E), Mumbal_400099,lndia
phone:+91 22 61140512 1 Fax:+9122.67347765 1 Mobile:+91.9892269402

,,, riiPtechnoloclies.corrt

CQ.,1119「

'1118

80
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Kind Attn.Mr.JAIК ANT S:NGH

Sub:Ratification of Norms of Advance Authorization No 0310791733 dated 05.12.2014

F‖ e No :F No 01/81/50/00585/AM 15

Ref.:Meeting No 02/81 Dated1 05 05 2015

L)eal‐ Sir

This is to inform vou that above advance authorization has been surrendered to office of the Additional Director

Gelleral of Foreign Trade,Mumbai due to the sald Export order has been cance‖ ed.

iL. r'Lrrther we would like to inform you that no need to process for fixation of the norms against this authorization.

Thank you,

Y c u rs fa ithf ully

Sterlite Technologies Limited
204-205, 2"0 Floo1 Enterprise Centre,
Near llel Orchid, Nehru Road, Vile Parle (East)
Mumbai - 400099
Maharashtra, INDIA
CIN No.: L31 300DN2000PLC000340

Phone: +91 -22-611 40555
Fax'. +91-22-61140599
www.sterlitetechnologies.com

Date: 24-06-2015

To,

Additional Director General of Foreign Trade

DES ll Section, Room No.404,

r 4th Floor, Udyog Bhavan

New Delhi- 110011

Dy. Manager - SCM

Jpy. FTDO - Pradyumna Sahu

ご

Registered office: Survey No. 68/1, Madhuban Dam Road, Rakholi 396 230

Union Territory of Dadra & Nagar Haveli, INDIA stplttow
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Government of lndia
Ministry of Steel
TechnicalWing

Ratification of norms in terms of Para 4.7 ol HBP (Vol) Advance License No.
Advance Authorizations No (i) 0310792006 dated 15.12.2014 (ii) 0310792000
dated 15.12.2014 (tail 0310792004 dated 15.12.2014 (iv) 0310792002 dated
15.12.2014 - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their lD note No 01/81/5014251AM-121DES-2149, 48, 47 and 50
dated 20.01.2015 regarding furnishing the comments of Ministry of Steel on

ratification of the quantity of item of import and export of the above mentioned
Advance Authorizations. ln this connection, the following quantity of import may be

allowed against export:

―
，

０

Ｓ

Ｎ

AA No and date Item of
export

Quantity Item of
import

Quantity

0310792000 dated
15.12.2014

Cold Rolled
Stainless

steel strlps in

co‖ s      of
丁hickness

0 10   MM
having width
50ヽ4M to 240
MM Grade
316L

740572
Kg

Cold Rolled
Stainless

steel  co‖ s¨

Thickness
0 7 AlliⅥ  to
2.22   A/1M
having wldth

915 MAll to
1250   MAll
Grade 316L

76278.916
Kg

2 0310792002 dated
15122014

Cold Rolled
Stainless

steel  St百 ps

in  co‖ s  of
丁hickness

01   MM
having width
240    NllⅥ
Grade 410s

63366 Kg Cold Rolled
Stainless

steel co‖ s of

Thickness.3
MnЛ  tO o.7
MAll  having

width

500MM
Grade 410S

65266.98
Kg

3 0310792004 dated
15.12.2014

Cold Rolled
Stainless

steel  St面 ps

in     co‖ s¨

Thickness
01 MM to
O.20    A/1M
having width
38  A/1M  tO
240    MM
Grade 304L

289874.65
Kg

Cold Rolled
Stainless

steel  co‖ s―

Thickness
070 lヽNl tO
1 20  MM
having width

1250   AヽM
Grade 304L

298570.89
Kg

二
、ζ`̀ゝ
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The quantity has been calculated allowing thereby 3% net of wastage towards cold

rolling of imported coils followed by slitting to get the desired thickness and width.

The import of seconds & defectives, ex stock, stock lot may not be allowed against

the aforesaid AAs.

shp-
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Sh面 P.Sahu,FTDO,DGFT, Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(A120 TVV… Vol―‖dated 22.05.2015

振` Q弩

4 0310792006 dated
15122014

Cold Rolled
Stainless

steel  St百 ps

in     colls¨

丁hickness
O.l MM to
020    4ヽM
having width

60  4ヽM  to
240   MM
Grade 410S

55226.9
Kg

Cold Rolled
Stainless

steel  co‖ s―

丁hickness
O.30 A/1M to
07   MM
havlng width

500    MA/1
Grade 410S

56883.707

Cold Rolled
Stainless

steel  St百 ps

in     co‖ s―

Thickness
0 10 AllM to
020    4ヽM
having width

56 5 Nllu tO
240    NlM
Grade 316 L

76379.1

Kg
Cold Rolled
Stainless
steel coils-
Thickness
more than
0.2 MM
having width
more than
240 MM
Grade 3161

78670.47
Kg
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Mhお tw O視
認 常:「首:棚尋tCrp五 scs
TSWfB)Section

Sullect :  ApplicatiOh Of M/s Digi Drives Pvt.Ltd.fOr ratiflcat10n of norrn Of AA

No.051039241l dated 15.12.2014.

Reference above application it is observed that the firm has proposed toimp'-'11 components required for the manufacture of "Control panel for ACDrives". Norm committee may, therefore, consider the proposal 
"a., cN_/ r"leng, eering products - 

I 
'-'

I
This issue with the approval of IA (KKT). 

f ,,U(

遜: リ
町 DO,DES― II,DGr
DHI uc)No 3(78)/2015/TSw(B)/ 1〕

)7

ん N°
|

Sr.Development Offlcer

dated 27.03.2015.

34‐
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Mhist7 0視
訛 常滞首:棚酵tCrpnscs

SutteCt: ApplicatiOn Of M/s Digi Drivcs Iや
t.Ltd.fOr ratiicatiOn Of norrn of AA

No.o510392413 datcd 15.122014.

Reference above applicatiOn it is Observed that the firln has proposed to

llnpOrt cOmponents required fOr the manufacturc Of“
COntr01 Panel fOr AC

D五ves".Norm∞ mmittee may,therebre,cOnsider the proposd under GN′
fOr

engineering prOducts.

This issue with the approval of IA (K,,T).

rDO,DES― II,DG「F
DⅢ uo No 31791/2015/TSWo/`/

ん

“

|

れ、をヽ電

(∠ : づ

ノ

Sr.Development offlcer

dated 27.03.2015.
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Ministry of Heavy Industries & public Enterprises

Department of Heavy Industry
TSW(B) Section

ノケ3

"‐

SutteCt: ApplicatiOn Of M/s Digi Drives Pvt.Ltd.fOr ratiicatiOn of norrn OI｀
AA

No.0510392412 dated 15.12.2014.

Reference abrve application it is observed that the firm has proposed tc
import components required for the manufacture of "Control panel for AC
Drives". Norm cOmrnittee may,thereforc,cOnsider thc prOposal under GN-4,F)=―

engineering producl:s.

This issue w-rrh the approval of IA (KKT).

〆〆√

「

FDO,DES― II,DG日
DI‐II UO No 3(75)/2015/TSW(B)/ 

′lLι′

ゎ 川鰈 ィ

β為詰4ィJ
Sr.Development Offlcer

datcd 27.03.2015。

ユハ轟`)《
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艶rp五 SCS

subject : Application of M/s Digi Drives pvt. Ltd. fc--ratification of norm of AANo. 0510592410 dated 15.12.2014.

iVLI
:--
0s4s- t {

;'jr. Development Officer

Reference above application it is observed that ilre firm has proposed to
#*:::, "^::f::11,::o"ired foi the manufacture or .,controt panel ror AC――…―・―νしЧ・し υ■ しυl■ L101 ranel lor AじDrives''. Norm cOmmittee n■

ay, therefore, cOnsider the prOposal under GN-4/fOr
engineering products.

This issue with the approval of IA (KKT).

15/TSw椰 )/′プ dated 27.(3.2015.
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Ministry of Heavy Industries & public Enterprises

Dep' rrtment of Heavy Industry
TSW(B) Section

Subject : Application of M/s Vikarsh Stampings India Pvt. Ltd. for ratification
of norm of AA No. 3110065146 dated lg.\2"2o14.

Reference above appli, .rtion it is observ-ed that the firm has proposed to
import CRNGO Electrical St,.el Coils wrth 2oh wastage for the manufacture of
CRNGO core for Toroidal Triinsformer. The proposal is recommended wrtLt 2%
wastage as applied by the firm. 

.,,,'l
;.1

This issue with the .:pproval of IA (KKT) q - 
" 
.''

' t\-. 2'11
(Gajraj Singh)

Sr. Development Officer

FTDO. DES-II, DGFT.
DHr UO No. 3(3 L)l 2O15-TSV,/{B)Q,{a"ted 05.02.207s
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSWIB) Section

Subject : Application of M/s Vikarsh Stampings India Pvt. Ltd. for ratification
of norm of AA No. 3110065147 dated 18.'2 -2014.

Reference above application it is observed that t;re firm has proposed to

import CRNGO Electrical Steel Coils with 2o/o wastag; for the manufacture of

CRNGO core for Toroidal Transformer. The proposal , " recommended witln 
fo/o

wastage as applied by the f,rrm. /
I

This issue with the approval of IA (KKT) 4 {/l
/ 1-L'' -'

(Gajraj Singh)
Sr. Development Officer

繊 ″

日 DO,DES― II,DG「F.

DHIUO No.3(32)/2015-TSW(B)//、 dated 05.02.201(
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Department of Industrial Policy & Promotion
(TS\Y)

NC Nleeting dated 2410212015- Case No. 39/17181 (M/s. \Yelspun corp
(Advance Authorization No. 34100108f 0 dated 18.12.2014)

Taking clue from SION C-2004, Advance Authorization may be ratified as

Limited )

under:

(i) Word "ILelevant" may be pfefixed with the description of import item at

Sl. No. t and its quantit-v may be allowed as applied for i.e. 26250 NIT

as 1.05 lilTlMT. content in the export products.

Nonns colllmittee may tよ e a view

´  

―

`二

´́ ´́    、_`ノ ぅ
´
1/1 _

(S.K.Jain)
Development Officer

Norms CoIIlmittee II

DIPP No.12/24/2015-TSW/186 datcd 10/03/2015

90

物 ′ヾ
°|



´

‐́

Departlnent of lndustrial Policy ttt Promotion

(TSVり

NC meeting dated 24/02/2015‐ Case No.42/17/81(■/1/S.｀′elsplln Corp Limited)

(Advance Authorization No.3410040808 dated 18.12.2014)

Advance Autho五 zation lnay be ratifled as underi

l.Quantities ofexport products at Sl.No.l may also be specifled as under

in addition to its、 ″eight.

1.OD 24"(609.60 mm)x14.3011m恥 ″Thk― qty 40795 mtrs.,
2.OD 24"(609.60 mm)x15.91 mm｀ ⅣThk qty 325 mtrs.
2.Quantities ofexport products at Sl.No.2 may also be specifled as under

in addition to its、 veight.

1.OD 32"(812.80 mm)x17.64 mm WThk一 qty 135000 mtrs.,
2.OD 32"(812.80 mm)x22.24 mm WThk qty1500(〕 mtrs.,
3.OD 32"(812.80 mm)x25.45 mm WThk― qty 6246 intrs.,

3. Word``Relevant''Inay be preflxed with the description of import itern at

Sl.No.1.

4. Thickness ofilnport itenl at Sl.No.l lnay be specifled as(`14.30111m,

15。 91111m,17.64111m.22.2411m `ぅ 25.45 rrlln".

5. Taking clue from SION at Sl.No.C-1291/C-1292,quantities ofimport

items may be a1lo、 vcd as under:

(i) Quantiサ Ofimpo■ item at Sl.No.l may be allowed as applied fori.e.
67908.5 MTasl.05 MT/MT contentin the export products.

(ii)Quantity ofhport item at Sl.No.2宙 z.Welding Wtteヽ nay be a1lowed as

applied for i.e.268159.2 Kgs.

(iii) Quantity of import item at Sl,No.3 viz.Epoxv Powder may be
allowed as 245647.8 Kgs inclusive of 5%wastage。

(市)Quantity of import item at Sl.No.4 viz.Adhes市e nlay be a1lowed as

108056 Kgs inclusive of 5%wastage.

(V)Quantity ofimport item at Sl.No.5 viz.Polyethylene inay be a1lowed as
1616491 Kgs.inclusive of 5%Wastage.

(Vi)Quantity of import item at Sl.No.6 viz.htemal Epox)Lining may be
allowed as 96391 Kgs,inclusive of 5 0/O wastage.

(Vii)Quantities of impo■ items at Sl.No.7 may be allowed within 6%of fob

一 ノg∠  ″

dated 10/03/2015

弁 ζ

value of exports.

Norms committee may take a view
./. --r 7_=-

," - 7.'l'l'r--
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/24/2015¨TSヽ″/187
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Departrnent of IIldustrial Policyど &Promotion

〕     (TSV/)
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NC meeting dated 2410212015- Case {o. 43117/81 OUs. Welspun Corp Limited
(Advance Authorization No. 3:110040812 dated 18.12.2014)

Advance Authorization may be ratifie J as under:

Quantity of export product may also be specified as 150,000 Meters in
addition to its r.veight.

Word "Relevant" may be prefixed with the description of import item at SI'

No.1.

Taking clue from SION at Sl. l.io. C-1291, quantities of import items may be

(i) Quantity of import item at Sl. No. 1 may be allow'ed as applied for i.e.

64567 .3 MT as 1.05 MT/l\4'f Content in the export product.
(ii) Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as

applied for i.e. 254965.i Kgs:
(iii) Quantity of import item at Sl. No. 3 vrz. Epoxy Powder may be allowed

as applied for i.e. 129250.4 Kgs inclusive of 5 o/o wastage.

(iv) Quantity of import item 'rt Sl. No. 4 vrz. Adhesive may be allowed as

1 13559 Kgs inclusive of 5 o% wastage.
(v) Quantity of import item ai Sl. No. 5 viz. Polyethylene may be allowed as

1542506 Kgs. inclusive of 5 o/o wastage.
(vi) Quantities of import items at Sl. No. 6 may be allowed within 6 Yo of fob

value of exports.

Norms committee may take a vier.v

つ

一

う
Ｄ

Z'nTs"ro 
(s.K. Jain)

Development Officer

Norlns CoIIIIIlittee II

DIPP No.12/24/2015-TS｀ V/188 dated 10/0じ /2015

92
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Departlnent of lndustrial Policy`&Promotion

(TSl")

NC meetinl‐ l dated 24/02/2015-Case No,75/17/81(Ⅳ 1/S・ Ⅵ√elspun Corp Limited)

(Advance tuthorLation No.3410040809 dated 18.12.2014)

Advance Authorization may be ratifled as underi

l.Quantities ofexport products at Sl.No.l may also be specifled as under
ill addition to its、 vcight.

1.OD 24"(609.60 rlm)X14.30 mm WTは 一qty 40795 mtrs.,

つ OD 24"(609.60 Ⅱun)X15.91 mm WTlま一qty 325 mtrs.

2. 、,uantities of export products at Sl.No.2 may also be speci■
ed as under

:ll addition to its、 veight.

I OD 32"(812.80 11ml)x17.64 mm WThk― qty 135000 mtrs.,

it.OD 32"(812.80 mm)x22.24 mm WThk qty 15000 mtrs.,
i OD 32"(812.8011m)X25.45 mm WThk qty 6246 mtrs.,

3.  Vヽord“Relevant''rnay bc preflxed、 vith the description of import itenl a

Sl.No.1.

4.Thickness ofimportitem at Sl.No.l may be specifled as``14.3011m,

15.911111n,17.64 rrm.22.24 Hlm よぅ25.45 rrm''.

5.Tabng clue from SION at Sl.No.C-1291/C‐ 1292,quantities ofilnport

■ems rnay be a1loヽved as under:

(i) Quantiサ Ofimpo■ item at Sl.No.l may be a1lowed as applied for i.e,
67908.5 ⅣlT as l.05 NIT/MT content h the cxport products.

(ii)Quantity ofmpo■ item at Sl.No.2 viz.Welding Wire may be allowed aト

applied for i.e.268159,2 Kgs.

(iii) Quantity Of import item at Sl.No.3 viz.Epoxy Powder may b(
a1lo、ved as 245647.8 Kgs inclusive of 5 96 wastage.

(iV)`⊇ uantiサ Of import item at Sl.No.4 viz.Adhes市
e may be a1lowed ali

ЮЮ56 Kび hd“市c」 5%vTlz.Pdド
血メene mり ∝ 狙OW山(V)1⊇uantity of import item at Sl.1

.616491 Kgs.inclusive of 5 0/ON::を貫:L. htemal Epoxy Lirung may bと
(Vi)(2uantity of import item at Sl.
a1lowed as 96391 Kgs.inclusive of 5 0/0ヽvastage.

(Vii)Quantities of import items at Sl.No,7 may be a1loWed within 6%of fot

ノ偽
/ 表

:′

';:´

′

|:.

valuc of exports.

NollllS COInlnittee may take a view

:I言撃テまIittジ号:'ifギ::i「sw/190   dated 10/032015

■二.前 rヽ
DevelopIIlent Offlcer

ししげ
い い○| 93
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 18t06t2015 - Case No. 47117181 (M/s Mandeep Cable Pvt. Limited)
(Advance Authorization No. 05f 0392666 dated 01.01.2015)

Advance Authorisation may be ratified as under on repeat basis as per their

Advance Authorization No. 0510391808 dated 29.10.2014 ratified in NC meeting No.

03/81 dated 19.05.201 5:

(i) "30 V, HDPE Insulated, MPPO Jacketted" may suffixed with description of
export item.

(ii) Net Weight of export items may be specified as 19869 Kgs.

(iii) Quantity of import item at Sl. No. 1 may be allowed as 3026 Kgs. as

1.01 kgs./Kg. content in the export item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as applied for i.e 960 Kgs.

on net to net basis.
(v) Quantity of import item at Sl. No. 3 may be allowed as 3100 Kgs. as

1.05 kgs./Kg. content in the export item.
(vi) Quantity of import item at S1. No. 4 may be allowed as s 1.02 Kgs./kg. content

in the export item as claimed by the firm.

Norms committee may take a view
～

―  ‐

一
   
一
3‐
10'「~

(S.K.Jain)
Development Officer

Norms Committee II
E)IPP No.12/75/2015‐ TSW/123 dated   30/06/2015
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Departlnent of lndustrial Policyど L Promotion
(rsw)

NC Meeting dated 18106t2015 - Case No. 8l/17l81 (M/s Tirupati Plastomatics Pvt. Limited)
(Advance Authorization No. 1310047786 dated 13.02.2015)

Advance Authorisation may be ratified as under:

l. Net weights of 200.45 MT, 117.6 MT, 130.233 MT,44.72 }lT,35.625 MT &
16.484 MT may be specified with the quantities of export products at Sl. No I to 6
respectively.

2. Quantity of import item at S1. No 1 viz. Aluminium Ingots(E.C. Grade) may be allowed

as206.144 MT as 1.01 Kgs./Kg. content in the export products at Sl. No. I to 6.

3. Quantities of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

1.05 Kgs./Kg content in the export products at Sl. No. I &2'
4. Quantities of import items at Sl. No.3 viz. PVC Compound may be allowed as

1.05 Kgs./l(g content in the export products at Sl. No. I to 6.

5. Quantities of import item at Sl. No 4 viz. GI Wire may be allowed as 122.304 MT as

1.02 Kgs./Kg. content in the export products at Sl. No. 3,4 & 5.

6. Quantity of import item at Sl. No 5 viz. GI Strip may be allowed as 6.63 MT as

1.02 Kgs./Kg. content in the export product at Sl. No. 6.

Norms committee may take a view

Norms CoIIImittee II

DIPP No.12/75/2015‐ TSW/127 datcd 30/06/2015

/´ L′

「

(S.Ko Jain)
Development Offlcer

9ダ
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Departlnent of lndustrial Policyど L Promotion
(rsw)

NC Meeting dated 1810612015 - Case No.82ll7l81 (M/s Tirupati Plastomatics Pvt. Limited)
(Advance Authorization No. 1310047787 dated f3.02.2015)

Advance Authorisation may be ratified as under:

l. Net weights of 292.235 MT,245.09 MT, 194.963 MT, 66.65 MT, 53.125 MT &
24.726 MT may be specified with the quantities of export products at Sl. No 1 to 6

respectively.
2. Quantity of import item at Sl. No 1 viz. Aluminium Ingots(E.C. Grade) may be allowed

as294.212 MT as 1.01 Kgs./Kg. content in the export products at Sl. No. 1 to 6.

3. Quantities of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

1.05 Kgs./Kg content in the export products at Sl. No. I &2-
4. Quantities of import items at Sl. No.3 viz. PVC Compound may be allowed as

1.05 Kgs./Kg content in the export products at Sl. No. 1 to 6.

5. Quantities of import item at Sl. No 4 viz. GI Wire may be allowed as 182.807 MT as

1.02 Kgs./Kg. content in the export products at Sl. No. 3,4 & 5.

6. Quantity of import item at Sl. No 5 viz. GI Strip may be allowed as 9.945 MT as

1.02 Kgs./Kg. content in the export product at Sl. No. 6.

Norms committee may take a view

/づ
~

6.KoJttZh「
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/75/2015-TSW/128 dated 30/06/2015
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Departlment of lndustrial POlicyイ L PromotiOn

(TSW)

ヽ11器 輩 詰 乳 器 長:.■10親:6ざL濯 ■ l」粘 助
TI S"dS ht hmited)

Advance Authorization rnay bC ratifled as undcr:

Taking clue frorn SION C‐ 1198, quantity of import itCrn may be a1loWed as

18540 Kgs.as l.03 Kgs./Kg.content in the export product.

Noll.lS COmrni■ ee may take a view

く鳶 レ
Development Officer

Norms Committee II
ilNo. 12l7sz01trsw/132 dated 30 10612015
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 18t06t2015 - Case No. 2615/81 (M/s Steel Gems ) (Advance

Authorization No. 03107 94573 dated 16.03.2015)

Advance Authorization may be ratified as under:

1. Wordo' secondary" may be deleted from the description of import item and

words "of relevant grade & thickness" may be suffixed with its description

and its quantity *uy u" allowed as applied for i.e. 64 MT taking clue from

sIoN c-1861.

Norms committee maY take a view

Norms Committee II
DIPP Nt 1217512015-TSW/133 dated 30 10612015

-
- r_l 6 ttr__

(S.K.Jain)
Development Officer
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC hdeeting dated 18/06/2015-Case No。 28ノ5/81(M/s Steel Gems)(Advance
Authorization No.0310794572 dated 16.03.2015)

Advance Authorization inay be ratifled as under:

1. Word" secondary"may be deleted fronl the description of import itcm and

words``of relevant grade∂ しthickness" may be sufflxed with its description

and its quantity may be anowed as applied for i.e. 64 MT taking cluc from

SION C-1861.

Noms collnmittee may takc a vic、 v

そ話許 h「
Development Ofrlcer

Norms Committee II
DIPP No.12/75/2015-TSW/134 dated   30/06/2015

99



⌒

Departlnent of lndustrial Policyど 髭Promotion

(TSW)

NC Meeting dated 18/062015‐ Case No.39/5/81(Ⅳ Vs R.Ro Kabel Limited)(Advance

Authorization No。 0310794640 dated 17.03.2015)

Fillll rnay be asked to submit the following information:

Size of conductors in cables alongwith quantities of cables in Kms', conductor size

wise.
Details of import items at Sl. No. 2,3 &,4 andtheir specific use in export item

Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet'

Net weight per KM of each Cable

Materialbaiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product'

iotal requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view

２

３

　

　

４

５

6.

TSW/136 dated 30/06/2015

そ誦評り
Development Officer

上00
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DepartIIlent of lndustrial Policy`L Promotion

(TSW)

NC R4eeting dated 18ノ 06/2015‐ Case No。 21/5/81(M/s Steel Gems)(Advance
Authorization No。 0310794698 dated 19。 03.2015)

Advance Authorization inay be ratifled as under:

1. Word''secondary''may be deleted fronl the description of import itern and

words``of relevant grade∂ こthickness'' may be sufflxed with its description

and its quantity may be allowed as applied for i.e. 64 Ⅳl「F taking clue from

SION C-1861.

NollllS COmlnittee may take a view

4許 h″

Development Offlcer

Norms Colllmittee II

E)IPP No。 12/75/2015-′「 SW/137 dated   30/06/2015

10上
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lgt06t20li - Case No. 4215/81 (M/s Dynamic Cables Pvt. Limited)

(Advance Authorization No. 1310047815 dated 19.03.2015)

Advance authorization may be ratified as under:

1. Net weight of export product may be specified as 23161 Kgs'

2. euantity of import itern at Sl. No 1 vii. Rlumimium Ingots may be allowed as applied for

i.e. 17986 Kgs. on net to net basis.

3. euantity of ilport item No. 2 viz. XLPE Compound may be allowed as applied for i.e.

5175 Kgs. on net to net basis .

Norms committee maY take a view

―
 ヽ ´

′・ 161,_

(S.K.Jain)
Development Officer

Norms Committee Ⅱ

E)IPP No.12/75/2015-TSヽV/138 dated   30/06/2015

102
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Departnlent of lndustrial Policy 8じ Promotion

(TSW)

NC R4eeting dated 18/0`/2015‐ Case No.30/5/81(Ms Steel Gems)(Advance
Authorization No。 0310794743 dated 20。 03.2015)

Advance Authorization inay be ratifled as under:

1. Word"secondary''may be deleted fronl the description of import iteln and

words``of relevant grade∂ ι thickness'' may be sufflxed with its description

and its quantity may be a1lowed as applied for i.c.64ヽ 4T taking cluc from

SION C-1861.

NollllS COmrnittee may take a view

く百計たヽ
Development Offlcer

Norms Committee Ⅱ
E)IPP No.12/75/2015-TSW/139 dated   30/06/2015
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Department of Industrial PolicY &
(rsw)

NC Meeting dated 18t06t2015 - Case No.35/5/81 (M/s Associated Cables Pvt. Limited.)

(Advance Authorization No. 0310794764 dated 20.03.2015)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported as

well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. iotal requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view 4-
F-

3-l €\t,-'
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. 1211512015-TSW/140 dated 30/06/2015

\o+



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l9t06l20l5 - Case No.36/5/81 (M/s Associated Cables Pvt. Limited')

(Advance Authorization No. 0310794761 dated 20.03.2015)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet'

2. Total Net *.iglrt, of each cable inJluding the net weights of all inputs (imported as

well indigenous, except packing materials)

3. Material balancing viz. net conient of each imported and indigenous input, export

product wise.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view
--- 3 -1 Qtt l--

(S.K.Jain)
Development Officer

Norms Committee [I
DIPPNT 12/&015-TSW/141 dated 30 10612015

lof



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1810612015 - Case No. 3715/81 (M/s Apar Industries Limited) (Advance
Authorization No. 03 I 0794906 dated 26.03.2015)

Firm may be asked to submit the following information:

l. Voltage rating of cables.
2. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

3. Total Net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

4. Material balancing viz. net content of each imported and indigenous input, export
product wise.

5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

/～ デ〒11可´
(S.Ko Jain)

Development Ofrlcer

Norms Committee Ⅱ
E)IPP No.12/75/2015-TSW/145 dated   30/06/2015
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated lgt06lz0l5 - Case No. 43/5/81 (M/s Dynamic Cables Pvt. Limited)

(Advance Authorization No. 1310047828 dated 26'03'2015)

Firm may be asked to submit the following information:

l. Voltage rating of cable.

Z. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Total Net *"igttr of each cable including the net weights of all inputs (imported as

well indigenous, except packing materials)

4. Material[alancing viz. net conlent of each imported and indigenous input per KM of

exPort Product.
5. Wastage claimed on each import items, if any'

Norms committee maY take a view
/+-^

(S.K.Jain)
DeveloPment Officer

Norms Committee Ⅱ

DIPP No.12/75/2015-TSW/146 dated   30/06/2015
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(TSW)

NC Meeting dated 18ノ06/2015-Case No.38/5/81(M/s Sterlite Technologies Lilllited)

(Advance Authorization No。 0310795002 dated 30。
03.2015)

Advance Authorisation may be ratifled as under on repeat basis as per their

Advancc Authorization No.0310783667 datcd 30.05.2014:

DepartIIlent of lndustrial Policy“ &PromotiOn

1. Net weight of export product may be specified as 1 1712 Kgs.

2. Word..I-ngots" *uy b. suffixed with the description of import item at Sl. No. I and

its quantity may be allowed as 1.02 Kgs./Kg' content in the export item as claimed

by the firm, taking clue form SION C-1394'

3. Quantity of imporiitem at Sl. No. 2 may be allowed as 1'10 Kgs'/Kg' content in the

export iiem as ctaimed by the firm, taking clue form SION c-I394.

4. Quantity of import item at Sl. No. 3 may be allowed as 1.075 Kgs'/Kg' content in

the export itern-as claimed by the firm, taking clue form SION C-1394.

Norms committee maY take a view

, 1--'z +--

(S.K.Jain)
Development Officer

TSW/149 dated 30/06/2015

い

ヽ

、
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 18/062015 - Case No. 3215/81 (M/s R. R. Kabel Limited) (Advance

Authorization No. 0310795281 dated f3.04.20f 5)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
Z. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Materiaibaiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

5. lotal requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view

-fforr-(S.K.Jain)
Development Officer

Norms Committee II
otppNo. 1217512015-TSW155 dated 30 10612015

tDg
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION

30(s8yls-ME

Subject: AA no. 0310795278 dated i3.04.15 in respect M/s Phoenix lndustries
pvt Ltd Mumbai

The norms may b-b fixed as follows:-

. Item of import at Sno 1 may be allowed, as applied, inclusive of lYo

wastage.
o Item of import at S.No. 2 may be allowed, as applied, inclusive of NIL

wastage.

This issues with the approval of Director (ME) for taking view by NC.

AD(ME)

Shri P.Sahoo,FTDO,DGFT Udvog Bhawan New Delhi
O/o The DC(MSME)UO note n0 30(58)/15-ME dated 30.06.15

‖0
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Ministry of Hcavy lndustries&Public Enterprises

Dcpartinent of Hcavy lndustry

TSWfB)Section

SutteCt:Application of M/s TD Powcr Systcms Ltd for ratiicauon of norm of AA

No 0710108076 dated 17 04 2015

Reference above application the lirm may be requested to furnish
following information:

Complete description of export product and its MVA rating.
Information as per S1. No. 3, 4 & 8 of SDL.
Import item listed at Sl. No. 7 & 128 appears to be same.
for duplication.

4. End use of import item listed at Sl. No. 126 in the
process.

Sr. Development Officer

「

DO,DES II,DGr
datcd 22 06 2015

１

２

３

ι・/)

DHIUO No.3(143)/2015/TSW(B)/(運
)
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Departlnent of lndustrial POlicy“ &PromotiOn

(TSW)

NC ⅣI枇
1::l:1[鵬 漁 長:lill:bl:∫ 1lla(M/S・

JLC Electromet Private Lil■ited)

ted 17.04.2015)

Advancc Authorisation llnay bc ratifled as under:

1.Taking clue froln SION C-1580,quantities of irnport iteFnS at SI No.1,2 &3

may be a1lowcd as applied for  i.e. 15038 Kgs., 4017 Kgs.  & 325  Kgs

respectiVCly as l.03 Kgs./Kgo content in the export item.

Norlns comllnittee may take a view

/2~亨 載、、一
(S.Ko Jain)

Development Ofrlcer

:寺i:|ミI:号場ラナ:力晏itlTsw/159 dated   30/06/2015

|12



lLz
/B 6 )J'

Department of Industrial policy & promotion
(rsw)

NC Meeting dated 18106t2015- case No. l0/5/8I (l\{/s Jindal sAw Limited ) (Advance
Authorization No. 0510394072 a"t"A Of.OS.20t5)

Firm may be asked to submit the following information:

l. Information in respect of sr. No. 4, 5 & rr of Standard Deficiency Format,Export product wise.
2' Thickness of external coating and internal lining in export items at sl. No.1,2 &3
3' Detailed calculations/basis fo1 the quantities of coating and liningmaterl:l:i 

:-rlry.t.d by. coating/tining iti.t .rr., *J".oJ,g/liningareas ln export items and wastages claimed at each stage of manufurrur..

Norms committee may take a view

:;慧讐|ミI;t,り号:;;ざ:::Tsw/162 dated   30/06/2015

―
´
壼 il,タ

DevdOp戚島潔P
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Departllllent of lndustrial PoliCyど L PromotiOn

(TSW)

NC Meeting dated 18/06/2015‐ (Case No.11li181(M/::|11:3:滞
dilllir (1:1拙

nCe

Authorizl

Firrn inay be asked to sublnit the following infoHnation:

1.  Inforlnation in respcct of Sl.No.4,52%11 0f Standard]Deflciency Follllat.

2.  Thickncss of extemal coating and internal lining in exportitem.

・脚翻酔鱒塾轟劇警響iゴ矮
Noms comrnittec may takc a vicw

/?--L=
(s. K. Jainf 

-t 61"

Development Officer

TsW/163 dated   30/06/2015

l14-
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Departlnent of lndustrial Policy``Promotion

(TSW)

NC Meeting dated 18ノ 06/2015-Case No.12ノ 5/81(M/s・ ITP Electronics Pr市 ate Limnited)

(Advance Authorization No.0510394077 dated 01。 05.2015)

Advance Authorization rnay be ratifled as under on repeat basis:

1. Net weight ofexport productrnay be specifled as 8025 Kgs。

2.Quantity of import item at Sl.No.l may be a1lowed as applied for i.e.
7196.25 Kgs.inclusive of 10/O wastage.

3.Quantity Of import item at Sl.No.2 may be allowed as applied for i.e.
152.25 Kgs. inclusive of l.50/O wastage.

NollllS COmllnittee may take a view.

多 ~歩面

「

(S.KoJain)
Development Ofrlcer

Norms Committee Ⅱ

DIPP No.12/75/2015-TSW/164 dated   30/06/2015

11ダ
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 18/06/2015 - Case No. 1/5/81 (M/s Shiva Utensils Industries Pvt. Ltd)
(Advance Authorization No. 0510394101 dated 05.05.2015)

Advance Authorisation may be ratified as under:

1. euantity of import item may be allowed as applied for i.e. 250 MT as 1.10 Kgs./Kg.

content in the exPort Product

Norms committee maY take a view

一 ―

議。Jd語
しだ

Development Officer

Norms Committee Ⅱ

DIPP No.12/75/2015-TSW/165 dated  30/06/2015

|16
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Departlllent of lndustriaI Policy dL PromotiOn

(TSW)

NC Meeting dated 18/06/2015‐ Case No.2/5/81(M/s Vinayak lnternational Housewares

Pvt.Ltd。) (Advance Authorization No.0510394108 dated 06.05.2015)

Advance Authorisation rnay be ratifled as under:

1. Words``Of relevant thickness''may be sufflxed with the descriptions of import items at

Sl.No. 1 & 2  and their quantitics may be allowed as applied for i.e. 70.4 MT&
40.70 NIIT rcSpcctively as l.10 Kgs./kg.contentin the exportitems at Sl.No.1ぞ

%2.

Norms commitee may take a宙 ew

(孟評 l「
Development OfflCer

TSW/166 dated   30/06/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1g/06/2015 - Case No. 15/5/81 (M/s Mercury Industries Ltd.) (Advance

Authorization No. 0610038145 dated 08'05'20f5)

Advance Authorisation may be ratified as under:

2. Words ..of relevant thickness" may be suffixed with the descriptions of import and its

quantities may be allowed as 1.15 Kgs./kg. content in the export item' taking clue from

SION C-782.

Noms comllnittee may take a view

′
ン
薇 1「

(S.Ko Jain)

Development OfflCer

TsW/167 dated   30/06/2015

l18
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Departlment of lndustrial POlicy“ 髭Promotion

(TSW)

NC Rtteeting dated 18/06ノ 2015-Case No.14/5/81(M『 s Arfln lndia Limited)(Advance

Authorization No。 0810135238 dated ll.05。 2015)

Advance Authorisation inay be ratifled as under on repeat basis:

(i)Quantity ofimportitem may be a1lowed as 318 MT as l.06 Kgs./Kgo content in
the cxport product.

NollllS COmlnittee may take a view

イ五i評レ
Development Ofrlcer

Norms Committee Ⅱ

E)IPP No.12/75/2015-TSW/168 dated   30/06/2015

‖9
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Ministry of Hca、γ lndustries&Public Enterprises
Dcpartmcnt of Hcavy lndustry

TSW〔B)Scction

Sub」 ect:ApplicatiOn Of M/s Toshiba JSW POwcr Systems P17t Ltd for ratiflcation of

nOrm ofAA No.0410160496 dated 12 05 2015

Reference above applicatiOn the irm may be rcqucsted to furnish
following infOrmatiOn:

Quantity of Tape, Mica Sheet/Tape, Cables, Conn. p1ate, Connection Bar,
Copper Conductor, Semicon Tape, Fibre, Finger Bar material, Glass
Roving/Tape, Retaining Ring material, Rotor Coil material, RTD Lead
wire, Stator coil material, support block material, insulation material &
Epoxy resin are given in numbers. The firm may specify quantity of these
inputs in terms of dimension/weight in kg. along with specific name of
material.
Core Punching Material listed at Sl. No. 336 may be specified and
justification for its requirement/wastage may be given as per Sl. No. 11 of
SDL.
Brief description and end use of import item listed at Sl. No. 322 to 334
may also be given.

Quantity of Water based Varnish may be indicated in -kg.
Total net weight of export product may also be indicated.
Quantity of raw materials and wastage claimed may be justilied as per Sl.
No.1l ofSDL.
Matenal balancing statement in tcrms Of sl.No 5 ofSDL.

Sr. Development Officer

2

3

4

5

6

7.

ダ

「

rDO.DES― II,DGFF

… に311411/2015/ЪⅥ助③ dated 24 06 2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(BI Section

Sub」 ect:Application of M/s TOShiba JSW Po、 vcr Systcms Pvt Ltd for ratiflcation

of nOrn■ Of AA No 0410160497 datcd 12.052015.

Reference above application the Iirm may be requested to furnish
following information :

1. Quantity of Tape, Mica Sheet/Tape, Cables, Conn. Plate, Connection
Bar, Copper Conductor, Semicon Tape, Fibre, Finger Bar material,
Glass Roving/Tape, Retaining Ring material, Rotor Coil material, RTD
Lead Wire, Stator Coil material, Support block material & insulation
material are given in numbers. The firm may specify quantity of these
inputs in terms of dimension/weight in kg. along with specific name of
material.

2. Quantity of Water based Varnish may be indicated in kg.
3. Total net weight of export product may also be indicated.
4. Quantity of raw materials and wastage claimed may be justified as

S1. No. 11ofSDL.
5. Material balancing statement in terms of Sl. No. 5 of SDL.

′
'嫁

(Gttrtt Singh)

6・ ノゝ

「

DO,DES II,DGFF
DHIUO No 3(140)/2015/TSW(B)/

Sr.Development Ofrlcer

dated 23.06.2015.

r
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To nc2 d91@nに in

[)age I o1- I

06/30/1512:18Pヽ 1

Kanwalinder Sodhiく kanwalinder sOdhi@niC in>

[)ear sir

With reference to the subject AA, value addition is less than 15%
authorities,

Regards

K S Sodhi

DGFT to take up the matter with the concerned

lz>
https:i/rnail.gov.in/iw'c_ static/lay'out/shcll.html'ilang-en-us&3.0.0.1'.0 14062917 7/7/2015



t(' Et -;--;-:A F. No. 46ottl2ll2o1o-Pc-[
/e 'b' r: . Govemment of India

Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

**,k*(rl.

Shastri Bhawan,New Dclhi-110001
Dated,theレ )タイAugust,2014

0FFICE MEⅣ 10RANDUM

SubieCt:  Advancc Autho五 zation Application ttom M/s.Leitncr Shriram Manufacturc

Ltd.fbr thc import of raw material against the export of FRP Rotors Blades.

(Advance Autho五zation No.0410H0189 dated 15。 12.2009).

*****

The undersigned is dirccted to refer to DGFT U.〇 .No.01/81/50/488/Aヽ 410/DES― I1/69

dated 25.07.2014 on the sutteCt mentioned above.The comments on the above proposal haS

already bcen forwarded vide O.M.No.460H/21/2010/PC― II dated 31.1.20H(Copy cnclosed).

2. This issues with the approval of competent authority.

(″(Dharan Vi
Section Officer

Tele:- 23382575

shri/(aradhan Das,

FTDO,O/o,DGFT,(DES― II)
Udyog Bhawan,
New Dclhi-110001
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Ministry of Chemicals & Fertilizers

Department of Chemicals & Petrochemicals
Shastri Bhavan,

New Delhi-1 10 00 1.

Dated, theq |anuary, 2011.
4trt)

OFFICE MEMORNAUDM L

Subject : Advance Authorization Application from M/s. Leitner Shriram
Manufacture Ltd. for the import of raw material against the export of
FRP Rotors Blades (Advance Authorization No. 04101 101 89 dated
15.12.2009).

The undersigned is directed to refer to DGFT's UO No.
01/80/50/00488/AM 10/DES-1U990 dated 17.03.2010 on the above mentioned subject.
The proposal of the flrm has been examined in this offlce and the flrm was advised io
furnish additional information vide this offlce letter dated 19.04.2010 (copy enclosed).
The firm subsequently furnished the reply vide their letter dated 16.08.2010.

2. The manufacturing process of FRP Rotor Blade is a complex multi stage
process involving various stages like processing of raw materials including cutting of
glass fabric into required sizes, moulding of main web, cutting and grinding of main
web, moulding of FRP Blade, cutting and grinding of FRP Blade, flnishing of blade,
painting, assembling etc. Various raw materials to be used in the manufacture of Glass
fabric/mat, PVC Foam, Balsa wood, unsaturated polyester resin, consumables, metallic
components/parts.

3. As per details submitted by the firm, the weight of one FRP Rotor Blade is 7500
kg, which consists of approx. 3800 kg of glass fabric, 2251 kg resin, 340 kg foam/balsa
wood(ntrvarious other components. The flrm was advised to minimize the number of
items by combining similar nature of items but instead of 66 nos. initially applied, the
flrm have now indicated number of items as 236. The reply to Para No. 3 & S has been
combined by the flrm. The wastages based on the data given in Annexure 3 on net
content basis works out to be 39.89% on glass fabric, 31.94% on resin system, 25% on
foam and balsa etc.

4. In the past D/o C&PC has visited the unit of M/s. LM Glassfiber India pvt. Ltd.,
who are manufacturing and exporting FRP Rotor Blade in the range of 7S0 kg to 6925
kg +l-2%. The total raw materials, which were numbering . around 1S0 nos. were
brought out to 77 items after combining various items of similar nature together.
Wastages considered was 15% on PVC Foam, 5% Glass Fiber roving/maft, 5% on
Resins and around 31% on Balsa wood, nil wastage on components. The overall
cumulative wastage on weight to weight basis was around 24Yo.

5. Keeping in view, the Norms Committee may declde the present proposal as per
the wastages earlier considered and indicated in Para 4.

6, This issues with the approval of Competent Authority.

Enc:Copy Ofletter dated 1 9 04 201 0

And reply dated 16 08 2010 from the frl¬

Shri Hardeep Slngh
」oint DGFT, Udyog Bhavan,
New Delhi~~~~      124

U nder Secretary to
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lS10612015 - Case No. A/R-19 (M/s Modine Thermal Systems Pvt.

Limited ) (Advance Authorization No. 0410150483 dated 03.10.2013)

As the manufacturing process involves many manufacturing operations including dimple

formation, tube formatiJn, ."u- welding, tube ieduction, belly sizing etc' and taking into

consideration wastages involved at diffe-ient stages of manufacture, norms may be modified

as under:

1. Quantity of import item may be allowed as 1.05 Kgs'/kg' content in the

exPort item.

Norms committee maY take a view

名 篇
qヽ

DeveloPment Officer

Norms Committee I
M-TSW19-A/R dated 30 lo6l2ols

12ダ



Blank Stalldard Deflciencv Letter Format

To

SubJcct RaJnca」。n of Norms of Ad、 ancc Authorisation No …… … datcd.……… issued undcr Para 4 7 o「
HBP.Vol.1.

Ⅳleeting No.¨ ..¨ ..¨¨̈ Dated:.¨ .̈.¨ "̈

Export ltems:

perunitoftheresultantproductasperSl.No.1ofAppendix.
ring in cui'rent HBP (Vol.l) se tely tbr each product.

Technical characteris::cs / part numbers, ifany.

@oftheresultantproductsho'"vingplacementandexactuseofcomponents
in the export prcduct (s)ニーーーー        ーごF面面高丁面下覇菖蔽高雨面画面 and the requircmcnt ofBift:rcated qualltities of components to be accounted fol・ in the resul

wagtt ofsに d、 、vhi訂画面覇而 o直ёd wdding ttLHJ,」 ving break‐ up oi
(ixxiii) Sieel Plates/Sheets uptc 30mm thickness

(lsxir,) Sieel Plares/Sheet.s more than i0 mm thickness and u_pto 70 mm thickness

itxxv) Steel Plar.:s/Sheets more than 70 mm thickness.

(lxxvi) Oti-re1s e.g. Flanges, Pipes, Tubes, Bars/Rods, Castings/Forgings etc'

再面正面藤要T面丁雇石面
=obtaincd iTthe past and raJΠ

Ъd Uy'al-C (with or withoui modification) for

the same export product covet'cd unCer this application. in vierv of Public Notice No' 48 dated

14.11.2002.

Use of e

1 Model nLrmber. technicxl Specitication and specitic qLlantit)-both in terms of number (ilan)') and/or

rveisht. oleach export product (Appendis-33 of current HBP rei'els).
, Detail technical note on manufacturing process includin-s the relevant t'lolv sheet.

'.Derail-.technical dra\\'ings rvith dimension of: each export product. Catalogue,-il any-, ma1" also be

IUfnlsneo.

4 Weight oleach Expori Product.

W.kl t ote^.l ot'tlre imported and indigenous input. separately tbr each product. tbr the purpose of
materiai balancin;1. Net lveight (Gross rveight minLls u'astage) tbr each imported and indigenous input

in the export product may be indicated. Net lveight along rvith details of other imported input to be

fry9_il tq Et{lq{ pf.LAq!ti!! soqgll lo b9 !rypo{sdlpuculedl-o,m-soLuces other: Ihan Lhe license. if
any. may also be indi::ated.

Impcrt Items:

Cornponents:

Sta,tt"g t',-cr-1 th.-ffiroduct, basic calculation as to ho'"v of ralv rnateriai

proporld fur imporihas been arrived at. includin-s the net weight of components to be manufactured

I ;;i';i ;.;. inrportei niaierials. lvastages claim-ed at each stage ol manufacturing rvith complete

iflcation and supported by documcntary evidencc/dra、 vings ctc

--^t2$ ;

10 I SiZC and slcci,I110n includiig gradc,composltlon,range,11に
kness etc of thc items proposed fOr

l irnD01■

|

11(a) Sheetlavout diagram ofthc inttenalindicaing the waitagc du‖ ng blanking

C'"ss.Stct.o";Iorrofrarvnraterialrequirementandtheweight
of the Cable in K-g. per Kn.l. Cooy of relevant National/lnternational Standardrbul'er's data sheet may

also be turnished.

|

You are advised io apoli' for SlON
Plcasc use c、 Panded/ib‖ namc oFcnd product Do not usc thCIDbrcVla]ons/snorI Iorm.

It is not clear froin thc dctails given in application liDr the Advancc Authorization mentioned above,as

tO whcther itis a casc cF Physical expo,■ s or Deemed cxports.Ifthc same is Deemed Exports,copy of

Proiect Au1loHtv Certincate(PAC)and dCtailed inお rmation alo]主ith rclcvant documcnts nlay be



furnished to this otUce. FLrrther. if tne zu
tbllorving details may also be provided:-
EPCC licence number and date.

(it CIF value ol the licence.
( ii ) lvhether this Iicence lvas issued under Zero duty or 3 per cent Scheme.(iii) Custom duty saved amount.
(iv) Products to be manul'acrured.
(v) How EPCC licence holder intends to discharge the EO againsr the EPCG licence.

Any other infbrmation:

?0 The intbrmation called fbr rnust be submitted rvithin three rveeks fl'om the date;fissrre ot'this lett.r.
The intbrmation nral- be directl.v senl to................ Deputy Director General of Foreign Trade.
Nornrs Cornmittee-ll. Roorn No.20.lA. DGFT, Ud,rog Bhawan, Ner.v Delhi-ll00ll. E-mail:

Ofllce Tel.:2306 1562. Extn.......and copy olthe same must be endorsed to the
technicai alrthoritv mentioned helorr':

- lz'l


